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SECOND REPORT OF THE COMMITTEE ON PETITIONS
(FIFTH LOK SABHA)
1
INTRODUCTION

I, the Chairman of the Committee on Petitions, having been
authorised by the Committee to present the Report on their behalf,
present this Second Report of the Committee to the House.

1.2. The Committee in their Sixth Report (Fourth Lok Sabha),
presented to the House on the 24th December, 1969, had made certain
recommendations on Petition No. 9 from Shri Bipin Chandra J.
Antani and others of Kutch District regarding the development of
Kutch area and Kandla and Tuna Ports.

1.3. The recommendations of the Committee were pursued with
the Ministry of Shipping and Transport and other concerned Minis-
tries and they were requested to intimate the action taken by them

to the Committee.

14. The Committee considered the action taken replies of the
Government at their sitting held on the 30th June, 1971, and decided
to take further evidence of the representatives of the Ministry of
Shipping and Transport and other concerned Ministries with regard
to the problems and development of Kandla and Tuna Ports. The
Committee took the evidence of the officers of the concerned
Ministries at their sittings held on the 2nd August and 2nd Sep-
tember, 1971. At their sitting held on the 3rd September, 1971, the
Committee decided to visit Ahmedabad, Kandla Port and Bhuj for
an on-the-spot study of the problems concerning the development of
Kandla Port and the Kutch area. Accordingly, the Committee
visited Ahmedabad, Kandla Port and Bhuj from the 10th to 13th
November, 1971. During their on-the-spot study tour, the Com-
mittee held discussions with the concerned representatives of the
State Government of Gujarat and certain non-official organisations.

1.5. The Committee wish to express their thanks to the Secretary,
Ministry of Shipping and Transport, Chairman of the Kandla Port
Trust and other officers of the concerned Ministries as well as of
the Government of Gujarat for furnishing to the Committee the
material and information they wanted in connection with the
examination of the subject and for giving oral evidence before the

Committee.
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The Committee also express their thanks to the following non-
official orgamisations whose representatives appeared for informal

discussions with the Committee or submitted written memoranda
to them:—

(i) Ahmedabad Millowners’ Association; (ii) Gujarat
Chambers of Commerce and Industry; (iii) Gujarat Export
Corporation Ltd.; (iv) Kandla Free Trade Zone Indus-
trialists Association; (v) Kandla Port Steam Ships Agents
Association; (vi) Gandhidham Chamber of Commerce
and Industry; (vii) Transport and Dock Workers’ Union;
(viit) Kandla Port Workers’ Unien; (ix) Gandhidham
Block Congress Committee, (x) Gandhidham Munici-
pality; & (xi) M/s Cargo Movers.

1.6. The Committee considered and adopted their draft Report
at their sittings held on the 19th and 20th January, 1972.

1.7. The recommendations/observations of the Committee on the
above mentioned matters have been included in this Report.



II

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS CONTAINED IN THE SIXTH REPORT OF THE
COMMITTEE ON PETITIONS, FOURTH LOK SABHA,
RELATING TO PETITION NO. 9, FROM SHRI BIPIN
CHANDRA J. ANTANI AND OTHERS OF KUTCH DISTRICT
REGARDING DEVELOPMENT OF KUTCH AREA.

2.1. In their Sixth Report (Fourth Lok Sabha) presented to the
House on the 24th December, 1969, the Committee on Petitions had
made the following recommendations on the above-mentioned peti-
tion:—

(i) “The Committee have noted the steps being taken by the
Ministry of Railways for the construction of a new rail-
way line in the Kutch area. They hope that the proposed
railway line from Gandhidham to Lakhpat via Mundra,
Mandvi and Koteshwar would be expeditiously comple-
ted. They would, however, stress the need for undertak-
ing surveys for the construction of more railway lines,
eg. from Kandla to Bhuj and Bbuj to Khavda, keeping
in view the potentialities of traffic and the strategic needs
of the area.”

(ii) “From the comments furnished by the Ministry of Trans-
port and Shipping, the Committee have noted that there
is a decline in the trade and traffic handled by the
Kandla Port. The Committee desire that the causes of
this decline should be carefully analysed and intensive
efforts made to utilise fully the facilities available at the
port by increasing trade and traffic so that huge invest-
ments made in the development of Kandla Port bring
in the desired results.”

(iii) “The Committee have noted that Tuna continues to func-
tion as a separate port. The Commijttee hope that neces-
sary measures would be taken by Government to ensure
that Tuna continues to function as an independent Port
and is able to attract adequate traffic.”

(iv) “From the comments furnished by the Ministry of Infor-
mation and Broadcasting, the Committee have noted the

— 3 L

e aen Ky Leimd



4

frequency and duration of the current programmes
broadcast on the Radio in the local dialects of Kutch. The
Committee appreciate the difficulties experienced by the
Government in increasing the frequency and duration of
such programmes due to paucity of literature in Kutchi
dialect and non-availability of the requisite talent in that
dialect. However, in view of the growing importance of
radio as a medium of mass communication and educa-
tion, particularly in the border areas, the Committee
would emphasise that steps should be taken to build up
the required talent quickly so that regular programmes
in the local languages, both in Kutchi and Sindhi, may
be introduced early. The Committee desire that maxi-
mum use should be made of the existing talent in Kutchi
and Sindhi languages and the duration and frequency of
the programmes in these languages from the Bhuj Station
of the All India Radio should be progressively increased.”

(v) “The Committee desire that Government should give due
consideration to the development of such industries in
the Kutch area as can utilise the mineral and other re-
sources of the area, keeping in view the needs and skills
of the inhabitants and the over-all economic and indus-
trial development of the region. The Government should
pay special attention to build up the infra-structure in
the area.”

(vi) “The Committee hope that Government fully realise the
strategic importance of the Kutch Area and appreciate
the problems faced by its inhabitants. Government
should consider the question of appointing, if there is
none already, a co-ordinating agency to ensure an even
and harmonious development of this border area.”

[Paras 2.17 to 2.22, Sixth Report, Fourth Lok Sabha]

2.2. The above recommendations were pursued for implementa-
tion with the Ministries of Railways, Shipping and Transport, In-
formation and Broadcasting, Industrial Development and the Plan-
ning Commission. The action taken replies of the various Depart-
ments are summed up below seriatim.

(1) Re. Recommendation in para 2.1 (i)
[Ministry of Railways (Railway Board)]
In their communication dated the 21st January, 1970, the Minis-

try of Railways (Railway Board) stated that “Engineering and
Traffic Surveys for the conmstruction of a new railway line, both
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B. G. and M. G. from Gandhidham to Lakpat via Mundra, Mandvi
and Koteshwar, have already been commenced. These surveys are
in progress and will be completed by the end of December, 1970.
Further consideration to the proposal for the construction of this
railway line will be given after the surveys are completed and the:
survey reports examined by this Ministry. As regards the propo-
sa] for undertaking surveys for new railway lines from Kandla to:
Bhuj and Bhuj to Khavda, it may be mentioned that the funds for
new lines are extremely limited and even out of these several
works in progress will have to be completed. As such, priority is
being given only for the construction of a few inescapable rail lines.
justified on defenceitop priority development constructions. As such
the proposal for new lines from Kandla to Bhuj and Bhuj to Khav-
da may have to await better times for consideration. No useful
purpose will, therefore, be served by undertaking surveys for them
at present as they will become out of date if at all the construction
of the lines is to be considered at distant future date only.”

Subsequently, in their communication dated the 3rd June, 1971,
the Ministry of Railways (Railway Board) intimated that “over
95 per cent progress has been achieved on the engineering and traffic
survey work on the Gandhidham-Lakhpat new M. G. B. G. rail
link. In November, 1970, a revised estimate for the surveys was
sanctioned incorporating the survey work for the conversion of the
Gandhidham-Bhuj M. G. Section into B. G. as part of the surveys al-
ready in progress. About 30 per cent progress has been achieved
on the conversion portion of the surveys up-to-date (3rd June, 1971).
The surveys as a whole are expected to be completed within the
next three months and the reports will be received shortly there-
after. Further consideration to this new line-cum-conversion pro-
posal will be given after the survey reports are received in the
Ministry of Railways and examined from all angles.”

The Committee considered the above action taken repiies of the
Ministry of Railways (Railway Board) at their sitting held on the
30th June, 1971, and desired that they might be informed of the
progress made by Government in opening the new Gandhidham-
Lakhpat Railway Line and the conversion of the Gandhidham-
Bhuj metre-gauge section into broad-gauge section by the end of

August, 1971, and of the final programme of completion of these
projects.

The Ministry of Railways (Railway Board) who were requested
to intimate the progress made in the matter, in their communica-
tion dated the 16th September, 1971, inter-alia stated that “The field
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work on the Engineering and Traffic Surveys on Gandhidham-
Lakhpat M. G. B. G. rail link and the conversion of Gandhidham-
Bhuj M. G. Section to B. G. is completed. The preparation of de-
signs, plans, estimates, reports etc. are in progress. The field work
actually took g little more time than anticipated owing to the diffi-
<ult nature of the terrain in some areas. The work as a wheole is
expected to be completed and a report submitted by 31st December,
1971. A decision on the project including the programme of con-
struction and other details will be taken after the survey reports
are received from the Railway Administration and examined from
all aspects.”

(2) Re. Recommendations in para 2.1(ii) and (iii)**
[Ministry of Shipping and Transport]

(a) “The traffic handled at the Port of Kandla increased from
about 8.4 lakh tonnes per annum in 1957-58 to 26.6 lakh tonnes per
annum in 1966-67. After that year, however, the traffic declined as
:shown below: —

Year Traffic handled in to;\.r-.cs
1967-68 24,65,071

1968-69 . 20,35,7CO

1969-70 . ;19,060,000 (approxima’ely).

{upto 25-2-1970)

The decrease in the traffic was mainly due to decrease in imports
of foodgrains and mineral oils. Owing to the green revolution in
the country there was less need to import foedgrains. The Koyali
Refinery in Gujarat is now supplying the mineral oil requirements
ot Kandla hinterland and the need to import mineral oil through
the Port of Kandla had considerably decreased. Similarly, the ex-
ports of iron are originating from Rajasthan have completely ceas-
ed due to these exports being uneconomical in the international
market.

The Port authorities had taken up with the Railways the ques-
tion of giving concession in railway freight specially for the cotton
moving from Punjab because a substantial quantity of this com-
modity was being exported in the past through Kandla. But for
some years this commodity is not moving through Kandla because
the Railways have given a concession in regard to movements

... **The problems regarding development of Kutch area, F
“Trade Zone and the Tuna Post have I;;p;n studied b‘;' &.&m iﬁn&&‘;ﬂ:ﬁaﬁ&
An  account of that study forms part of this Report in the following Sections.
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through Bombay on the ground that there is fail-road ecompetition
on that route. This has resulted in the diversion of some traffic
frorn Kandla to Bombay.

However, the imports in fertilisers and rock phosphate hate
shown an upward trend. The Chairman and the other officials of
the Kandla Port Trust have been touring the hinterland and con-
tacting various trade organisations and individual trade interests
explaining to them the advantages and the facilities offered by the
Port of Kandla to route their cargo through Kandla. Brochures
showing the facilities available with Kandla Port are being widely
distributed to the trade interests in the hinterland. As a result of
these efforts, traffic at this Port is now getting diversified. Exports
of soap-stone, crushed bones etc. are on the increase and export of
new commodities like transmission towers, pipes and tubes, cable
drums and steel have commenced during the course of this year.
An experimental consignment of tea from Assam was also very suc-
cessfully routed through this Port during the month of August, 1969.
The imports of mineral oils are also now showing a tendency to
increase. Exports of Neptha also took place during the last two
years.

The Ministry of Shipping and Transport had appointed a Com-
mittee to consider the problems relating to Kandla Port under the
Chairmanship of the Secretary, Ministry of Shipping and Trans-
port. This Committee had made a number of recommendations for
the development of traffic at Kandla and industrialisation in the
Kandla-Gandhidham area. Action is being taken on these recom--
mendations.

The Port authorities have recently revised their wharfage charges-
with a view to making use of the port more attractive to the trade
from the hinterland.

It is hoped that the traffie at Kandla will gradually pick up es-
pecially as the Port has now been connected with the Broad Gauge-
Railway System also.

(b) When Kandla was declared as a major port and its limits
were specified in January, 1950, the minor Port of Tuna, which is
situated at a distance of about 30 kilometers by road from Kandla,
fell within the limits of the Port of Kandla. Thus Tuna is under
the administrative control of the Kandla Port Trust although it is
a separate entity like the number of Bunders which are included
within the port limits of Bombay.
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Since Tuna is handling only sailing vessels and fishing traffic it
‘has to compete with other minor ports situated in its vicinity
‘which are under the jurisdiction of the Government of Gujarat.
"The traffic handled at the Port of Tuna during the course of the last
‘five years has been as under:—

Year Total traffic handled in tonres
i965-66 . . . . 6428 '
1966-67 . 9070

1967-68 10335

1968-69 8970

1969-70 4800 (approximately)

‘(upto 25-2-1970)

A separate scale of rates is being prescribed in respect of the
-wharfage charges and other operations carried out at Tuna in order
to develop traffic being handled at that place.”

(3) Re. Recommendation in para 2.1 (iv)
[Ministry of Information and Broadcasting]

“The recommendation of the Committee has been noted Con-
stant efforts are underway to improve the quality of Kutchi pro-
-gramme. Subject to availability of suitable talent and adequate
resources, efforts will be made to increase the duration of Kutchi
and Sindhi programmes from Bhuj Station, in keeping with the
programme pattern and the listeners needs.”

(4) Re. Recommendation in para 2.1 (v)**
(a) [Ministry of Industrial Development]

“Kutch does not have any agricultural or forest resources but
fortunately the mineral resources are good and available for exploi-
tation. To assess the mineral wealth of Kutch area, the Geological
‘Survey of India and the Gujarat State Directorate of Mining and
Geology are engaged in the exploration of bentonite lignite etc.
"While drawing up of developmental projects, the availability of
mineral resources etc. of Kutch area has been taken note of. A
project (under joint Central-State Sector) for setting up of export
oriented alumina plant has been included in the 4th plan.

Industrial estates at Gandhidham and Madhopur have been es-
-tablished for the benefit of small scale Industries. During the last

**Please see foot-note on page 6.
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three years, a number of unlicenced salt works have been develop-
ed on account of the encouragement given by the State Goyerm
ment. Similarly, a cotton spinning unit has also been _e.stabhshed
at Adipur. Among the future large scale Units, a fertilizer plant
in the cooperative sector is expected to be set up at Kandla. Most
of the sheds for the industrial estates at Gandhidham have bee.n
-occupied by industries and more than a dozen units have started in
the Kandla Free Trade Zone area.

The progress of the industrial activity can be gauged from the
following data:

Activity Year 1961 1970
No. of Small Scale Industrial Urits. 17 126
Units under Factories Act, 1948 47 71
Licences issted . Nil. 4
Letters of intents Nil 1(Se)

Government has tried to create infra-structure facilities and
now Kutch is linked by metre gauge as well as broad gauge and
National Highway with the other parts of the country. The State
Government has also made a proposal for establishing a nuclear
power station and the matter is under consideration.

The State Government has already taken several measures for
the development of traditional handicrafts of Kutch. Under the
Rural Industries Project Programme, which is centrally sponsored,
there is a Rural Industries Project at Bhuj which covers about 1/3rd
of Kutch Division. The Rural Industries Project, Bhuj covers 5
Talukas with an area of 4038 sq. miles and a population of 3.72 lakhs
persons. There are about 520 villages, of which 115 villages are
electrified. During the 1962—70, Rs. 21.52 lakhs, comprising of
Rs. 8.15 lakhs grants and Rs. 13.37 lakhs loans, were spent in Bhuj
Project for the development of Small and Cottage industries. Upto
the end of March, 1970, 1269 industrial units have been assisted;
providing employment to 2450 persons. The industrial develop-
ment in the initial stages was confined to mostly traditional indus-
tries. However, from 1965-66 onwards efforts have been made by
the Project Staff to encourage small scale power operated industries
like shee§ metal, cutlery, agricultural implements, carpentry con-
fectionery, ice candy, soap, dyeing and printing. The Project
authorities have also organised training centres in leather tanning,
electroplating, wool wearing, Ambar Spinning, blacksmithy etc.
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Cominon facility centres in cutlery and wool carding have also beem
established. Under various schemes of financial assistance, 1089
units have been rendered help to the tune of Rs. 9.52 lakhs. Fur-
ther, State Bank of India has also assisted 8 units with finance of
Rs. 1.38 lakhs. The Gujarat State Finance Corporation has also
assisted a dozen units with Rs. 12.00 lakhs inclusive of large scale
units like spinhning mills and units in the ftee trade zone of Kandla.”

(b) [Planning Commission]

“The matter was referred to the State Government, who have
indicated the action taken so far in this regard. A brief summary
of the action reported to have been taken by the State Governments
on the above suggestion is given below:—

Dairy Farming.—The establishment of a Government dairy will
be uneconomical for the first five years. Government would, how-
ever, be willing to render all possible help to Kutch District Co-
operative Milk Producers’ or Milk Consumers’ Cooperative Society.
if they come forward to start a dairy.

Animal Husbandry—Already there is one cattle breeding farm
at Bhuj, one sheep breeding farm at Nakhtrana and one Camel
Breeding Farm at Bhori under Government. Besides, 8 sheep ex-
tension centres and one wool grading centre have been established.
One fodder seed production farm is attached to the Cattle Breeding
Farm at Bhuj. Moreover, for the establishment of one larger sheep
breeding farm and for the development of grassland in Banni area,
provision of Rs. 30 lakhs and Rs. 2.46 lakhs in Fourth Plan have
been made respectively.

Fishing.—A comprehensive scheme for (i) Training of fisher
youths in modern method of fishing (ii) Survey of existing fishing
resources and location of future resources and (iii) mechanisation
of fishing boats, was approved by the Government in 1968 znd is
beirig implemented since then. There is Fishers’ Central Coopera-
tive Association for helping the Fishermen for transportation and
marketing of fish. In addition, swtable reservoirs like Rudramata.
Vijayanagar, Khasod amd fish seed production centres are regularly
being taken up for development.

Industrial Development.—A provision of Rs. 3.05 lakhs has been
made during Fourth Plan for the training Centre at Kuach Bharat.
A Rural Industries Project is already under operation since 1963-64.
Financial assistance of about Rs. 23 lakhs have been given by the
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State Government, State Bank of India and Gujarat Finance Cor-
poration to the industrial units.

For the development of small-scale industries, industrial estates
at Gandhidham and Madhopur have been established. Another strik-
ing feature of the industrial activity is the establishment of more
than a dozen units at Kandla. Free Trade Zone, a number of Salt
‘Works, a Cotton spinning Units at Adipur. The establishment of a
Fertilizer Plant in Cooperative sector, is also under active considera-
tion. As a result of Govt. encouragement, the number of small-scale
industrial units from 1961 to 1970 has increased from 71 to 126, and
of those under Factory Act, 1948, from 41 to 71.

Regarding the allocation of Rs. 40 lakhs by First Finance Com-
mission, the Government of Gujrat have stated that it was for Sau-
rashtra and not for Kutch.

Establishment of Autonomous Corporation for Kutch: The State
‘Government do not think it necessary to set up a separate autonomous
Corporation for Kutch, when already in the State there exist Gujarat
Industrial Investment Corporation, Gujarat—Industrial Corporation,
‘Gujarat Mineral Development Corporation and a high level small in-
dustries Board. State Government have also recently set up a high
level committee under the chairmanship of Shri Jaisukhlal Hathi for
the balanced development of different regions in the State.

Educational facilities: It is stated that out of 905 inhabited
villages of the district, 716 villages or 799, are already being served
by primary education facilities. In addition there are at present 48
higher secondary schools in Kutch District. Permission to open 18
new High Schools in Kutch has also been given. At the time of the
formation of Gujarat State, there was only one college in Kutch
district. Now there are 3 colleges.

Technical Education: Govt™ does not feel the necessity to
open new training institutions when the existing facilities in the area
are not being fully utilised.

Electricity: The State Government has assured that arrangement
for power supply are being made and all demands would be met by
the Electricity Board during the course of time. A 132 K.V. line con-
necting Kutch with the State Grid is being laid and is expected to
‘be ready by March 1971. ’

Cement Industry: If any private party comes forward to establish
cement industry in Kutch region, all possible help will be rendered
to them by the State Government.
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Roads: In the Twenty years Road Development Plan (1961—
1981), the State Government already proposes to provide a State
Highway connecting Gandhidham-Angar-Mundra-Mandvi-Nalia Nara-
yan Sarowar and Lakhpat. The work on the major portion of the
road plan is already in progress.

Sainik School: One Sainik school already functioning at Balachadi
in the State can sufficiently provide facilities to boys from Kutch.

Aluminium Plant: A proposal for the establishment of an alumi-
nium plant has been submitted to the Central Government.

Railways: The Railway Board has sanctioned preliminary engi-
neering and traffic Survey of Gandhidham-Lakhpat via Mundra-
Mandi and Koleshwar, but it has, for the present, not accepted the
demand for extension of broadgauge line from Gandhidham to Bhuj
because traffic on present metre-gauge line has not grown to its
maximum handling capacity.

The Government has adopted a strategy for the industrial deve-
lopment of the State. The strategy is to provide infrastructure
facilities in the Kutch district. Critical intervention of the State
for promotion of large and medium industries, direct assistance to
small industries and promotion of research and quality consciousness.

The talukas of Khadir and Khavda, have been verified as back-
ward areas in the district of Kutch by the Government of Gujarat
and would get the benefit of specific schemes for economically back-
ward Taluka. Kutch has also been recommended getting the benefit
of Central schemes of rural works programme and concessional

_finance for industrially backward districts.”

(5) Re. Recommendation in para 2.1 (vi)**
[Ministry of Industrial Development]

“The State Government who was contacted in the matter is not
in favour of setting up a coordinating agency for the development
of Kutch District at this stage. The State Government had appoint-
ed in June 1969 a State Level Committee to prepare an integrated
Master Plan for the economic and industrial development of the
Kutch District in general and Kandla-Gandhidham in particular.
The Committee is expected to prepare this master Plan after eva-
luating the available data about mineral, agro-chemical and marine
resources of the district, coordinating future planning and develop-
ment resources in all sectors of economy.

#*Please see footnote on¥page 6.
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This Committee is also to compile the data about other ancillary
raw material and infra-structure available and will spell out the
industries which can be established in Kutch. The State Govern-
ment is also planning to hold Industrial Seminars in Kutch District
for tackling the problem of inadequate Industrial growth in this
region.”

2.3. The Committee are glad to note the steps being taken by
Government to augment the railway facilities in the Kutch area.
They have also noted the steps being taken to boost the traffic
handled at the Kandlg and Tuna Ports. The Committee also note
that efforts are being made to increase the duration of Kutchi and
Sindhi programmes from the Bhuj Station of All India Radio. The
Committee have also noted the steps being taken to speed up the
industrial growth of the area.
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DEVELOPMENT OF KUTCH AREA
A. Plan Provisions

3.1 In a written note furnished to the Committee it has been
stated that the Third Five Year Plan was the first concerted effort
at the development of the areas comprising the present state of
Gujarat. Of the total expenditure of about Rs. 64.34 crores incur-
red during the Third Plan period on district level schemes, an
amount of Rs. 4.21 crores was spent in Kutch which works out to
about 6.54 per cent of the total expenditure, while according to 1961
census the population of Kutch accounted for only about 3.38 per
cent of the total population of the State. In terms of per capita
expenditure during Third Plan on district level schemes, it was
about Rs. 60.50 for Kutch against Rs. 31.18 for the State as a whole.
During the three annual Plan periods 1966-67, an expenditure of
about Rs. 50.24 crores was incurred on district leve]l schemes. Of
this, about Rs. 2.53 crores were spent in Kutch which works out to
5.03 per cent of the total expenditure of Rs. 50.24 crores incurred for
the State as a whole. In terms of per capita, this works out to Rs.
36.34 for Kutch District as against Rs. 24.35 for the State as a whole.
Of the overall outlay of Rs. 455 crores for the State’s Fourth Plan,
the outlay on district level schemes accounts for over Rs. 123 crores.
The district-wise break-up of this worked out by the concerned
Departments indicated that an amount of Rs. 6.79 crores was allo-
cated for Kutch District, which works out to about 5.63 per cent of
the total amount allocated to all the districts in respective district
level schemes. In terms of per capite, the per capita outlay on dis-
trict level schemes works out to Rs. 58.39 for the State as a whole
while for Kutch it works out to Rs. 97.56.

B. Special programme

3.2. During their on-the-spot study visit, the Committee were
informed that the State Government had been keeping the special
needs of various districts in view while formulating the develop-
ment programmes. Besides, a special programme for selected dis-
trict level schemes had been evolved and was being implemented
since 1968-69 for satisfying the local needs of the rural areas under
vital sectors like minor irrigation, rural electrification, roads and

14
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water supply. An annual provision of Rs. 235 lakhs was being'
made for this speeial programme. The allocations from this provi-
sion to various districts were determined having regard to: the
level of development reached by each district and its rural popula-
tion.

In addition, two areas of Kutch District viz. Khadir and Khavda.
received the benefit of the special programme taken up for accelera-
ted development of 26 economically backward talukas. This prog-
ramme had been initiated since 1968-69 and was being continued
during the Fourth Plan. Each of these two areas got funds for this
programme at the rate of one lakh per taluka per year.

C. Rural Werks Programme

3.3. It has been stated that of the nine talukas in Kutch District,
seven talukas are covered under special rural works programme
evolved by the Central Government for chronically drought-affected
areas. In the entire State 41 talukas are covered under this pro-
gramme. Kutch district accounts for seven of these 41 talukas.

D. Industrially Backward Areas

3.4. The Committee have been informed that Kutch District is
one of the ten districts in Gujarat State which have been declared
as industrially backward by the Government of India in consulta-
tion with the State Government. Industries that might be set up
in such backward districts are eligible for concessional finance from
all India financial institutions.

E. Physical Targets and achievements

3.5. The following are stated to be developmental programmes in
hand and the physical achievements so far in the Kutch District in
the spheres of (i) Dairy and Animal Husbandry, (ii) Fisheries, (iii)
Reclamation, (iv) Irrigation, (v) Electrification, (vi) Road Develop-
ment, (vii) Railways, (viii) Ports, (ix) Industries, (x) Education,
(xi) Health, and (xii) Water Supply.

(1) Dairy and Animal Husbandry Programme:

3.6. In a written note furnished to the Committee, it has been sta-
ted that under the animal husbandry programme one cattle breeding
farm at Bhuj, one sheep breeding farm at Nakhtrana and one camel
breeding farm at Dhori are being run by Government for improve-
ment of cattle, sheep and camel respectively. Besides, a network of
8 sheep extension centres has been established for improvement of
sheep in this area.
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A wool grading centre has been established to grade local wool
Provision has also been made in the Fourth Five Year Plan for
training of breeders and shearers. One fodder seed production farm
is attached to the cattle breeding farm at Bhuj.

3.7. A Sheep and Wool Development Corporation has been formed
in the State in which the State Government holds 49 per cent shares.
The Corporstion has started a large scale sheep breeding farm at
Nalia. The farm will have 5,000 sheep and will produce 670 superior
rams every year. It will also undertake large scale production of
crossbreed sheep by cross breeding with the Russian Merino strain.
The first batch of 1000 Russian Merinos has already arrived at the
farm. There is a provision of Rs. 25 lakhs for this farm during the
Fourth Five Year Plan. This provision will now be utilized for
contributing to the share capital of the Sheep and Wool Development
Corporation upto 49 per cent of its total share capital.

3.8. An integrated scheme for the development of Banni area
was taken up and implemented as a plan scheme upto 1968-69. Now,
this scheme has been modelled on the following lines:—

(2) Development of cattle
(b) Development of grass

(c) Development of village tanks for increasing water supply
for cattle and human beings.

2. Fisheries

3.9. It has been stated that after surveying the area between Sir
Creek and Kandla, a comprehensive scheme incorporating the
aspects of (i) training of fisher youths in modern methods of fishing,
(ii) survey of existing fishing resources and location of future
resources, and (iii) mechanisation of fishing boats was approved by
Government in the Second Five Year Plan and it is being implement-
ed since, then. As a follow-up of the training programme of fisher
youths, supply of mechanised fishing boats with accessories on loan-
cum-subsidy basis has been taken up by relaxing the condition of
security only for Kutch area. The conditions relating to security
against the Government loan have been relaxed for Kutch area as
the fishermen do not possess sufficient immovable assets to provide as
security.

3.10. It has been pointed out to the Committee that transportation
and marketing of fish is a major problem confronting the fishermen
of this area. In order to solve that difficulty, the Gujarat Fisheries
Central Cooperative Association will now take up the marketing of
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fish by offering reasonable rates to fishermen and also will arrange
for preservation and transport of fish.

3.11. The Committee have been informed that the State Govern-
ment has also established an Ice Factory and Cold Storage Plant at
Kandla, operated by the Department of Fisheries. A special fishing
jetty has also been provided at Kandla Port. Survey by three
Government trawlers has been going on since 1969 from Mandvi and
Jakhau for the location of fishing grounds.

3.12. In addition under the Inland fisheries| development pro-
gramme, suitable reservoirs like Rudramata, Vijayanagar, Gharod,
etc., are taken up for development. The Central Fisheries Corpora-
tion is also exploiting the Inland fisheries resources in Kutch. It is
proposed to intens.fy fish culture in Kutch by establishing fish seed
production centres and stocking of the reservoirs regularly.

(3) Reclamation of Little Rann of Kutch

3.13. The Committee have been informed that in the Little Rann
of Kutch, the State Government carried out soil surveys during the
period 1962-64. To investigate the feasibility of reclaiming the saline
soils of the Little Rann of Kutch, F.A.O. Mission consisting of three
members visited the area in December, 1964 and submitted their re-
port in 1965. The Mission, while giving the outline of a master plan
for reclamation scheme recommended that for the study of desalini-
sation possibilities experimental fields of 5 hectares each must be con-
structed and exploited in two years’ period and after positive results
are established a pilot project of about 400 hectares can be contruct-
ed for research of civil engineering and agricultural aspects of
reclamation. A similar scheme for the great Rann of Kuich was also
recommended.

" 314 In pursuance of these recommendations of expert Committees,
a pilot project for conducting investigations and experimenta] works
in saline area estimated to cost about Rs. 3 crores was submitted
to the Government of India in 1966 for obtaining assistance from
the United Nations Special Funds. The same was nct finalised ang it
was suggested by Government of India to undertake experiments on
a small scale at the cost of the State. Accordingly,the State Govern-
ment undertook the experimental works on smal] plots. The results
were quite promising. Later on in September, 1969, a modified
draft scheme of pilot project estimated to cost Rs. 130 crores for
conducting experiments, etc., was submitted to the Government of
India with a request to recommend the same for assistance from
U.N.D.P. funds.
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(4) Irrigation

(i) Prospects:

3.15. It has been pointed out to the Committee that the State as

a whole is lagging behind in the field of irrigation. Excluding Nar-
mada, the ultimate irrigation potential that may be available in the:
State through all types of irrigation schemes (except private wells
and tubewells) whether they are completed, continuing or which can
be taken up in future, is estimated at 42.37 lakh acres. Of this,
34.20 lakh acres will be in Gujarat areas, 6.67 lakh acres in Saurash-
tra area and 1.50 lakh acres will be in Kutch area. By the end of
Yourth Five Year Plan, it is estimated that about 60 per cent of ulti-
nate irrigation potential will be created. Similar percentage for
Kutch area would be about 87 per cent. As there are no big rivers
in Kutch District emphasis is being laid on development of irrigation
facilities through medium and minor irrigation schemes. Narmada
alone is estimated to provide an irrigation potential of about 46 lakh
acres to the Gujarat State of which 8.25 lakh acres is expected to be
available to the Kutch district. It has been stated before the Com-
mittee that the ultimate solution of the problem relating to the deficit
of the State in respect of irrigation facilities lies in the exploitation
of the State in respect of irrigation facilities lies in the exploitation
await the final outcome of the interstate dispute over Narmada water
which stands referred to the Tribunal.

(ii) Minor Irrigation:

3.16. The Committee have been informed that the cost criteria
and the cost benefit ratio for minor irrigation works in Kutch District
have been removed as a long term measure to mitigate the problem
arising out of the frequent scarcity conditions. Under the scarcity
relief programme, 126 works are in progress in the District. While
the per cultivator expenditure for the Kutch region during the Third
Plan, the three subsequent Annual Plans and the first two years
of the Fourth Plan (i.e. 1969-70 and 1970-71) is Rs. 114.07, the corres-
ponding figure for the State as a whole is Rs. 28.81.

3.17. It has been stated that Rs. 91.63 lakhs have been allocated for
minor irrigation works (tanks and bandharas) of Kutch District dur-
ing the Fourth Five Year Plan.

3.18. It has been further stated that in addition to the normal
programme, minor irrigation works were taken up under the special
programme of (a) selected district level schemes to satisfy the local
needs of the rural areas and (b) accelerated development of econo-
mically backward talukas not covered by T.D. Blocks. Rs. 2.99 lakhs
were provided during 1968-69 and 1969-70 and Rs. 1.06 lakhs had been
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allocated during the year 1970-71 for miner irrigation  warks under
programme (a) above, while under programme-(b) above, an amount
of Rs. 1.50 lakhs had been earmarked for Kalyanpur irrigation dam-
in Khadir taluka. Both these programmes are in operation since.
1968-69 and will be continued during the Fourth Plan period

3.19. It has been added that as per recommendat.on of the Central
Team, a crash programme has been prepared for 10 chronically dro-
ught affected districts of the State wherein Kutch District has been
included. Under this programme, among several other measures,
minor irrigation works will be taken up in addition to the normal
programmes included in the Fourth Plan.

(iii) Tubewells:

3.21. However, taking into consideration the scanty rainfall and
stated that on the basis of the result of explcration of ground water
resources by the Exploratory Tubewells Organisation of Government
of India, 840 square miles area was found to be suitable for tube-
wells in Kutch District. Accordingly, 10 tubewells were First drilled
by the Exploratory Tubewells Organisation in 1957-58 and 12 in
1960-61, but only 8 tubewells turned out to be successful.

3.21. However, taking into consideration the scanty rainfal and
frequent scarcity conditions in the Kutch district, Government
had approved a massive programme of 150 tubewells during the Third
Plan. By the end of 1970-71, 175 tubewells have been drilled, out
of which 122 are successful. Out of these tubewells, 69 tubewells

are used for irrigation purposes. The ifrigation potential created
by these tubewells is 15,295 acres.

3.22. During the Fourth Five Year Plan, 40 tubewells are to be:

drilled and an additional 11 tubewells are to be drilled under the
crash programme.

3.23. It has been added that in addition to the investment made
by the State Government under plan programmes for minor irriga-
tion, loans are also advanced for minor irrigation, loans are also
advanced by the Land Development Bank to the cultivators for

construction of new wells, repairs to the old wells and for the
purchase of oil engines and pump sets.

(iv) Medium Irrigation:

3.24. The Committee have been informed that looking to the fre-
quent scarcity conditions of Kutch (and also Banaskantha) District,
the cost criteria in respect of medium irrigation schemes also have
been removed. Consequently the schemes which were previously
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dropped as they were not coming within the cost criteria, are being
considered afresh and if they are found technically feasible they are
being processed further. Accordingly, the following medium irriga-
tion schemes will be taken up in"hand if they are considered techni-
cally feasible after proper investigation:—

(a) Malthal (e) Kalaghogha
(b) Gadhatad (f) Bhirudia
(c) Jhangadia (g) Bitaveladia.

(d) Bhukij (North)

3.25. Two new schemes (a) Nara and (b) Kaswati Irrigation sche-
mes are included in the Fourth Five Year Plan. Nara irrigation
scheme is already a budgetted scheme in the Annual Plan for 1971-72
and the plans and estimates of the scheme are administrative ap-
proved, while, the plans and estimates of Kaswati are under prepara-
tion.

)5) Electrification:

3.26. In a written note furnished to the Committee, it has been
stated that the Dhuvaran Power Project power now flows in the
Kutch District. Isolated by the Little Rann, previously the District
was starving of electrical power as it was forced to maintain its own
grid, fed by a small thermal power house of 16 M.W. at Kandla and
a distribution system of 33 KV only. Kutch is now interconnected
with the State’s grid.

(6) Road Development:

3.27. During the course of their on-the-spot study visit the Com-
mittee were informed that as on 1st June, 1948 when Kutch became
Part ‘C’ State, the road mileage in the District was only 265 miles,
but that rose to 1446 miles by the end of 1969-70. The State as a
whole was backward in road development. At the end of 1969-70,
the State as a whole was lagging behind the Nagpur Plan target by
15 per cent while Kutch District was behind by 13 per cent.

3.28. In a written note furnished to the Committee it has been
stated that during the First, Second and Third Five Year Plans, the
expenditure incurred on road development for the Kutch District
has been Rs. 46.88 lakhs, Rs. 101.50 lakhs, and Rs. 79.74 lakhs, respecti-
vely. The expenditure incurred on road development during 1966-67,
1967-68, 1968-69 and 1969-70 has been Rs. 5.33 lakhs, Rs. 2.24 lakhs,
Rs. 14.27 lakhs and Rs. 16.45 lakhs, respectively. The State Govern-
ment has incurred considerable expenditure to wipe out the deficit
of the road mileage of the district.
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(7) Railways:

3.29. In a written note furnished to the Committee it has been stat-
«d that the Government of India had included in the Third Five Year
Plan the Jhund Kandla Broad Gauge line—232 K.M. in length. This
line was opened for passenger traffic on 30-12-1969.

In order that the Kutch District may get more benefit of railway
transportation, the State Government’s Panel on Railways in its
Report on the Fourth Plan, recommended the construction of follow-
ing two, among other, railway lines:—

(a) Gandhidham-Mandvi via Anjar-Mundra
(b) Anjar-Lakhpat.

3.30. The Railway Board has sanctioned, in October, 1969, a pre-
liminary engineering and traffic survey of Gandhidham-Lakhpat via
Mundra-Mandvi and Koteshwar, a distance of 302 Kms. This line is
expected to connect the villages of Tuna, Bhadreshwar, Mundra,
Mandvi, Nalia and Koteshwar. At present, the work of survey is
in progress.

3.31. It has been further stated that the local institutions have
been demanding construction of the above line as well as other
railway lines. One of their demands is the extension of the present
broad gauge line from Gandhidham to Bhuj and then to Khavda to
help the development of industries. There is also a demand for a
circular railway line connecting Bhuj with Mundra, Mandvi-Jakhau,
Lakhpat and Nakhtrana. It has been also stated that the Railway
Board has stated that the question of constructing a broad gauge
railway line from Gandhidham to Bhuj can be considered only after
the traffic on present metre gauge line outgrows its maximum hold-
ing capacity. It has also been stated that the quesfion of extension
of the line upto Khavda can be considered later on.

(8) Ports:

3.32. The Committee have been informed that there are four
ports in Kutch. Out of these, Kandla is a Major Port, Mandvi is an
Intermediate Port and Jakhau and Mundra are Minor Ports.
Kandla being a Major Port is administered by the Kandla Port
Trust and its development is being done by the Port-Trust. The
development of Mandvi port has received considerable attention
during all the three Five Year Plans. The State Government is
alive to the need for development of ports in Kutch District. The
Mandvi Group of Ports needs adequate lighterage facilities and
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minor improvements and provision of Rs. 10.50 lakhs is made for
these facilities in the Fourth Plan.

(9) Industries:

(i) Infra-structure, Industrial Estates etc.

3.33. In a written note furnished to the Committee, it has been
stated that the State Government is making all possible efforts to
create infra-structure facilities in Kutch. That District is now
linked by both metre guage as well as broad gauge railway lines and
also with National Highways with other parts of the country.

3.34. Industrial Estates at Gandhidham and Madhopur have been
established for the benefit of the Small Scale Industrial Units.
Nine acres of lanid has been developed for tHe present industrial
estate of Gandhidham for construction of 52 sheds. All these sheds
have already been occupied and industries have been started in 39
sheds. In addition, another 21 acres of Mand is being acquired for
development and expansion of the present industrial estate by the
Gujarat Industrial Development Corporation. Similarly, an indus-
trial estate has been established at Madhopur in Kutch District. So
far, four sheds have been constructed and one of them has been
occupied. The Kutch District has been declared as a backward area

and full facilities are being given to the industrial units in the Dis-
trict.

3.35. It has been further stated that due to the recent policy of
Government, it has been decided to grant lands upto 10 acres for
the manufacture of salt without any licences. The benefit of this
scheme has been extended to the Kutch District because it has been
declared as chronically scarcity area, with the result that a number
of small salt works have developed in the coastal areas of the Dis-
trict. These salt works are not required to pay royalty to the State
Government and cess to the Central Government. This incentive
helps small units to spring up. The policy of allowing such small
units holding upto 10 acres of land has been extended upto 31-7-1972
and the lease is granted for a period of 5 years.

3.36. Similarly a cotton spinning unit has also been established
at Adipur. Besides, licences in respect of new undertakings dealing
in chemicals have also been implemented. Among the future large
scale units, a fertilizer plant for the manufacture of complex fertili-
zers of 4,75,200 tonnes per annum capacity, is already being establis-
shed at Kandla by M|s. Indian Farmer Fertilizers Cooperative Ltd.,
New Delhi.

3.37. It has been added by the representatives of the State Govern-
ment with whom the Committee had discussions at Ahmedabad that
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the Centra] Government have got prepared a techno-economic feasi-
‘hility report for the establishment of an export oriented alumina
plant in Gujarat by the National Industrial Development Corporation.
"The Government of India have set up a study group with a view to
-expediting a final decision in respect of establishment of such a plant
-and the examine the various aspects of the projects viz. location and
‘size’ of the plant, capital and production cost structure etc. The
said study group has submitted its comments to the Central Govern-
ment. According to the findings of the sub-group of the study group,
there is no doubt about techno-economic feasibility of the project
‘with the production capacity of two lakh tonnes of Alumina on
Kutch bauxite. The Central Government and the State Government
are going ahead for forming a new Public Sector Company to set up
an Alumina plant and later a smelter as well as a Fabrication Plant.
The Central Government has been requested to initiate project plan-
ning right from now for establishing a Rs. 130 crore Aluminium Com-
plex with smelter and Fabrication facilities.

3.38. It has been further stated that more than a dozen industrial
units have also come up in the Kandla Free Trade Zone.

3.39. For the development of Lignite deposits available in Kutch
District and Gujarat Mineral Development Corporation has entru-
sted the work of preparing the techno-economic feasibility report to
the Central Fuel Research Institute, Dhanbad. On receipt of the
report from Central Fuel Institute, Dhanbad, the Corpora-
tion will proceed further on this project.

3.40. The State Government have already constituted in 1969 a
State Level Committee fro preparing a Master Plan for the Develop-
ment of the Kutch District in general and Kandla-Gandhidham are
in particular. This Committee has almost finished its work and it
is expected to report to the Government within a couple of months.

(ii) Traditional handicrafts and rural industries

3.41. In a written note furnished to the Committee it has been
stated that the Government is quite aware of the traditional handi-
crafts of Kutch and has taken several measures for their develop-
ment. A training centre in Kutchhi Bharat is running since 1963-
64 and has so far trained 102 persons in this craft. This scheme is -
-continued during the Fourth Plan with a provision of Rs. 0.25 lakh.
A Rural Industries Project is in operation in Kutch since 1963-64.
Its programme is in the nature of a probing attack on the formidable
problem of unemployment and under-employment in rural areas.
Nearly 731 persons have been trained under various schemes directly
wunder the programme and by deputation to other institutions. There
are two common faeility centres for artisans one for cutlery at Reha
and other for woo] carding at Madhapur and nearly 50 small scale
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units are taking advantage from them. The project has so far supp-
lied 215 sewing machines to middle class and poor families.

3.42. At present, there are 39 Industrial Cooperative Societies.in
the Kutch area. The Khadi and Village Industries Goard has an
annual production worth Rs. 4.00 to 5.00 lakhs from its various units
employing about 2,500 persons.

. (10) Education:

3.43. In a written note furnished to the Committee, it has been
stated that there are 840 primary schools in Kutch District. Out of
905 inhabited villages of the District, 716 villages have been served
by primary education facilities which comes to 79 per cent of the
tota] villages. Between the years 1960-61 to 1968-69 the number of
primary schools in the Kutch District has increased by 121 per cent
as against 116 percent of the State as a whole and the enrolment has
increased by 155 per cent as against 151 per cent of the State. It can
also be said that in the Kutch District, on an average one primary

school serves a population of 1000 as against 1200 for the State as a
whole.

3.44. As regards secondary education there were 37 secondary scho-
ols in the Kutch District at the end of 1960-61. That number has in-
creased to 61. The enrolment during the same period has increased
from 8651 to 13269. In regard to higher education, there was only
one college in Kutch District at the time of formation of the Gujarat
State, with an enrolment of 322. At present there are 3 colleges
with an enrolment of 918.

3.45. As regards technical training, one polytechnic and one LT.I.
are already functioning in the area. Furfher expansion of the techni-
cal education facilities in the region is not possible at this stage
because the existing facilities are not fully utilised as yet.

(11) Health:

3.46. The Committee have been informed that when the Kutch

- District administration was put under the control of Government
of India in 1948, there were 8 hospitals and 12 dispensaries having

186 beds. During the period from 1948 to 1951, two dispensaries

and one maternity home with 6 beds were added to the previous

facilities. Accordingly there were 192 beds at the end of 1951

During the First Five-Year Plan, one hospital and one dispensary

were added and the bed strength was increased from 192 to 215.

-During the Second Five Year Plan, 6 hospitals and 17 dispensaries
were added and the bed strength was increased from 215 to 410

beds. The Jubilee Hospital at Bhuj was expanded by providing

additional beds and operation facilities. During this plan period

X-Ray facilities were also provided at five places. By the end of

the Third Plan, there were 21 hospitals and 34 dispensaries with the
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bed strength of 494 beds. During the Third Plan, blood transfu-
sion centre, was also provided at the General Hospital, Bhuj. Dur-
ing the period 1966 to 1569 (i.e. during the three Annual Plans) one
mobile van was sanctioned for providing medical facilites to SRP
people of Border areas and also one dental clinic was started at the
G.K. General Hospital, Bhuj.

3.47. It has been stated that during the First Five Year Plan,
every year five scholarships were given to medical students with
the condition to work in Kutch District as qualified Medical staff
During the Second Five Year Plan Scheme of starting training
School for nurses at Bhuj was sanctioned and accordingly a school
with 20 ANM Students was started at Bhuj in 1957. During this Plan
period, facilities of giving scholarships to Medical Students for work-
ing in Kutch District was continued. During Third Five Year Plan,
the seats at ANM Training School at Bhuj were increased from 20
to 47. By the end of Third Five Year Plan, 163 ANMs. had qualified
from this School.

3.48. The Scheme of establishing Primary Health Centres was
started in the Kutch District during the Second Five Year Plan.
During this plan period, seven such Centres with 21 Sub-Centres
were established in the Kutch District. During the Second Five
Year Plan two additional Primary Health Centres with five Sub-
Centres were added bringing the total number of PHCs. to 9 with
26 sub-centres, covering the entire rural population of 9 Community
Development blocks in this District and they are functioning since
then.

3.49. The Committee have been informed that a T.B. Sanatorium
at Bharapur with 37 beds which was run by a Trust was taken
over by the Government on 1-7-1954. During the First Five Year
Plan period 24 beds were added to this Sanatorium. During the
Second Five Year Plan it was proposed to increase the number of
beds to 100 and also to provide staff quarters, but the same cculd
not be achieved during Second Plan period. Those facilities were
created at the TB Sanatorium, Bharapur in the first year of the
Third Five Year Plan. One T.B. Clinic was sanctioned and attach-
ed to the General Hospital, Bhuj nn 31-12-1955. During the three
Annual Plans, viz., 1966-67 to 1968-69 ten beds were specially pro-
vided to this T.B. Clinic. During 1966-67 to 1968-69 as per national
programme one District T.B. Centre was alsc established at Bhuj.

3.50. In 1966 the Laboratory at G.K. Hospital, Bhuj was expan-
ded by providing full facilities to analyse all samples of blood, food,
urine, stools, sputum etc. One general P.H. Laboratory for the
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analysis of water and food samples was also established in Kutch
‘Distriet during the First Five Year Plan.

3.51. For the control of Trachoma, two Trachoma Control Units
‘were started in Kutch District during the Third Five Year Plan.

12. Water supply:

3.52. During their on-the-spot study visit, it. was pointed out to
‘the Committee that almost one-third of villages in the Kutch District
did not have drinking water. Immediate measures were called for
for providing the most ordinary and primary need of all beings. In
a written note furnished to the Committee, it has been stated that
Kutch District comprises of seven talukas. There are six town cover-

ing a population of 1.32 lakhs and 937 villages covering a population
of 5.6 lakhs as per 1961 census.

(i) Urban Water Supply Schemes

3.53. It has been stated that out of the six towns in Kutch District,
only Gandhidham had the facilities of protected water supply at the
end of 1966-67. As regards remaining towns, water supply scheme
for Kandla Part I based on four Tubewells in Dudhai area has been
completed in April, 1967. The expenditure booked upto 11|70 on
this Scheme is Rs. 46.33 lakhs. Kandla Water Supply Scheme Part
11 envisages covering Water Tapar Dam. The Scheme is estimated
to cost Rs. 18.51 lakhs. Kandla Water Supply Scheme Part III which
includes the construction of Tapar Dam is in progress. A provision
of Rs. 150 lakhs was made in the Third Five Year Plan for Kandla
Water Supply Scheme Part I, II and IIT and a provision of Rs. 38.98
lakhs was made for the three Annual Plans, viz., 1966-67, 1967-68 and
1968-69. A provision of Rs. 118.50 lakhs has been made in the Fourth
Five Year Plan. Besides, the following four Water Supply Schemes
are at various stages as indicated against them:—

(1) Bhuj Water Supply Scheme The Scheme is in progress and
Water Supply has been started.

(2) Anjar Water Supply Scheme The Scheme is sanctioned ard it
is in execution. -

(3) Mundra Water Supply The Scheme is under preparation.
Scheme. ’
(4) Mandvi Water Supply The Scheme is under scrutiny at

Scheme Government level.
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A total provision of Rs. 44.87 lakhs has been made in the Fourth
Five Year Plan for the aforesaid four Schemes. All these four

Schemes are proposed to be completed by the end of the Fourth
Five Year Plan.

(ii) Rural Water Supply Schemes

3.54. The Committee have been informed that out of 937 villages
in the Kutch District, 84 villages have been classified as ‘no-source’
villages as per the preliminary survey carried out by the Govern-
ment in the year 1965. After further investigation and fixing up
the criteria for ‘no-source’ villages by the State Government in
May, 1969, the present position is that 141 villages have been ap-
proved as ‘no-source’ villages by Government so far. So far 19
Schemes, covering 68 villages, have been completed in Kutch Dist-
rict. Twelve Schemes covering 15 villages are under execution and
32 more Schemes covering further 70 villages are proposed to be
taken up during the current year after due investigation. This in-
cludes one important regional Water Supply Scheme for Banny area
which is a draught affected area. The Scheme is estimated to cost
Rs. 79,65,000/-. This Scheme has been submitted to the Government
of India for according approval for taking up as a Centraliy-spon-
sored Scheme.

3.55. The Committee note that the Government of Gujarat are
aware of the development needs of the Kutch area. The financial
allocations made for Kutch have been progressively increasing since
the Third Five Year Plan, when a concerted effort was made for
the deveopment of the entire State of Gujarat.

3.56. The Committee also note that the Government of Gujarat
have taken into consideration the special needs of various districts
in the State while formulating the development programmes and that
seven out of the nine talukas in the Kutch district are covered
under the special rural works programme evolved by the Central
Government for the chronically draught affected areas.

3.57. The Committee have noted the development programmes i
hand and the physical achievements made so far in regard to th
Kutch district in the spheres of (i) Dairy and Animal Husbandry,
(ii) Fisheries, (iii) Reclamation, (iv) Irrigation, (v) Electrification,
(vi) Road Development, (vii) Railways, (viii) Ports, (ix) Industries
(x) Education (xi) Health, and (xii) Water Supply.

3.58. The Committee have noted that although the State of Guja-
rat as a whole is lagging behipd in the field of irrigation, efforts
are being made in certain areas to provide additional irrigation
facilities and by the end of Fourth Five Year Plan it is estimated
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that about 60 per cent of ultimate irrigation pontential will be crea-
ted in the State. Similar figure for the Kutch area would be about
87 per cemt. Since there are no big rivers in the Kutch district,
emphasis is being laid on the development of irrigation facilities
through medium and minor \irrigation schemes. A large number
of tubewells have also been commissioned on the basis of the res-
ult of exploration of ground water resources of the Kutch district
.by the Exploratory Tubewells Organisation of the Government of
India.

3.59. The Committee appreciate that there is an increase in the
expenditure incurred on road development during the successive
Plan periods so as to wipe out the deficit of road mileage of the Kutch
district.

3.60. The Committee are glad to note that the State Government
is making all possible efforts to create the infra-structure facilities
in Kutch area for quicker industrial growth of the area. The dis-
trict is now linked with both meter gauge and broad gauge railway
lines as also with National Highways with other parts of the coun-
try. Industria] estates are also coming up in the area. Kutch dis-
trict has been declared a backward area and full facilities and inc-
entives are being given to the industrial units in the district. The
setting up of the proposed Rs. 130 crore Alumina Plant in Gujarat
State, with a production capacity of two lakh tonnes of Alumina on
Kutch bauxite will also facilitate the rapid development of Kutch
area.

3.61 The Committee appreciate that the State Government have
already set up a State Level Committee for preparing a Master Plan
for the development of the Kutch district in general and the Kandla—
izdhidham area in particular. That Committee is expected to submit
its report shortly.

3.62. One of the main problems faced by the inhabitants of Kutch
area is the lack of adequate drinking water. The Committee appre-
ciate the steps being taken to augment the water supply.
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DEVELOPMENT OF KANDLA POR1

A. Introductory
(1) Introduction

4.1. Consequent on the partition of the country, the Govern-
ment of India set up an Expert Committee known as the West Coast
Major Port Development Committee under the Chairmanship of
Shri Kasturbhai Lalbhai to investigate the need for a major port
north of Bombay and to make recommendations as to the site. On
this Committee’s recommendations, the Government of India decided
to develop Kandla at the eastern tip of the Gulf of Kutch as a major
port. The construction of the jetties was started in 1953, and the first
berth was opened for traffic in 1957. The Port was declared a major
port in April, 1955.

42. Kandla is an excelent, well protected, natural harbour and
is the sea-gate to the North-West India. The Port has been planned
on modern lines to handle different types of chargoes. It was a
distinct advantage in having a dry climate with a very mild monsoon.
The port has been constructed in comparatively virgin area and
provides ample scope for development of industries, both large and
small.

(2) Objectives

4.3. The main considerations on the basis of which the West Coast
Major Port Development Committee came to the conclusion that a

new major port should be set up on the west coast are summed up
below: —

(1) With the loss of Karachi to Pakistan, the whole of north-
west India was deprived of its outlet to the sea and conse-
quently traffic of this area got diverted to other ports like
Calcutta and Bombay which was inconvenient and
uneconomic. In fact, there was acute congestion at
Bombay at that time and for many years thereafter.

(2) The rail transport system of the country was over-
burdened, and relief could be provided to the rail system

29
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by opening more ports like Kandla, and thereby substan-
tially reducing the rail loads to and from the hinterland.

(3) After the conclusion of the Second World War and India
becoming free, it was expected that factors like rise in the
standard of living, increase in industrial activity, develop-
ment of mineral resources, growth of population ete., in
the area falling in the hinterland of Kandla would add to
the sea-borne traffic, and it was necessary to have a new

port for this purpose.

44. In a written note furnished to the Committee by the Ministry
of Shipping and Transport it has been stated that by and large the
port of Kandla has achieved the objectives for which it was con-
ceived. But for the setting up of this port the congestion in other
ports like Bombay, which was already acute, would have become
worse. This port has proved its utility in the handling of POL
products meant for consumption in the hinterland of Kandla, import
of fertilisers and import of large quantities of foodgrains during the
sacrcity period. It has been added that the quantity of foodgrains
imported through Kandla during the secarcity years exceeded 1
million tonnes and it would have been almost impossible to handle
this quantity through any other port in view of the congestion al-
ready prevailing there. Kandla has also helped in increasing the
export of salt produced in Kutch area. The imports and exports in
certain other items pertaining to the hinterland of Kandla have also
started moving through this Port. The Port remained very busy
during the period when foodgrains were being imported in large
quantities. After the decline of these imports due to the Green
Revolution in the country, some spare cargo handling capacity has
become available and efforts are being made by the port authorities
to attract more traffic so as to fully utilise the capacity.

(3) Hinterland

45. The hinterland of Kandla .covers an area of about 2,75,000
square miles. With the completion of the new broad gauge line to
Kandla, the hinterland has now increased to over 4,00,000 square
miles and would comprise Norh Gujarat, Western Madhya Pradesh,
Rajasthan, Western U.P., Delhi, Haryana Punjab, Hlmachal Pradesh
and Jammu and Kashlmr

B. Organisational set up

4.6. In 1950, the then Ministry of Transport and Communication,
Government of India took over Kandla Port for development into a
major port. The Chief Executive of the Port was designated as the
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Development Commissioner and appointed by the Government of
India. With the adoption of the Major Port Trusts Act, 1963, the
administration of the Port of Kandla vested on 29th February 1964,
in the Kandla Port Trust headed by a Chairman who is also the
Chief Executive. A Board of Trustees was constituted by the Gov-
ernment with the representatives of the various States and commer-
cial interests in the hinterland as well as the officials of the concern-
ed Government Departments.

4.7. Under the Chairman of the Port Trust, there are six depart-
ments viz., General Administration, Marine, Engineering, Traffic,
Finance and Accounts and Medical.

C. Board of Trustees

48. The functions of the Board of Trustees of the port of Kandla
as defined in the preamble to the Major Port Trusts Act, 1963 are
the administration, control and management of the Port.

49. In a written note furnished to the Committee it has been
stated that meetings of the Board are held at least once in every
month. Besides, a statutory special meeting to discuss the budget is
also held. Chairman may, whenever he thinks fit, and shall upon
the written request at least from 3 Trustees, call a special meeting.
The Board passes resolutions at the various meetings of the Board
and the decisions contained in the resolutions of the Board are im-
plemented by the Secretary, Kandla Port Trust, who is also the
Secretary of the Board. Such matters which are not within the
competence of the Board are referred to the Government of India
with the resolution of the Board. The decisions of the Board which
are within the competence of the Board are implemented at a local
level. All other decisions for which sanction of the Government of
India is required are referred to the Central Government for their
sanction. These proceedings of the meetings are supplied to the
Ministry of Shipping and Transport. These are also supplied to the
Government of Gujarat through their representative nominated by
the State Government of Gujarat on the Board of Trustees. !

4.10. During the course of their on-the-spot study visit, it was
represented before the Committee that all the major ports in India
with the exception of Kandla had a representative of the Steam-
ship Agents’ Association on the Board of Trustees. When that
fact was brought to the notice of the authorities concerned, it was
argued that the interest of the Shipping Trade were being looked
after by the Chamber of Commerce. The fact was that at all the
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major ports the Chambers of Committee were being represented on
the Board of Trustees separatly and only in case of Kandla the Mini-
stry of Transport had deviated from the procedure in vougue. The
Major Ports’ Commission had recently recommended that two local
bodies viz., the Chamber of Commerce and the Steamship Agents
Association should of necessity be represented on the Board of
Trustees separately.

4.11. During their discussions with the Kandla Port authorities
the Committee enquired whether the representative of the Railways
on the Board of Trustees was competent enough to take quick deci-
sions on his own and to get them implemented in regard to the pro-
blems of the Port. It was stated that the representation needed to
be raised to a higher level. It was explained that originally the
Railways were represented by the Chief Commercial Superintendent,
Western Railway, as was presently the case in respect of all other
major ports, but for quite sometime, now only a Divisional Superin-
tendent had been nominated on behalf of the Railways on the
Kandla Port Trust.

4.12. In regard to the representation of the Government of
Gujarat on the Board of Trustees, it was suggested that if the State
Government could be represented by the Secretary of the Public
Works Department it would go a long way in finding quicker solu-
tion to the problems faced by the Port and also help the develop-
ment of Kandla Port.

4.13. During the course of oral evidence of the representatives of
the Ministry of Shipping and Transport, the Committee enquired
whether there was adequate representation of the various interests,
including the Public Undertakings and the State Governments on
the Kandla and Transport, stated that “the general policy about the
composition of Port Trust Boards is that there are certain official
representatives and the users’ representatives. So far as Kandla
Port is concerned, there is the Assistant Collector of Customs, Chief
Operating Superintendent, Western Railway, and others including a
representative of Gujarat Government. As for the non-officials,
there is the Gujarat Chamber of Commerce, Rajasthan Chamber
of Commerce, Ship Owners’ Association.... There is an optimum
size of the Trust Board and we try to make it as representative as
possible. If we are to have representation for each of the Public
Undertakings, the Board will become unwieldy. ... Usually the State
representative belongs to the State in which the port is situated. It
is not a practical proposition to keep a representative of each State
in each port.” -
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D. Economics of working of the Kandla Port

4.14. The economics of any port depends on the quantum of
traffic, the pattern of traffic, the rates which the traffic can bear and
the relationship of income to expenditure. The working of a port
is judged by the surpluses or losses it makes after providing for
operational expenditure, depreciation and debt charges. The posi-
tion in respect of Kandla Port in this regard is explained in the two
statements at appendices I & II showing the traffic handled and the
financial results achieved.

In a written note furnished to the Committee it has been stated
that the Reserve Fund position of the Port as on 31-3-71 and as anti-
cipated on 31-3-1972 is given below:—

(Inlakhs of Rupees).
Name of the fund As on As anti2
31-3-1971 cipated

on31-3-1972

General Reserve Fund . . 11806 89-06
Pilotage Reserve Fund (—)13-03  (—)20°54
Depreciation Reserve Fund . 26568 295°77
ToTAL 370 71 36429

The outstanding debt of the port payable to the Government of
India at the close of the year 1970-71 in respect of loans taken after
the formation of the Port Trust on 29-2-1964 was Rs. 252 lakhs. The
capital amount spent on the port before the setting up of the Port
Trust was Rs. 18.78 crores. The Port Trust has been paying to the
Government of India only a lump sum of Rs. 15 lakhs per annum
as interest on this amount pending a final decision in the matter.
The Port Trust, however, has been meeting its debit liabilities in
respect of post-Port Trust loans out of its current earnings.

(1) Pre-1964 debts

4.15. In the written note furnished to the Committee it has been
stated that the financial position of the port is fairly satisfactory if
the pre-1964 debts are not taken into account. However, on the
basis of their current surplus they would find it difficult to meet
the full liability in respect of principal and interest for the pre-1964
investments. During the course of oral evidence, the Secretary,
Ministry of Shipping and Transport stated that the total debt was
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over Rs. 21 crores. He added that the Major Ports Commission, to
whom that question had been referred, had examined that and had

made the

following recommendations: —

(i) Provided an outright grant to the extent of 20 per cent

(ii)

(iii)

(iv)

i )

()

of the capital cost of civil works including berths, break-
Waters, reclamation, capital dredging etc. but exclusive of

the expenditure on mechanical handling plants and equip-
ment.

Limit the obligation to the payment of interest and repay-
ment of the principal to only 50 per cent of the capital
outlay after deducting the cash grant. The Port would
be required to pay an appropriate rate of interest as

applicable to all long-term loans advanced by Government
during that year.

Permit the interest to be capitalised during the construc-
tions stage of the Project.

Apply a repayment schedule for the loan during a period
of 30 years, the first instalment of repayment to commence

from the 11th anniversary of the commissioning of the
Project.

Treat the balance of 50 per cent of the capital outlay after
deducting the cash grant as “deferred redeemable” capital
which will carry no obligation to the payment of interest
nor have any regulated schedule of re-payment. The Port
would, however, be required to pay Government the
reasonable return if there is a surplus in the port’s finan-
cial working after meeting the obligations of the working
expenses, depresiation and a return of 6 per cent on the
capital employed. The “deferred redeemable capital”
would also be eligible for redemption after the loan capi-
tal portion is repaid. The repayment period visualised is
20 equal annual instalments but this would be subject to

review by Government in consultation with the port autho-
rities.

Review the general financial and traffic situation at the
port at intervals of 10 years with a view to making such

adjustments as may be necessary in the circumstances then
prevailing.
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416. The Secretary of the Ministry of Shipping and Transport
stated further that the Chairman of the Kandla Port Trust had also
made a strong plea that, instead of only 50 per cent, the entire in-
vestment of 100 per cent of the capital outlay should be treated as a
non-repayable and non-interest bearing capital investment. No
decision had, however, been taken in the matter so far. They were
going to place the recommendations of the Major Ports Commission
and the plea of the Chairman, Kandla Port Trust, before the Minis-
try of Finance and the whole matter would have to await their
decision. In reply to a question whether a similar problem had
arisen in respect of any other port in the country, the Secretary,
Ministry of Shipping and Transport replies in the negative. Ex-
plaining further the present financial commitments of the Kandla
Port, the Secretary, Ministry of Shipping and Transport stated that,
at the moment, the Kandla Port was paying to the Government an
ad hoc amount of Rs. 15 lakhs a year as interest charges. It had
been calculated that, on the basis >f the Major Ports Commission’s
recommendations, the interest charges would “come to Rs. 41 lakhs,
and Rs. 39 lakhs would be the repayment of capital. That would
amount to Rs. 80 lakhs per year.” The Committee asked the wit-
nesses to comment on certain statistical data, furnished to them by
the Ministry of Shipping and Transport from which it could be
observed that the Kandla Port had to incur a deficit during the years
1970-71, 1971-72 and 1972-73. The Chairman, Kandla Port Trust ex-
plained that according to their assessment they would be “turning
round the corner in 1973-74. The deficit in the next one or two
years includes Rs. 15 lakhs payment as ad hoc interest which we are
making to the Government. If you take it out, you will find that in
1970-71 and 1971-72 we almost even out.” Asked to further eluci-
date the statement of the Government that the fiancial position
of the Port was “fairly satisfactory” the Chairman Kandla Port Trust
explained that the Port would not run deficit. “We are struggling
not to have a deficit. Our burden has become heavy with the im-
plementation of the Award given by the Government on the Wage
Board Report. Ours is a small Port and it is a heavy burden. We
may be able to overcome this after three or four years time.” The
Chairman, Kandla Port Trust, however, admitted that unless the
pre-1964 investment was adjusted or some thing was done about that
“for many years to come the financial position will not be sound.”

(2) Future rate of return

4.17. As regards the future rate of return, the Major Ports Com-
mission has recommended that the ports should aim at a return of
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not less than 12 per cent on the capital employed arrived at as.
follows: —

6 per cent towards interest charges.

3 per cent towards replacement, rehabilitation and moderni-
sation of the capital assets, and

3 per cent towards reserve for development, repayment of
loans and contingencies.

In cases where a cash grant is extened by the Government the Com-
mission has recommended that the Ports should endeavour to earn
5 per cent on the grant portion of the advance and the 12 per cent
on the balance capital employed. The Commission has suggested that
Kandla should attain a return of not less than 6 per cent by 1973-74,
not less than 9 per cent by 1976-77 and not less than 12 per cent by
1978-79.

4.18. In a written note furnished to the Committee it has been
stated that the realisation of the returns envisaged by the Commis-
sion is linked up with a final decision on the adjustment of the capi-
tal debt of the port and realisation of more traffic. A final view
about the financial self-sufficiency of the port would be available

only after decisions have been taken on the Commission’s recom-
mendations.

4.19. During the course of oral evidence of the official witnesses,
the Committee enquired whether a return of 12 per cent was feasi-
ble in the case of Kandla Port. The Chairman, Kandla Port Trust
stated that they would not be able to earn 12 per cent. The Secre-
tary, Ministry of Shipping and Transport explained that what the
Major Ports Commission had recommended was “a sort of an
objective or an ideal. They have said that 6 per cent should be to-
wards interest charges, 3 per cent towards replacement and rehabi-
litation etc. and 3 per cent towards reserve for development, repay-
ment of loans and other contingencies. This is a worthwhile objec-
tive. We are asking all ports to work towards it. Their projection
is that 12 per cent should be attained in Kandla by 1978-79. As the
Chairman of the Port Trust has explained, we are looking forward
to more fertiliser raw materials etc. being handled. It will depend
on the actual growth of traffic and actual earnings.”

4.20. Asked to state the action being taken on the recommenda-
tions of the Major Port Commission, the Joint Secretary, Ministry
of Shipping and Transport explained that the recommandations of
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the Commission, were considered by the Chairman’s Conference
held in May. At that meeting we had associated the Finance Minis-
try also. Broadly, the view was that we should accept these objec-
tives and try to reach them. These are now being formally refer-
red to Finance Ministry for their acceptance. They have also mean-~
while asked us to work out the financial implications of the accept-
ance of these recommendations. We are having it done and sending
it to the Finance Ministry.”

(3) Annual financial allocations and exrpenditure

4.21. The Committee desired to know the annual allocation and
expenditure respectively of the Kandla Port during the Third and
Fourth Plan periods. The following statement has been furnished

to the Committee:
(Crores of Rupees)

Plan Year(s) Approved Actual  Shortfall Remarks
Outlay Expendi-
diture

3rd Plan:
1961-62 t0 1963-64 3-40 229 111
1964-65 0-89 075 014
1965-66 0-69 0:67 o 2
Total 498 371 1-27

Annual Plars:

1966-67 0°45 0-29 o' 16
1967-68 S+ 45 0-32 0-13
1968-69 1:04 0-84 0-20
Total 1'94 1°45 049
4th Plan:
1969-70 1-18 0-88 0-30
1970-71 0-66 0-46 0-30
1971-72 1-50 0-15 -
(upto September 1971)
1972-73 ok
1973-74 - S
Total 9-45 1°'49@

sNot yet sanctioned.
@Progressive Expenditure upto September 1971 only.
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E. Facilities at the Port
(1) Existing facilities

4.22. In a written note furnished to the Committee by the Minis-
try of Shipping and Transport, it has been stated that the following
facilities are available at the Kandla Port:

(a) Berthing facilities:

(i) 4 alongside berths—total quayage: 2700 ft. 5th berth of
1125 ft. constructed excepting dredging, draft alongside
designed for 32 ft. at low water.

(ii) 3 General cargo mooring berths:

No. (i) General cargo mooring: Ships drawing upto 23.0 ft.
maximum length (overall) 500 ft.

No. (ii) General cargo mooring: Ships drawing upto 25.0 ft.
maximum length (overall) 500 ft.

No. (iii) General cargo mooring: Ships drawing upto 29.00
ft. maximum length (overall) 600 ft.

One deep draft mooring berth for vessels drawing upto 36 ft.

‘One salt mooring: Ships drawing upto 29.0 fts. maximum
cargo each.

‘One special mooring for handling explosives: Ships drawing
upto 25.0 fts. maximum length (overall) 500 fts.

«(iii) 3 Wharves at the Bunder Basin:

South Wharf for loading and unloading lighters by quay
cranes.

North Wharf for loading and unloading sailing vessels.

‘West Wharf where 60 ton electric gantry crane has been in-
stalled for loading and unloading heavy lifts from
lighters.

A fishing jetty for handling fresh fish traffic.

{iv) An R.C.C. Pier for handling P.O.L. and other liquid
Chemical tankers—Permissible draft 30 ft.

$Second Oil Jetty also constructed and necessary modifications
1 are in progress—Permissible draft 32 ft.
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Electric and diesel Booster Pumps provided for accelerating
discharge rate of P.O.L.
3 Oil Pipe Lines 12", 14”, & 16” dia. for pumping P.O.L.

(v) Tuna Port: Small minor Port 15 miles south of Kandla,
being used for loading and unloading sailing vessels.

(b) Storage Facilities =
(i) 3 single storeyed transit sheds at cargo jetty at first 3
berths—450 ft. x 140 ft. each capacity 5,000 tonnes general
cargo QCh. k] e lg ‘ ‘;

2. Temporary transit sheds
One north of Transit shed No. I measuring 150 ft. x-132 ft. capa-
city 2,000 tonnes.
One between Nos. 1 and 2 Transit sheds measuring 200 ft. x 132
ft. capacity 2,600 tonnes.

(ii) 4 double storeyed warehouses 500 ft. x 120 ft. each capacity
15,000 tonnes for uniform type of cargo each. These pro-
vided with 4 electric cargo lifts each, 2 of 2 tons and 2 to
4 tons capacity.

Automatic water sprinkler arrangements with fire alarm sys-
tem provided in Warehouses ‘C’ for storage of Cotton.

Bonded warehousing facilities also provided.

(iii) Open storage yards in transit area as well as in rental
storage area served with Railway lines: Total open storage:
areas for rental purposes: 15,596,300 sq. ft. of this 4,41,300:
sq. ft. is pucca built with asphalting.

(iv) 3 Vegetable Oil tanks—total capacity 650 tonnes.

(v) Dangerous cargo sheds of 320 tonnes capacity admeasuring.
1,800 sq. ft. and a Calcium Carbide Shed of 48 tonnes capa-
city admeasuring 350 sq. ft.

(vi) Two transit sheds at Bunder basin measuring as under:—
South Wharf 200 ft. x 120 ft.
North Wharf 100 ft. x 60 ft.

(c) Transport arrangements:

All transit sheds, warehouses and open yards liberally served
with Railway Lines both by Broad-gauge and Metre-gauge
and with good roads.
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(d) Cargo Handling Equipment:

(i) 21 electric level luffing quay cranes at cargo jetty berth—
16 of 3 tons, 4 of 6 tons and one of 10 tons rapacity.

(ii) 4 electric level luffing quay cranes at South Wharf
Bunder, 2 of 3 tons, 1 of 6 tons and 1 of 10 tons capacity.

(iii) Ome 60 tons gantry crane at West Wharf.
(iv) One 2 tons crane at Fishing Jetty.

{v) 26 Vac-u-vator machines of DK 168 Tupe for discharging
grain in bulk.

(vi) Mobile Equipment:
2 numbers mobile cranes—Capacity 6 tons each.
2 numbers mobile cranes—Capac.ty 3 tons each.
(vii) Fork lifts:
1 number Capacity 6 tons.
3 Number Capacity 2-1{2 tons each.

(viii) 4 tractors and 4 trailers,

(ix) 9 lighters as under: —
Steel, 4 Nos. capacity 80 tons each.
Steel, 2 Nos. capacity 150 tons each.
Wooden, 3 Nos, capacity 70 tons each.
q{e) Water supply to ships:
(i) by shore points at all cargo berths, R.C.C. Pier and Bunder.

(ii) by heavy-up-cum-water barge ‘BALWAN’ of 90 tons capa-
city and by barge ‘TUSHAR’ of 200 tons, capacity.

(f) Other facilities:
(i) Facilities for fumigating of cotton.

(ii) Two storage tanks—capacity 2,500 tonnes each-for storage
of liquid chemicals or Soyabean Oil.

(iii) Floating dry dock for repairing craft upto 240 ft. length.

(iv) Cold storage for fishing industry provided by the Gujarat
State.
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(v) Night Navigation introduced with effect from 26th Decem- -
ber, 1969. '

(2) Future plans

4.23. The Committee desired to know the future plans for further
.development of the Kandla Port. In a written note furnished to
the Committee by the Ministry of Shipping and Transport, it has
‘been stated that the major schemes for the development of Kandla
Port already in hand or contemplated in the near future are as
follows:—

(1) Commissioning of the Fifth Berth.
(2) Modifications to new oil jetty and its commissioning.
(3) Acquisition of a second dredger for the port.

(4) Construction of a slipway.

The proposed 5th berth is intended to be utilised by the Ministry
of Agriculture for setting up of a mechanical unloading plant for
fertilisers. These facilities are also proposed to be utilised for un-
loading of Rock-phosphate and sulphur. According to the Ministry
of Agriculture, it is anticipated that a total quantity of about 0.8
million tonnes of cargo will be available for handling by this mecha-
nical plant. The imports of P.O.L., at this port have been increasing
according to the latest estimates furnished by the Ministry of Petro-
leum and Chemicals, the anticipated traffic in mineral Oils through
Kandla will be 1.8 million tonnes in 1972 and over 2 million tonnes
thereafter till the new refinery proposed to be set up in North West
India goes in stream. The Indian Farmers Fertilisers Co-operative
Ltd., will also be importing about 2 lakh tonnes of Phosphoric Acid
for their Fertiliser Plant which is being set up in Kandla. The new
Oil Jetty will cater to this additional traffic. The new dredger will
help the port to maintain the channel in a more efficient manner
and improve the depth of water over the bar and thus enable quicker
movement of ships. Slipway will enable the port craft to be main-

tained properly because the existing floating drydock has outlived
its life.

F. Traffic handled T T
(1) Original traffic projections

4.24. In a written note furnished to the Committee by the Ministry
of Shipping and Transport, it has been stated that the anticipated



traffic projections at the time of sanctioning the Kadla Port Project
were as follows: R
(i) Duringthefirst 5 years . 0-85 million tonres
(ii) In 10 years . . —I1-3 s s
(lii) In 20 years . . —I1-6

The traffic handled in the fifth year of the port operation was 1.39°

million tonnes, in the tenth year it was 2.66 million tonnes and i

the 20th year it is expected to be above 2.5 million tonnes. The

traffic projections as anticipated when the Project was sanctioned’

have materialised. However, for a few years around the tenth:

year, the traffic jumped up due to spurt in import of foodgrains.
(2) Decline in traffic

4.25. Although the Port has been handling more traffic than esti-

mated in the project stage, at present it has a spare capacity available-
for handling more cargo.

The traffic handled at the port from 1957-58 is given below:—
(In lakh tonnes)

Year Import  Export Total
1957-58 . . . 6-09 2:35 8-44
1958-59 8-82 1-88 10-70
1959-60 828 2°9§ 11°23
1960-61 12°30 3:42 15-72
1961-62 11°14 2:72 13-86-
1962-63 . . . 14-09 334 17-43
1963-64 . 14°91 2-88 1779
1964-65 . . . . . 20-54 2-58 23-12
1965-66 . 23:36 1:69 2505
1966-67 2424 2:37 26-61
1967-68 2260 2°C§ 2465
1968-69 . 1709 3-26 2035
1969-70 18-04 ‘3 -05§ 21°09
1970-71 . 14°74 1 38 1612
1971-72 . . . . 3:42 0-44 3-86

(upto 30-6-72)
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426. In a written note furnished to the Committee by the Minis-
try of Shipping and Transport it has heen stated that this decline in
traffic has been mainly due %o a drastic reduction in ¢he imports of
foodgrains due to the Green Revolution in the country. The maxi-
mum quantity of foodgrains imported through Kandla was about 1.2
million tonnes, which came down to abhout 3.26 lakh tomnes in 1970-71.
During 1971-72 there have so far heen no imports of foodgrains
through Kandla. This decline is not a special feature of Kandla
only but applies also to the other major ports where imports of food-
grains have declined considerably. The decline in foodgrains
imports in Kandla looks more pronounced because at one time
these imports constituted almost about 50 per cent of the total traffic
of the port. This traffic was generated by the serious food scarcity
in India during the years 1964—67 and could not be stated to he
normal feature of the port’s traffic. In fact the Ministry of Agricul-
ture (Department of Food) have recently advised this Ministry that
in view of increased production of foodgrains in the country and in
pursuance of Government’s policy to stop imports of concessional
foodgrains by the end of 1971, the quantity of imported foodgrains,
if any would decrease further. In view of this, that Department have
stated that it is not possible for them to assure any given volume of
traffic in imported foodgrains at any of the ports.

4.27. In the written note furnished to the Committee, it has been
pointed out that except in the case of iron ore and POL, the traffic
passing through all other ports has also generally shown a decline
during the last few years.

4.28. It has been added that the capacity of Kandla Port to handle
dry cargo on the basis of the existing facilities has been estimated
to be about 1 million tonnes taking into account the present pattern
of traffic. This excludes about 1 million tonnes of o0il which is
handled at the oil jetty, making a total capacity of about 2 million
tonnes per annum. The port’s capacity was used to the optimum
extent till 1969-70 and it was only in 1970-71 that the traffic fell be-
low the capacity by about 4 lakh tonnes. During 1971-72 the total
traffic is expected to be about 17.5 lakh tonnes, but it is anticipated
that in 1972-73 this figure will increase to 20 lakh tcnnes, when the
port facilities will again be fully utilised. These projections are
based on the assumption that the traffic in some of the commodities
which were already being imported or exported will increase. and
traffic in some additional non-traditional commodities would also
start flowing through this port. It has been further added that the
S T.C. have already stepped up their exports of soyabean oil through
Kandla and are considering the question of channelising imports
and exports in other items also through this port. The Indian
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Farmers Fertiliser Cooperatives Limited, who are putting up a fer-
tiliser plant at Kandla, will also need imports of substantial quanti-
ties of rock phosphate, phosphoric acid etc. and will in turn be ex-
porting finished fertilisers to coastal and foreign destinations. This
plant is expected to be commissioned in 1974 and would add sub-
stantially to the traffic of the port. For handling additional traffic,

the provision of an additional berth and the modification to the new
oil jetty are already in hand.

4.29. During the course of oral evidence of the representatives of
the Ministry of Shipping and Transport etc., the Committee referred
to the statistical data cf the commodity-wise traffic handled at the
Kandla Port from 1957-58 to 1971-72 (Appendix I) and enquired the
reasons for a sharp decline in the import of fertilisers during 1970-71
as compared to 1969-70 and also up to July, 1971, the representative
of the Department of Agriculture admitted that there was a fall in
imports of fertiliser during 1970-71, but he pointed out that that “was
a general fall and not applicable only to Kandla Port. The reason
for that fall in import in that particular year was that we had a
heavy carry over of stock of the previous year and our anticipation
of fertiliser consumption in some of the States did not materialise.
So, we had to cut the imports for the next year. But it is purely a
temporary phase and the imports are expected to pick up again. In
1971-72 we estimate that it will go up to 24 lakh tonnes for the coun-
try as a whole.” In reply to another question, the witness stated
that the other ports through which fertilisers were imported were
Bombay, Calcutta, Vizag and some smaller ports. He added that the
import of fertiliser through the Kandla Port was about nine per cent
of the total. Asked whether it was possible to divert some more im-
ports of fertilisers to Kandla Port, the witness stated that “that is
the plan which we have in mind. By developing this bulk mechani-

cal rapid un-loading facility at Kandla, we expect the proportion of
Kandla will still go up.”

430. The Committee also enquired why there had been no move-
ment through Kandla of rice bran, cotton, formal dehyde, raw wool.
fertiliser, ores sugar, soapstone and scrap during 1971-72 (upto
July). The Chairman, Kandla Port Trust stated that in regard to
rice bran some problems had arisen recently due to increase in the
shipping freights. Discussions were going on as to how the In-
crease in rates should be shared between the sellers and the buyers.
As soon as the question was resolved, the exports would take place.

However, in the month of August, about 350 tonnes of rice bran had
been exported.
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4.31. Asked to explain the reasons for a sharp decline in the ex-
port of ore through Kandla, the Secretary, Ministry of Shipping and
Transport, stated that the ore exported through Kandla came from
Rajasthan but it was not of high qual'ty. The prices of the cre were
however, high. The Minerals and Metals Trading Corporation could
not find any buyers for the ore at those prices.

4.32. In regard to sulphur, the Chairman, Kandla Port Trust,
stated that about 70,000 tonnes, which constituted one third of the
total import passed through the Kandla Port.

4.33. Asked why there had been no import of rock phosphate
during 1970-71 and its import upto July, 1971, had been only of the
order of 8600 tonnes, the representative of the Department of Agri-
culture stated that since deposits of rock phosphate had been found
locally at Udaipur, which was within the hinterland of Kandla Port,
its import through that Port had come down. The representative of
the Minerals and Metals Trading Corporation stated that two new
factories were being set up at Mithapur and Kalol, which were like-
ly to commence production from 1973-74. Those factories would
need to import sulphur and rock phosphate. Their imports, which
were likely to be about 8 lakh tonnes per annum, would be made
through the Kandla Port. The witness further informed the Com-
mittee that about five per cent of the total import of sulphur and
rock phosphate, which was of the order of about six to eight lakh
tonnes during the last three years, had been made through the
Kandla Port.

4.34. Asked what were the reasons for the sharp decline in the
export of salt through the Kandla Port, the Chairman, Kandla Port
Trust stated that Japan, which had been the traditional buyer of our
salt, had not renewed its contract with the State Trading Corpora-
tion. The representative of the State Trading Corporation added that
efforts were being made to export salt to other countries also. It was
the high freight rates which had adversely affected the salt exports.
There was a special characteristic of salt and loading rate came in the
way. “Japan always insists on higher loading rate and more mechan-
ised facilities for loading etc.”

G. Role of Railways in securing traffic for the port

(1) Movement of Cotton

4.35. The Committee desired to know why there had been no ex-
port of cotton since 1966-67 through the Kandla Port, as would be
seen from the statement showing commodity-wise traffic handled at
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the Port from 1957-58 to 1971-72 (Appesdiz ). During the course
of oral ev1dence of the representatives of the Ministry of Sh:ppmg
and Transport etc., the Chairman, Kandla Port Trust explained that
there was the problem of rallway freight. He explained that
Bombay enjoyed concession in railway freight from 23 stations, as
against from 11 stations to Kandla. The bulk of cotton went from 12
stations for which concession rates were not quoted for Kandla.
Therefore, most of the cotton was exported through Bombay. He
pointed out that, in fact, all those stations were nearer to Kandla
than to Bombay. The Kandla Port Trust authorities had written to
the Railways to make it at par with Bombay by giving concessions
for all the 23 stations to Kandla Port. The representative of the
Ministry of Railways, however, stated that under section 28 of the
Indian Railways Act the Railways were not permitted to nullify the
geographical advantage of one station over an other. They were
not permitted to quote special rates from other areas to Kandla for
the above reasons. He added that they had “given concessions from
those stations for which Kandla is the nearer port.” He added that

“we would be happy to go into specific suggestions, and we are quite
willing to examine them”.

4.36. During the course of their on-the-spot study tour to Kandla
Port, the Chairman of the Port informed the Committee that about
3 lakh bales of exportable variety of cotton i.e., Bengaldeshi was ex-
ported annually from Punjab and certain districts of Rajasthan and
Haryana within the economic hinterland of Kandla. These exports
were mainly to Japan and also United Kingdom Continental coun-
tries and U.S.A. Part of that traffic started moving through Kandla
Port in 1961-62 and it gradually increased to over 27,000 bales in
1964-65. However, it abruptly ceased thereafter. That adverse
development in Cotton exports through Kandla was due to station-
to-station concessions in railway freight granted from the stations in
Punjab, Haryana and Rajasthan to Bombay. Those concessions took
away the economic advantage, which Kandla otherwise enjoyed over
Bombay on account of shorter railway lead. The initial saving in
Railway freight varying from Rs. 25.77 to Rs. 31.47 per tonne for ex-
port of Cotton through Kandla had been completely eliminated con-
sequent on the grant of special concessions. The entire traffic of
cotton from Punjab therefore, mow passed through Bombay Port.
The reason for granting the concession for movement of cotton to
Bombay, as given by the Railway Board, was to attract cotton which
was moving by road from Rajasthan and Punjab to Bombay. They
further stated that since there was no road movement of Cotton to
Kandla, they could not consider any concession in freight for Kandla.
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4.37. It was suggested that in order that the exports of cotton
were developed through the Kandla Port, proportionate station-to-
station concessional railway freight should be sanctioned for that
Port also so that the advantage accruing to Kandla on account of
favourable geographical location was retained. Additional advan-
tage from developing cotton export traffic at Kandla would be that
regular shipping services to South-East Asian and Japanese Ports
could be established, which would encourage the development of
other general cargo traffic. Several empty wagons were brought to
Kandla daily from Northen India and those could bé advantageously
utilised for moving cotton, even though at concessionaf rate.

4.38. It was further stated tiat recently thé RaIIways had reduced
freights on cotton movmg to Karidla from the following 11 stations:—

Destina'i 15 Reduvcéd railway frelgh' for
Ka~dfz (Per {.dntal)
1. B :dhlada . I1°23
2. Rampi raphul . . I2-29
3. Abohar . . 1Z-40
4. Malout . . 12-08
5. Gidarbha . It-72
6. Uklzna . . . . 10 6
7. Nabha . . 12-33
8. Khanna . . 12°32
9. K tkaptra . . . . I2:21
ro. Jaitu . . 11°92
11. Bhattu . . . . I1'02

(Note:—These: freights inclade haulage chargé betwéen Gandhidharm-Kandla
@ Rs. 11.52 per 4 wheeler MG wagon).

4.39. The freights to Bommbay and Kandla had thus become equal,
leaving no advantage to the exportér in using Kandld Port, although
the producing eentres were nearer to Kandla as ¢coffipared to Bombay
by more than 500 Krus.

440. Moreover, 18 other important stations from where bulk
moven-nt of cétton took p'ace were not at all considered for reduc-

tion of fréight for movement to Kandla Port. Those stations were
a$ under:—

1. Bhatinda 2. Bamahr
3. Bhuchhu 4. Gajsinghpur



Hansi . Kesrisir.ghpir
Palai.awali 8. Muktsar
9. Mandi Dabwali 10. Maur
I11. Mansa 12. Raisinghi agar
13. Raman 14. Srigar.ga:.agar
15. Srikaranpur 16. Sirsa
17. Sadhoo Garh 18. Sargaria

Further, an exporter bought his cotton from suitable manufacturers
from all cotton producing area. If concession for movement of cotton
to Kand.a was given only from a limited number of Cotton produc-
ing stations, the exporter would not be interested in bifurcating his
shipment, that is some cotton via Kandla and the rest via Bombay

The concession should therefore be available from all cotton produc-
ing centres on proportionate basis. ‘

441. It was suggested to the Committee that in all fairness, it
was desirable that the freights chargeable for Kandla should be
proportionately lowered according to distance involved as compared
to Bombay so as to retain geographical advantage of Kandla Port.
A comparation statement showing the distance and Railway feright
charged on cotton for Bombay and Kandla, as prepared by the Kandla
Port Trust authorities, is encolsed (Appendix III).

(2) Movement of Sugar and Steel

4.42. During the course of oral evidence cf the representatives
of the Ministry of Shipping and Transport the Committee referred
to a statement, contained in thé written notes furnished to them by
the Ministry of Shipping and Transport, that the Indian Sugar Mills
Association had requested the Ministry of Railways to grant conces-
slon in railway freight on sugar moving from mills in U.P. to Kandla
for export but the Railway authorities had not accepted the request
The Committee enquired about the reasons for not agreeing to the
proposal. The representative of the Ministry of Railways stated that
“what was asked for was the same rate from UJP. for Kandla as
s given for Bombay and near stations which are very much nearer
Bombay. We were asked to quote the same rate for distance which
are three times more. Here again it is a quetsion of. geographical
advantage.” The representative of the Ministry of Railway further
stated that the position was similar in regard to the movement of

steel from Bhilai for export through the Kandla Port. The port of
Vishakhapatnam was nearer as compared to Kandla.
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(3) Shortage of Railway wagons

4.43. During the course of oral evidence of the representatives of
the M.nstry of Shipping & Transport the Committee asked the wit-
nesses to comment on the statement of the Ministry of Foreign Trade
that since more wagons were not available imports of soyabean were
made at Bombay, the representative of the Ministry of Railways
stated that it was not correct. He added: “we supply wagons
against all the indents which have been regisiered.” The Director
(Transport) Ministry of Foreign Trade stated that “the question is
not one of short supply, but of wagons not being supplied at the
time they were required. The representative of the Ministry of
Railways, however, emphasised that “certainly, we undertake to
supply wagons in time, and we are doing it.” In reply to further
questions, the representative of the State Trading Corporation stated
that “it is true that there were difficulties in regard to registration
of wagons. There is an established mechanism for registration.
However, what we did was that when individual indentors had prob-
lems, the State Trading Corporation took upon itself to liaised with
the Railway Ministry and through their help and assistance, we were
able to coordinate the movement, very effectively, so that rakes after
rakes were organised and moved. But it does happen at times that
because “of floods or on account of other specific requirements, like
priority for the movement of foodgrains or other things difficulties
do arise from time to time. But we have the facility of going over
to the Railway Ministry and organising effective movement. There
is always room for improvement, and I am sure that with the co-
operation of the Railway Ministry’s officers we would be able to lay
on the necessary bandobust. We are interested in utilising Kandla
Port more and more; and indeed State Trading Corporation have
gone into individual items with the officers of the Kandla Port autho-

rity to see what diversions can take place. We have been doing our
best.”

444 During the on-the-spot study visit of the Committee to
Kandla Port; the Chairman, Kandla Port Trust regretted that the
supply of Railway wagons to the Port fell far short of the actual
requirements. Recently, there had been -onsiderable deterioration
in the supply position.

445. The number of wagons supplied daily for the clearance of
import cargo from Kandla Port registered a decrease from about
November, 1970 That decrease was very significant from January,
1971. As against the average daily wagon supply of about 137
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w:gons in October, 1970, the aie agé daly supply from January to
Cctober, 1971, was as under:

Quantity of im-

port, cargp lying

Month Demand Supply Whcledred as on
the 1st of the

MG BG Total MG BG Total month.
Jamtury, ¥971 86 62 148 38 44 82 79,329
February, 1971 44 40 84 17 26 43 44,320
March, 1971 22 67 89 22 2§ & 33,318
April, 1971 78 48 126 23 18 41 79,621
May, 1971 59 43 102 27 11 38 84.597
June, 1971 88 64 152 24 10 34 85,747
July, ro71 84 3 112 37 8 43 77,097
Kugist, 1971 104 43 147 45 15 60 93,497
September, 1971 252 74 326 66 9 75 20,367
October, 1g7F 244 108 352 3¢ 19 100 1,02,122
(upto 2oth)

That situatioh resulteq in the accumulation of goods lying in the
port premises therehy congestinng the transit area which resulted in
delay to the ships work ng at the berths. Consequently some ships
which were scheduled to call at Kandla had to be reluctantly diverted
to the other ports.

The port were aware of the diversion of the following ships:—

1. s.s. Akbar Jayanti . 35,000 T. Wheat . 23-12-167C
2. s.s. Viswa Tirth 12,000 T. Potash 2-12-1970
3. s.s. Elion . 10,000 T. CAN 30-11-1970
4. s.s. Indian Trust 10,000 T. Urea 15-12-1970
5. s.8.Jag Laxmi 12,000 T. Potash 18-10-1970
6. g.5. Faressas 8,600 T. Ured 28-3-1971
7. ss. Jag Angeli 15,900 T. Fertifiser . 25-5-1971
8. s.s.Bishwe ratap 1,178 T. ,, . . 15-7-I971
9. 8.S. Bharat Jayanti 34,000 T. Wheat . . . 2nd week of

+ August, 1971
10. s.s.Lindes . 14,237 T. Potash . . . 208971

4.46. In addition to the atove, ships which Wwere otgimaly scheé-
duled fo call at Kandla, there might have been other instonods whité
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ships were d'verted even tefore ihey were officially declared for
discharge at Kandla Port.

447. In a written note, tte Kandld Port authorities also brought
to the notice of the Committee the following difficulties experienced
by the private par.ies while indenting the wagons:—

(i) A deposit of Rs 25/ for a Mere-gauge wagon and
Rs. 35}- for a Broad-gauge wagon was required 6 be paid
alongwith the indent. If the destination for which the
wagonis were ‘ndented remained éloded fo¥ & 1émg period,
the money paid as deposit remained locked with the Rail-
ways. The parties were, therefore, hesitant to place in-
dents for large number of wagons.

(i’) K the parties placed indents for their requirement at a
time and if a large number of wagons was available, say,
due to non-acceptance of wagons by the Food Corpora-
tion of India etc., the Ralways placed the entire number
of wagons available irrespective of the siding capacity
and expected the indentor to load those wagons within
the free period of 5 hours, failing which heavy demur-
rage was incurred. To illustrate the point, ¥ say the
Indian Potash Limited placed an indent for 100 MG
wagon: on the 10th of October, they had in the first ins-
tance to pay a deposit of Rs. 2,500 and might not get a
single wagon for a nurnber of days, then if on a particular
day the Food Corpovtdtion 6f India wete Hot dblE to load
any wagon due to stfike of some such réason, the Rail-
Wij¥ Would place all fhe available wagons at or near the
siding originallv indicated by the Indian Potash and ex-
pected them té6 load those withing the free period of 5
hours, faitifig Which heavy deriifrage wa§ icurred. It
was physically impossible for a single private party to
load such a large nitthber of wagons. Sirice the only
demurrage. the private parties chose to place indénts for
sthall number of wagons at a fime.

(4) Night Shuttles to and from Kandla

448. Dar'rig their on-the-spot stirdy vistt 10 Kutlle Port etd. it
wat sabritted defore the Committde by représentatived of certain
fon-offictal organisations that nearly alt the goods wwported at and
exportell from Kandld were fioved by the Railivdys §6 and from
their destinations. The Raitwiys thue earmed 4 sirbsftamynt revisiue
in the nature of railway freight. The port worked round the clock
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in 3 shifts. Several workers and the staff employed by the Port as
well as a number of others connected with the Port stayed in the
localities 10 to 15 miles away from the Port. They had to go to the
Port by using the local railway trains. However, Western Railway
authorities suddenly stopped one of the shuttle trains viz., the mid-
night shuttle service reaching Kandla at 11.20 P.M. and leaving
Kandla at 1.00 A.M,, on the plea that these trains were not running
economically. They had further demanded payment of Rs. 280/-
per day from the Port Trust in case those trains were to be run.
Since not only the Port’s own staff but other persons connected with
the Port work were also inconvenienced, the Port had to agree to
pav that amount. The Railways had further given an alternative
that the Port should ensure the sale of tickets worth Rs. 300 in
order to avoid the payment of Rs. 280 to the Railways. The stand
of the Railways in demanding maney from another organisation for
carrying pa:sengers which belonged not only to that organisation.
but also to several other organisations was unjust, more so when
the Railways were recovering so much of freight from the goods
handled at the Port. If the Port was obliged to stop working in
one shift because of that particular liability, the output of the goods
would be proportionately reduced which would also affect the re-
venue of the Railways. That would further discourage the ship
owners from sending their ships to Kandla as all other Major Ports
were working round the clock.

449. During their discussion with the Kandla Port authorities,
the Committee enquired about the payment being made to the Rail-
ways for running the night shuttles to Kandla Port. The Chairman,
Kandla Port Trust stated that the Divisional Superintendent, Wes-
tern Railway by his circular No. 1-425/22/2 dated 8th Fehruary, 1971
had notified the cancellation of Shuttle Trains 179 Up and 130 Down
running between Adipur and Kandla Port Stations.

4.50. Train 179 Up broucht staff and workers to Kandla Port for
reporting for duty for the first shift commencing at midnisht and
train No. 180 Down took home staff and workers relieved from the
third shift which terminated at midnight

451. The staff and workers who used those trains belarsed not
only to the Port Trust but also to the warirue other organications
connected with the Port work viz., the Fond Corporatirn of India,
the Dock Labour Board, the Customs, the Clearing and Forwarding
Apgents Stevedors, Shipping Agents and also the ca<sl workers
who reported at the call stand to find out if some work was avail-
able, N
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452. With discontinuation of those trains, all those staif and
workers had been greatly inconvenienced and agitated.

4.53. The Railways had discontinued the trajns on the grounds
tha. the trains were not sufficiently occupied with the result that
they were running in loss. They were further sending the bills to
the Port Trust at the rate of Rs. 230/- per day to cover their loss.
Those bills were returned to the Railways on the grounds that the
Ra.lways had not indicated as to how they arrived at that loss. It
was also pointed out to the Railways that they should not consider
the earnings from few stray passenger trains to justify the running
of trains carrying the staff and workers required in the port area.
In fact, the Railways were earning a considerable amocunt of freight
due to the goods which were being imported or exported at the
Port of Kandla. If the trains were discontinued and if the Port
was obliged to reduce their work to less number of shifts, the turn
over of cargo would he very much less directly affecting the Rail-
way's freight earning.

4.54. Further, the occupation of those trains was checked jointly
by the Asstt. Traffic Manager, Kandla Port Trust and the Chief
Ticket Inspector of the Westenn Railway daily from 24th July, 1970.
This Survey had indicated that the occupation varied from 70 to
100 per cent.

4.55. The case was taken up by the Hon. Hinister of Shipping
and Transport ‘with the Hon. Minister of Railways. It was agreed
that Kandla Port Trust will compensate the Railways for running
midnight shuttle train at the rate of Rs. 280 per day. The midnight
shuttle train service has been restored with effect from 15-7-70.

H. Shipping Services

4.56. During their on-the-spot study visit to Kandla Port etc. the
Committee were informed that one of the major problems that the
Kandla Port faced was inadequate and irregular shipping service.
The main difficulty in the calling of liner vessels was the lack of
sufficient export cargo. The vicious circle of “ro shipping—no cargo
and no cargo—no shipping” confinued. An interesting feature of
the problem at Kandla Port was that while the liner vessles which
touched the Port were generally bound for European countries and
the Americas, the export cargo which came to Kandla Port from
the hinterland was mostly meant f~r the Middle East and African
countries. Unless substantial traffic was generated in the imme-
diate proximity of the port itself, regular liner services could not
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be attracted to call with grealer frequency. Once the frequent re-
gular liner services were established, traffic in small consignments
from farther po‘nts in the hinterland would automatically follow.
At present, regular liner services were available once a month for
UK. & Continental Ports, Persian Gulf Ports and U.S.A. Ports. The
frequency for U.K. Continental Ports increased during the Tea
season to offer 2 to 3 sailings a month

457. In a written note furhished to the Committee by the Minis-
try of Shipp'ng and Transport, it has been stated that the Kandla
Port Administration have been making efforts to ¢oordinaté the re-
-quirements of ,xporters and shipowners. A meeting of ship-owners
and exporters was convened by them for this purpdse afid they have
been in touch with different shipping Conferences. As a result of
these efforts, it has been possible to arrange for regular liner ser-
vices as indicated below:— '

For U.K. and Continental Ports . Once a month and more
of’en during-year.

For U.S. Ports Once a morth
For Persian Gulf Ports . . . . Omce a menthk

As soon as the programune of Liner visiting Kandla is known,
the Port authorities circulate this information widely amongst the
exporters in the hinterland in order to enable them to6 take advant-
age of the calling of the liner vessel and to send their export goods for
shipment to Kandla. It has te>n added that t“e main difficulty in
the calling of the liner vessels in lack of éxport cargo. In fact, on
some occasions, the calling of the liner vessel had to be cancélled for
want of sufficient import/export cargo. In the long run, the estab-
lishment of régular shippifig services at afy port is related to the
regular availability of cargo.

I. Role of Government Undertakings

458. The Committee desired to kmow the ir:portfexport potential
of the various Government Undertakings/Agenties withth the eéo-
nomic hinterlend of the Kandla Pott. In a written note furnished
to the Committee it has been: stated by the Ninistry of Shipp:ng and
Transport that the economic hinterland of Kandla eovers North
Gujarat, Rajasthan, Haryanma, Punjab, Himachal Pradesh,
Jammu & Kashmir, Pelhi and part of Western U.P. and a part of
Western Madhya Pradesh. All the exports/imports frcm this region
are not, however, necessarily routed ttrough Kandla. These areas
were being served by the Ports of Bombay and Calcutta before the
Port of Kandla was set up. In fact due to the time lag between the
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lg¢s of Karachi and the setting up of the Port of Kandla a large part
of the traffic which was being handled through Karachi from the hin-
terland of Kandla was diverted to Bombay and trade links had got
established there before the port of Kandla came into being. It is,
therefore, difficult to say with any amount of precision as to what
would be the export/import potential of the various Government
Undertakings/Agencies within the economic hinterland of Kandla
unless a specific study is made for this purpose.

4.59. It has been added that the Kandla Port authorities have been
in touch with the Undertakings in the hinterland and some of them
have already started routing their imports and exports through
Kandla. For example, imports of zinc ore and rock phosphate by
Hindustan Zinc Limited, imports of soyabean oil by S.T.C. and some
imports of sulphur and rock phosphate by M.M.T.C. have already
started moving through Kandla. Traffic in mineral oils by 1.0.C. is
also progressively on the increase. The imports of fertilizers would
increase appreciably when the new mechanical unloading facilities

are commissioned.

460 The Committee desired to know whether the Government
Undertakings/Agencies could provide additiona] traffic to the Kandla
Port and if so, what special measures were being taken in that
direction. In the written note furnished to the Committee by the
Ministry of Shipping and Transport, it has been stated that it is
true that Government Undertakings/Agencies located in the hinter-
land of Kandla can provide additional traffic to Kandla Port. One of
the recommendations made by the Kandla Committee was that the
Ministries concerned may be requested to ensure that the Public
Undertakings in the hinterland of Kandla route their imports and
exports through Kandla wherever it is economical to do so. In pur-
suance of this recommendation this Ministry has already requested
the Ministries concerned to issue suitable instructions to the projects/
undertakings under them to route their imports and exports through
Kandla wherever economical. As a result of this and the follow up
action taken up by the Port Trust, some of the undertakings have
started making use of Kandla Port to some extent. Efforts continue to
be made to persuade other undertakings and especially the State Trad-
ing Corporat'on to make more use of Kandla Port. In this con-
nection, the Ministry of Foreign Trade have aiso furnished some
additional information regarding the scope of diverting traffic to
Kandla Port by S.T.C. and MM.T.C. are attached. The Ministry
of Forelgn Trade have stated that the possibilities of utilisation of
Kandla Port by S.T.C. are mdlcated below commodity-wise:—

(i) Mutton-Tallow: —

Total imports for this item are 45,000 tonnes, out of which about
14,000 tonnes are meant for Kandla’s hinterland. Each shipment
constitutes 4/5000 tonnes.
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The problems of having this traffic diverted through Kandla have
been categorised by the S.T.C. as given below:—

(a) Tankage with heating arrangements; and

(b) Nominating Kandla as one of the Ports of discharge, in
addition to the present 4 ports viz; Bombay, Madras,

Cochin and Calcutta may result in the increased shipping
freight.

(ii) Soyabean Oil

Target of imports through Kandla is set at about 40,000 tonnes.
This is already flowing through Kandla.

(iii) Copra

Imported from Ceylon, Sicily and Zanz'bar to the extent of
18/20,000 tonnes for the entire country. Out of this only 2000 tonnes
are meant for Kandla’s hinterland. This traffic can be routed
through Kandla if the ships lifting this cargo agree to call at Kandla.

(iv) Benzena: 12,000 tonnes
Alcohol: 10,000 tonnes

Exported to Australia.

Exported to Japan & European
countries.

These are already passing through.Kandla.

4.61 It has also been added that rock phosphate and sulphur are
-entirely canalised through Minerals & Metals Trading Corporation
and distribution is also arranged by the Corporation. Rock Phos-
phate and sulphur are bulk items and transported to up-country
areas in loose condition. Bulk quantities of these two raw mater-
ials are used by the consumers who are situated in Ahmedabad,
Baroda and Surat which are nearer to Bombay and Bhavanagar
ports than Kandla Port. Morever, though Kandla Port is connected
with Motor/Broad guage railway in some cases it required tran-
sh'pment which becomes more costly. As such, it is difficult to
divert any quant‘ty for the time being from Bombay Port as well as
Bhavnagar port to Kandla. However, whenever it is possible those
two raw materials are shipped to Kandla Port.

4.62 During the course of oral evidence before the Committee of
the representatives of the Ministry of Shipping and Transport etc.
the Chairman, Kandla Port Trust suggested that the Public Sector
Undertakings like State Trading Corporation, Minerals and Metals
‘Trading Corporation, etc. might be persuaded to make greater use



of the Port of Kandla. The Gujarat Chamber of Commerence could
also be persuaded to that end. The State Trading Corporation had
been approached in the matter. The Director (Transport), Min-
istry of Foreign Trade also said that “there is nothing wrong in per-
suading Public Undertakings to use more Kandla Port and efforts are
directed in that way. We will do our bests. We are actually mak-
ing efforts in that direction.”

J. Study of the problem of declining traffic

4,63 The Committee desired to know the steps taken by Govern-
ment to study the causes of decline in traffic during the past few
years. In a written note furnished to the Committee it has been
stated that the Government had set up a high level committee
under the chairmanship of the Secretary, Ministry of Shipping and
Transport to consider the problems relating to Kandla Port which
submitted its report in 1969. A statement indicating the recommen-
dations of that Committee and action taken thereon by Govern-
ment may be seen at Appendix IV.

K. Incentives and publicity work to secure additional traffic

4,64 The Committee desired to know the incentives offered to the
trade by the Kandla Port authorities to attract more traffic. In a
written note furnished to the Committee it has been stated that the
following incentives are provided to the trade:

(i) 20% rebate on wharfage charges is allowed to cargo ex-
ported to foreign countries. Similar concession is also
available for export cargo in storage charges.

(ii) A free period of 7 days is allowed in transit area for ex-
port cargo as against the free period of 4 days for import
cargo.

(iii) Liner vessels calling at this Port for export cargo for
foreign destinations are given berthing priority over
other vessels provided sufficient advance notice of the
arrival of such vessels is given.

(iv) To attract liner vessels to call regularly at this Port, the
Port Trust may consider giving concession in Port charges
to such vessels.

If @ vessel has to work stream for want of an along-side berth
for handling packaged cargo, lighterage and towage is
supplied by the Port, free of charge.
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(W) Whenever instances are brought to the notice of Port
Adminigtration that a particular commodity cannot be
exported due to its inablility to compete in the Inter-
national Market, such cases are taken up with the Export
Promotion Council as well as with the Railway Authori-

ties for consideration of giving 3 suitable rebate in
Railway freight.

(vii) Port charges including wharfage, demurrage, storage
charges etc. have been fixed at a comparatively low rate
as compared with the charges at other Major Ports in
order to attract the trade.

465 The Committee also enquired about the publicity work
undertaken to acquaint the trade and industrial interests with the
port facilities offered at the Kandla Port. In another note furnish-
ed to the Committee it has been stated that Port Administration has
been giving publicity to the port facilities offered at Kandla through
publicity folders, brochures, press supplements, advertisements,
circulars etc. issued to different Chambers of Commerce, Govern-
ment undertakings and other corcerned interests in the hinterland
of the port. In addition to this, the Chairman, Traffic Manager and
other officers of the Port also visited different areas periodically to
effect liaision with the commercial interests and to acquaint them
with the facilities provided and the advantages offered by the port.
Visits by Press parties to the Port are also organised with a view to
publicise the Port. The Port has appointed a whole time Trade

Promotion Officer to promote traffic through the port. They have
also a Public Relations Officer.

L. Berthing facilities
(1) Existing facilities, their utilisation and future Plans

466 The Committee desired to know whether the existing ber-
thing facilities at the Kandla Port were adequate. In a written note
furnished to the Committee it has been stated that existing berthing
facilities viz. four alongside general cargo berths, one oil berth, six
moorings are adequate for the present quantum of traffic except in
times when there is a bunching of vessels. When the 5th alongside
berth and the 2nd Oil Pier are ready, the aggregate facilities are
considered adequate at least for the next 10 years to meet the re-
quirements of the traffic which will be obtaining.

467 In a written note furnished to the Committee by the Min-
istry of Shipping and Transport on the extent of utilisation of the
port facilities at Kandla Port it has been inter alig stated that the
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peak berth occupancy was achieved during the years i364-65 to
1967-68 when the traffic was of the order of about 2.5 million tonnes.
Subsequently due to decline in traffic in foodgrains, the berth oc-
cupancy has come down to about 50 per cent. The decline in the rate
of berth occupancy is not entirely due to fall in traffic. It is partly
due to ships becoming larger, quicker rate of discharge etc.

4.68 During the course of oral evidence the Committee asked the
witnesses to comment on the statement of the Ministry of Foreign
Trade that for bulk imports of commodities such as soyabean oil,
mutton tallow, newsprint, tractors and wool, regular imports could
be planned through Kandla Port provided necessary priorities for
berthing of their chartered tankers/vessels were accorded by the
Port authorities as was being done for the tankers carrying kerosene
oil. According to the Ministry of Foreign Trade many times their
chartered tankers had to wait for berthing for a considerable time
resulting in losses towards demurrage in terms of foreign exchange,
particularly for the reasons that at Kandla there was only one tanker
berth which on many occasions remained occupied. The Chairman,
Kandla Port Trust explained that “we have one berth known as the
oil berth. We are giving priority only to the tanker bringing kero-
sene oil. Barring that tanker, we do not give priority to any ship
unless there is some special need for which priority is to be given.
Priority is given by me personally, considering special reasons, and it
may be done in a year. We follow the ‘first-come-first served’ prin-
ciple.”

4.69 In reply to a question, the Committee have been informed
in a written note that the existing working berths at Kandla provide
an easy approach to the latest type of ships and that they are ad-
equately equipped for handling the cargo speedily. Ships up to
30|31 ft. draft can be brought alongside the cargo jetty berths con-
veniently. Cargo offered by the ships can also be handled by the
shore canes provided on the wharf in an expeditious and safe manner.

470 In regard to the projected estimates of the berthing re-
quirements for the next say 25 years, it has been stated that esti-
mates have not yet been prepared for the berthing requirements for
the next 25 years. However, the tentative Master Plan of the Port
provides for the construction of 30 berths with an impounded dock.

(2) Dry docking facilities

4.71 The Committee desired to know whether the dry docking
facilities and the arrangements for repairs of ships provided at
Kandla Port were adequate. In a written note furnished to the
Committee it has been stated that there is one floating dry dock
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having a capacity of 800 tons capable of docking all the Port vessels
except the dredger “Kandla”. The dry dock is equipped with small
workshop which affords facilities to attend the repair work of Port
Craft.

4.72 The Port has also its own workshop equipped with modern
type of machines to undertake the repairs to all Port Craft and other
equipment. The repairs job is being carried in the workshop as and
when indented by the Shipping Companies.

4.73 In reply to a question whether the dry docks can take ships
of all sizes, it has been stated that the present dry dock is capable of
docking the ships/craft upto a capacity of only 800 tonnes.

4.74 In regard to future plans for expansion of these facilities,
it has been stated that it is planned to construct the slipway to meet
the requirement of docking the Port Craft. For the purpose of sit-
ing the slipway and designing thereof, a proposal to appoint the con-
sulting engineers has been approved by the Government and further
action is in hand. A provision of Rs. 55 lakhs has been approved by
the Government in the Fourth Five Year Plan programme for the
scheme which has been planned to be completed by 1973-74.

M. Loading/un-loading facilities
(1) Fertiliser handling

475 The Committee to consider problems relating to Kandla
Port (1969) had inter alia suggested that the Kandla Port should
allow a reduction in the rate of port charges on fertilisers in respect
of traffic exceeding a slab. In a written note furnished to the Com-
mittee by the Ministry of Shipping and Transport, it has been stated
that Kandla Port Trust have introduced a slab system of port
charges for fertilizers from 22-1-1970, as recommended by the above-
mentioned Committee. In spite of this, however, the imports of
fertilizers through Kandla have not shown any increase. This is
mainly due to the fact that there is no congestion at other ports like
Bombay and Cochin and some of the traffic which was previously
coming to Kandla due to congestion at other ports is being sent
direct to those ports now as it is meant for consumption centres
nearer to those ports. The Ministry of Agriculture has, however,
undertaken a special project for mechanical discharge of fertilisers
at Kandla Port. This facility is likely to be completed by 1973-74
after which the traffic in fertilisers, sulphur and rock phosphate is
expected to be of the order of about 1 million tonnes.

4.76. The Committee desired to know the justification for setting
up of the mechanical devices for handling of fertilisers in the face
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of declining traffic in fertilisers at the Kandla Port. In the written
note furnished to the Committee it has been stated that the total
quantity of fertilisers imported through Kandla during 1963-64 to
1970-71 is as shown below:

Tonnes
1963-64 . . . 69,135
1964-65 . 49,128
1965-66 . . 1,08,203
1966-67 . . 2,46,579
1967-68 2,69,978
1968-69 . 3,12,471
1969-70 3,09,868
1970-71 1,76,338

These data show that the traffic of fertilisers through Kandla was
increasing steadily from 1963-64 to 1969-70, During 1970-71, how-
ever, the import of fertilisers was considerably less than the pre-
vious year i.e. 1969-70. This was one of the reasons for less quanti-
ties of fertilisers imported through Kandla. In addition, the short-
age of wagons and absence of adequate quantum of covered storage
space were operational handicaps which were responsible for taking
less number of fertiliser vessels to Kandla.

4. It is, however, expected that with the completion of the
project, there will be adequate storage for fertilisers and raw mate-
rials for fertilisers at Kandla. In addition, with the ®ecline in food-
grain imports larger number of covered wagons are expected to be
available for these materials.

4.78. During 1969-70 when the Government of India sanctioned
this project, it was estimated that at the end of the Fourth Five
Year Plan, there would be very little import of nitrogenous and
phosphatic fertilizers. However, it is now observed that even in
respect of these two types of fertilisers, the gap between consump-
tion and indigenous production is likely to be as follows:

(Figures in ooco tonr.es)

Consumption Indigenous Likely to b€
production imported

3,200 2,000 1,200

o)
.

1,400 606 794
K . . 900 900
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In terms of material, the import of nitrogenous 1ertiliser works vut
to 3.6 million tonnes, that of phosphatic fertilisers, 1.98 tonnes and
that of potassic fertilisers 1.5 million tonnes. However, in the pro-
jections of traffic for this project, only potassic fertilisers have been
taken into account and it has been estimated that the following
quantities of potassic fertilisers will be arriving at Kandla, in addi-
tion to one lakh tonnes of sulphur every year:

Year Fertilisers Raw Total
materials
(Sulphur)
1973-74 S 40 1-00 6-40
1974-75 6-17 1-00 717
1975-76 714 1°00 8-14
197677 8 22 1:00 9:22
1977-78 9°44 1-00 10-44
1978-79 10-86 1-00 11°86

4.79. After completion of the project, the turn-round period of
the ships will be much less than the existing period. It will also
be possible to bring the fertilisers in bulk and in bigger ships. These
will enable the Government to achieve savings on freight. It has
been estimated that the average saving per tonme on this account is
likely to be @4.73 per tonne. There will also be saving by avoiding
bagging in the exporting countries. The average saving per tonne
on this account is estimated about @11.5 per tonne. In addition to
the direct savings in foreign exchange, the installation of the equip-
ment will also help in releasing of more than 2 berths at Kandla
Port. Normally by manual operation it is possible to handle 3 lakh
tonnes of cargo per annum in one berth at this port. With the instal-
lation of the equipment and handling, one million tonnes of cargo
per annum will be handled in one berth. Thus there will be an in-
crea-e in the effective availability of berths in Kandla. It is under-
sto:d that the capital investment for one berth at this port is about
Rs. 2 crores.

4.80. It is estimated that the net saving for fertilisers per tonne
is Rs. 94.49 and for raw materials Rs. 25.62 per tonne. The estimated
total savings during the period from 1973-74 to 1978-79 works out to
Rs. 46.19 crores against the capital investment of Rs. 3 crores only.
According to the present estimate the entire investment will be
ploughed back in less than one year. If, howewver, there is a short-
fall of traffic to some extent, the ploughing back period may increase
to 2 years. - : :
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4.81. The estimated capital investment on this project is Rs. 3
crores out of which foreign exchange component is estimated to be
Rs. 70 lakhs. The Canadian Government have agreed to give an
interest-free loan to be repaid in 20 years to cover expenditure in
foreign exchgnge. Repayment will start after 10 years of the date
of execution of the loan which is 12-8-1971.

(2) Salt handling

4.82. During their on-the-spot study tour to Kandla Port, it was
pointed out to the Committee by the Trustees of the Kandla Port
that till recently Indian salt was being expoited to Japan. But due
to lack of mechanised loading/unloading equipment at the Kandla
Port, Japan did not find the Indian salt competitive and, therefore,
Japan was now importing salt from Mexico and Australia. It was
explained that while the loading rate at the Kandla Port was only
about 2,000 tonnes of salt per day, Mexico could load about 40,000
tonnes of salt per day. Thus at Mexico the ships could save many
days at the loading stage and thereby a huge amount of foreign ex-
change too.

4.83. During their discussion with the Kandla Port authorities,
the Committee were informed that salt was normally exported in
big quantities and always in ship loads. It was, therefore, advant-
ageous to the buyers to charter ships for that purpose. The freight
payable was, therefore, dependent on the time spent by the ship in
the Port and consequently on the rate of loading. Higher the rate
of loading less the fre‘ght payable. Since the freight was paid by
the foreign buyers, slow rate of loading added to their cost of salt
and they would naturally prefer to buy salt from countries where
faster loading rates were available. In Mexico and Australia the
rate of loading of salt was over 1,000 tonnes per hour.

4.84, The Kandla Port authorities stated that it was possible to
increase the loading of salt in two ways. The first was to simul-
taneously load salt from the wharf using shore cranes and also from
overside, by using lighters. The second method was to implement
some scheme for mechanisation of loading of salt. That could be
done by using conveyor arrangement and would involve keeping
huge stocks of salt, ready at a convenient place near the port area.
The conveyor would have to be sufficiently long to feed the ships
from the stock yard. If that was done the rate of loading could go
up considerably depending upon the capacity of the convevor ar-
rangement. The matter was being discussed with the State Trad-
ing Corporation. '
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'(3) Heavy machinery '

485 The Committee desired to know whether there were ade-
quate arrangement for clearing heavy machinery so as to minimise
payment of demurrage charges by the consignors|consignees and to
keep the Port free from congestion. In a written note furnished to
the Committee, it has been stated that heavy lifts weighing upto 10
tonnes can be handled by the wharf cranes at the cargo jetty berths
and also at the south wharf of the bunder basin. Heavy lifts over
100 tonnes are handled by the 60 ton gantry crane situated at the
bunder basin. All these cranes are situated at places which are
served by dual guage railway lines and also by good road-ways. It
is possible to remove these heavy lifts to and from these points ex-
peditiously. So far, the port has handled heavy lifts weighing upto
75 tonnes meant for Rajasthan Atomic Power Project, Thermal
Power Project and Fertilizer Factories in Assam and also in Barauni
(Bihar) and Gorakhpur (UP). All these packages were handled

very safely and have reached their destination in good condition
within the shortest possible time.

N. Warehousing facilities

4.86 During the Committee’s on-the-spot study visit to Ahmeda-
bad the representatives of the Ahmedabad Millowners’ Association
stated that the warehousing facilities provided at Kandla Port were
not adequate. In their opinion, Bombay had a distinct advantage
of having a number of well built warehouses, which were partly
responsible for increasing the traffic. Imports of cotton to the ex-
tent of 25 lakh bales could be imported presently at Kandla Port
provided adequate warehousing facilities were available there. At
present the importers preferred to import the cotton through
Bombay Port. In order to make the Kandla Port attractive to the
shippers, it was suggested that prompt measure should be taken to
build more warehouses. Some other mon-official organisations also
pointed out to the Committee that Kandla Port provided inadequate
storage facilities to the importers and exporters which was essential
with a view to aveid undue delay to the ships. It was, therefore,
necessary that either the Kandla Port Trust or the Central Ware-
housing Corporation should undertake construction of more ware-

housse near about the Port of Kandla to provide storage facilities to
the Trade and ‘industry.

4.87 During the discussion with the Kandla Port authorities at
Kandla, the Committee were informed that there were seven
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spacious warehouses at the port. Two of the warehouses were being
used exclusively by the Food Corporation of India; they were using
four warehouses till recently. Three other warehouses were being
utlised for storing fertilisers The Committee were further informed
that additional warehousing facility was being created in the Port
area. The Central Werehousing Corporation was likely to send a
team shortly to make a survey for the purpose. The Port authorities
were also perpared to help setting up of warehouses by the interested
private parties.

O. Dredging

4.88. During their on-the-spot study visits to Ahmedabad, Kandla
Port etc., it was pointed out to the Committee that the foremost
difficulty facing the Kandla Port was in regard to the dredging
operations. Continuous dredging operations were necessary for re-
moving silt from the sea for ensuring efficient working of the Port.
The existing number of dredgers, it was stated, was not adequate
and it was necessary that more dredgers should be provided to the
Port. Only about half a decade ago vessels with 35 feet draft could be
berthed at the cargo jetty. Now only vessels with 30/32 feet draft
could negotiate the bar during favourable tides. Vessels with
deeper draft, therefore, had perforce to seek other harbours. The
breadth of the channel was continuously narrowing down and chan-
nel drafts during lean tides came down to as low as 26 feet.
It was suggested to the Committee that early provision of another
suitable dredger would go a long way to check the deteriorating posi-
tion of the channel.

4.89 During the course of oral evidence of the representatives of
the Ministry of Shipping and Transport, the Committee enquired
whether the channel was big enough for berthing of bigger ships,
the Chairman, Kandla Port Trust, stated that normally there was
no difficulty for ships above the capacity of 20,000 tonnes which took
a draught upto 30 to 31 feet. Asked to comment on the point made
out by the Ministry of Foreign Trade that the restriction of channel
draught at Kandla was causing great concern to charterers like the
State Trading Corporation and, therefore, the Port authorities might
consider a continouous dredging for keeping the channel open for
normal tankers of 16,000 to 20,000 tonnes, the Secretary, Ministry
of Shipping and Transport stated “So far, Kandla had only one
dredger which has been maintaining the channel in its present posi-
tion. We have felt that we must make efforts to dredge intensively so
that the depth on the bar could increase. For this, the purchase of a
new dredger has been sanctioned, and tenders have been called for.
As you know, nowadays we are getting them made indigenously. So,
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we have to wait till a powerful dredger is avilable to Kandla Port to
go on gradually dredging the bar and reducing it so that ships are
in a position to come more often.”

4.90 During their discussion with the Kandla Port authorities at
Kandla, the Committee were informed that an order had been
placed on the Mazagon Docks for supply of a big dredger at an es-
timated cost of Rs.4 crores. That dredger would take considerable
time, Meanwhile it had been arranged that drédger No. 3 belonging
to the Central Government, which was presently lying at the Para-
dip Port, would be placed at the disposal of the Kandla Port. That
dredger would come to the Kandla Port during the next about four

months, as it had been held up there due to the recent cyclone :in
Orissa.

P. Welfare facilities
(1) Medical facilities

491 During their on-the-spot study visit to Kandla Port etec. it
was represented before the Committee by the various non-official
interests that the existing dispensary in the Port area was not
enough in case of serious illness as well as industrial accidents. The
Government Hospital was at a distance of about 20 K.M. and the
ambulance charge recovered by the Kandla Port Trust per trip was
Rs. 52/s in case of workers other than the Kandla Port Trust, Food
Corporation of India and the Kandla Dock Labour Board—the three

main employers in the area—might jointly provide a full fledged
hospital within the port area.

492 The Kandla Port authorities, however, informed the Com-
mittee that there was a 20-bed hospital with three doctors, within
th Port area although there were no arrangements for major surgical
operations in that hospital. For major surgery one had to go to the
Government hospital which was fully equipped but that was located
at Gopalpuri at a distance of about 20 Kms. From the Kandla Port.

493 In reply to a question, the Committee were informed that
during the 12-month period from November 1970 to October, 1971,
there were 67 accidents, out of which only one could be classified as

a major accidgnt. Details of those accidents and their causes were
as follows:

(i) Injury to a shore worker due to the faling of a Tea chest
from loaded sling as the hook of the sling slipped from
the ring of the tray while the sling was heaved up for
loading inte the vessel. The worker sustained serious
injury to his right arm resulting in partial disability;
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(if) Injury to a stevedore worker due to accidental fall while
cleaning a tank of a Foodgrains tanker. Worker sustained
serious injury but it was not fatal.

(iii) 37 minor accidents while handling tea chests. Such as
falling of chests accidentaly on the hand or toes and

other parts of body of workers while preparing slings and
stackings.

(+v) 28 minor ‘accidents, minor injuries to the worker while
handling General cargo/bagged cargo, accidental fall of

worker from stacks, slipping of the labourers while carry-
ing head loads.

(2) Housing facilities

4.94. During their on-the-spot study visit to Kandla Port etc. it
was represented to the Committee by the various non-official inte-
rests that there was an acute shortage of houses for all categories
of employees in the Kandla Port and others living around.

4.95. During their discussion with the Kandla Port authorities, the
Committee were informed the 71 per cent of employees of the
Kandla Port had already been provided with residential accommo-
dation. The remaining 29 per cent of the employees would also be
provided such accommodation by the end of the Fifth Five Year
Plan. It was pointed out to the Committee that there was a demand
all round that the Port authorities should also construct houses for
the employees of various other organisations/employers in the Port
area, as those organisations were very much linked with the activi-
ties of the Port. It was, however, clarified that the Port could not

take upon themselves that additional responsibility as that would
be beyond their purview.

(3) Schooling facilities

4.96. During their on-the-spot study visit to Kandla Port etc.,
it was represented to the Committee that the Kandla Port Trust
had provided a High School for its employees. But, in view of the
growing student population, the same was found insufficient inas-
much as in some of the classes, a hundred or more students were
compelled to squate on the ground. The lower classes had not been
provided with benches and the writing desks. There was no other

High School. The employers in the Port area might jointly pro-
vide some schools.

4.97. The Committee feel that a representative of the Steamship
Agents showid be inciuded in the Board of Trustees of the Kandla
Port to mmke it fully representative.
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498. The Committee are of the opinion that the representative
of the Railways on the Board of Trustees of the Kandla Port should
be of a higher rank so that he may be able to take quick decisions
at his own level and ensure their implementation insofar as they
relate to the Railways.

4.99. The Committee feel that the suggestion of the Kandla Port

authorities that the Government of Gujarat should be represented

. on its Board of Trustees by the Secretary of the Public Works Depart-
ment merits careful consideration by the Government.

4.100. The Committee desire that early decision should be taken
to implement the recommendations of the Major Ports Commission
in regard to the pre-1964 debts payable by the Kandla Port Trust
to the Government of India. They cannot over-emphasise the need
for making the Kandla Port a financially self-sufficient organisation
run on commercial lines. The Port should gear up its activities
and organise its finances with a view to achieving the objective of a
return of twelve per cent on the capital employed, as recommended
by the Major Ports Commission.

4.101. From the statement of financial allocations and expenditure
made by the Kandla Port Trust during the Third Plan period and
subsequent years, the Committee note that the Kandla Port has not
been able to utilise fully the allocations made to them. The Com-
mittee wish to emphasise the need to manage the finances of the
Port more carefully and suitable steps may be taken for a proper
phasing of their developmental activities.

4.102. The Committee feel concerned at the steep decline in the
volume of traffic handled at the Kandla Port during the past few
years. While the Committee appreciate that the decline in import
traffic has been largely due to a drastic reduction in the imports of
foodgrains on account of the Green Revolution in the country, the
Committee feel that adequate steps should have been taken well in
advance to secure additional traffic for the Port in view of the con-
tinuing decline in the volume of import of foodgrains in the coun.
try. D £

The Committee are of the opinion that vigorous efforts should
be made to secure additiona] traffic in respect of the traditional items
of import and export. The possibility of routing some non-tradi-
tional items through the Kandla Port should also be explored.

4.103. The Committee cannot over-emphasise the role that the
Public Undertakings/Goveriiment Agencies can play in boosting the
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traffic of the Kandla Port. While agreeing that these Undertakings/
Agencies will be guided mainly by commercia]l considerations in
choosing the particular port through which they should route their
imports/exports, the Committee would recommend that the Under-
takings located in the hinterland of Kandla Port should take a lead
in patronising the Kandla Port so that private trading interests
may also follow suit. The Government should persuade the various
Public Undertakings/Government Agencies, particularly those in
the economic hinterland of the Kandla Port to identify the commo-
dities that could profitably be exported through Kandla Port.

4.104. The Committee notice that the Railways have granted con-
cessions for the movement of cotton from 23 stations to Bombay as
against from 11 stations to Kandla. The Committee have been
informed that there are statutory limitations on the Railways under
which they cannot nullify the geographical advantage of one station
over another station. However, the Committee feel that in view of
the rapid decline in the traffic of the Kandla Port, a change or
relaxation in the relevant statutory rules is called for so as to allow
necessary concessions being given for movement of cotton, not only
from stations which are nearer to Kandla Port than to the Bombay
Port but also from other stations so as to improve the position of
Kandla Port vis a vis the Bombay Port. The suggestion of the
Kandla Port authorities that the freights chargeable for Kandla
Port should be proportionately lowered according to the distance
involved as compared to Bombay is justified and merits serious

consideration, so that there is improvement in the traffic handled
by the Kandla Port.

4.105. The Committee find that there has been a continuous de-
crease in the supply of Railway wagons for the clearamce of import
cargo from Kandla Port since November, 1970. From the figures
furnished by the Kandla Port authorities, it appears that there has
been an appreciable drop in the supply of wagons during the period
January to October, 1971 when it ranged between 82 and 100 at
an average per day, as compared to an average daily supply of 137
wagons in October, 1970. The Committee desire that the Ministry
of Railways should look Into the question of irregular and short

supply of railway wagons for the Kandla Port and take effective
steps to remedy the situation.

4.108. The Committee note that the running of night shuttles to
and from Kandla Port, which was stopped with effect from the 8th
February, 1971 on the ground that the trains were not sufficiently
occupied and resulted in loss, was restored with effect from the 15th
August, 1971, on the condition that the Kandla Port authorities
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would make a payment to the Railways at the rate of Rs. 280 per

day. Since the night shuttles are serving the needs of not omly the
staff of the- Kandla Port, but also of other organisations connected

with the Port, namely, the Food Corporation of India, the Dock

Labour Board, the Customs, the Clearing and Forwarding Agents,

Stevedors, Shipping Agents and the general public, the Committee

are of the view that there is no justification for this payment by

the Kandla Port to the Railways. The Ministry of Railways should

reconsider the matter and waive this payment of Rs. 280 per day

by the Kandla Port authorities.

4.107. The Committee find that one of the main difficulties faced
by the Kandla Port is the inadequacy of shipping facilities. While
the Committee appreciate that there is a vicious circle of “no cargo-
no shipping and no shipping-no cargo”, they fee] that the Govern-
ment should consider the provision of adequate shipping services at
the Port as part of the infra-structure facilities and bear the extra
expenditure involved thereon for some time, until there is a regu-
lar flow of traffic through the Port. The advantages thus obtained
are likely to outweigh the expenditure incurred in the long run.
This may be examined by the Government in detail.

4.108. The Committee note that the Ministry of Agriculture have
undertaken a special project for mechanical discharge of fertilizers
at Kandla Port which is likely to be completed by 1973-74. They
further note that with the improved equipment being available for
handling fertilisers at the Port there will be an increase in the effec-
tive availability of berths. The Committee hope that mnecessary
steps would be taken well in advance to secure more fertiliser
traffic for the Port so that the additional facilities created at the
Port are utilised to the maximum.

4.109. The Committee note that there is great scope for export of
salt which is produced in abundance in the close proximity of the
Kandla Port. In fact, this is one of the items which can provide
perennial bulk cargo for the Port. However, the existing methods
of handling salt at the Port are not conducive to attract foreign im-
porfers. The Committee have been informed that as compared to
40,000 tonnes of loading per day in Mexice, the Kandla Pert can
load only 2,000 tonnes of salt per day. Thus, Japan, ene of our bulk
buyers of salt till recently does not find it competitive eneugh to
import salt from India any longer and has started its import from
Mexico and other countries. The Committee feel that there is an
urgent need to step up efforts to improve the rate of loading of salt
at the Kandla Port not only to give a fillip to the export trade of
the country, but also to make more extensive use of the port facili-
ties available at Kandla.
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4,110. The Committee are happy to note that the Kandla Port
authorities are taking necessary steps o create additional warehous-
ing facilities and the Central Warehousing Corporation are likely to
send a team to make a survey for the purpose, so that no traffic
gets diverted to other competing ports simply due to inadequate
warehousing facilities at Kandla.

4.111. The Committee note that continuous silting of the entrance
<hannel is one of the major problems faced by the Kandla Port.
They, however, note with satisfaction that both the Ministry of
Shipping & Transport and the Kandla Port Trust Authorities are
conscious of the problem and that energetic steps are being taken
to provide adequate dredging facilities at the Port. Pending supply
of a new dredger by the Mazagon Docks for which an order has
already been placed on them, the Committee hope that dredger
No. 3 belonging to the Central Government, which has been placed
at the disposal of the Kandla Port, would be brought quickly froin
the Paradip Port which had been held up there on account of the
recent cyclone in Orissa.

4.112. The Committee desire that arrangements should be made
to provide adequate medical, housing and educational facilities for
the employees of the Kandla Port.
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DEVELOPMENT OF KANDLA FREE TRADE ZONE
A. Working of the Zone

5.1. The Scheme for the establishment of the first free trade zone
in India at Kandla was approved by the Cabinet at their meeting on
the 22nd March, 1963. In a written note furnished to the Committee
by the Ministry of Foreign Trade, it has been stated that the main
objects of the scheme as originally approved by the Cabinet are:—

(a) To promote Indian exports and earn more foreign ex-
change; T

(b) To bring about fuller utilisation of the facilities already
developed at Kandla Port; and

(c) To increase the employment potential of Kandla-Gandhi-
gham.

5.2. The area of the Zone has been segregated by double fencing
and is under Customs contfol with adequate arrangements to pre-
vent smuggling etc. The scheme provides for customs as well as
Central Excise duty free import/supply of plant and machinery,
component parts and raw materials into the Zone. The scheme is
at present governed by the provisions of the exemption notification
pertaining to Customs and Central Excise issued by the Ministry of
Finance (Department of Revenue and Insurance) and as amended
from time to time. The goods manufactured in the Zone are ex-
empted from the levy of Central Excise duty as well. The Kandla
Free Trade Zone scheme is 100 per cent export oriented i.e. all goods
produced in the Zone have to be exported out of India except cer-
tain per centige of wastage to be fixed industry-wise. Items like
Dimonds, Gold and Silver, watches and Narcotics etc. are not per
mitted for impott into the zone.

5.3. Eighteen thdustrial establishments have been set up in the
Zone so far, out of which 14 units are working at present. The
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particulars of tReir fixed capital assets in the Zone, their out-put
in 1970-71 and yearly exports are as indicated below:

Year Total exports from  Number of units
the zone working in the zone

(Rs. in lakhs)

1966-67 7°49 I
1967-68 8-95 1
1968-69 51-81 6
1969-70 60-18 9
1970-71 . 3444 10
1971-72 14°05 14

(April--J une)

Posttion of units as on 26-7-1971:

Number of units in production 14

Number of units approved but not yet in
production . . 33

Number of approved banks and warehouses 4

Exports from the Zone increased from Rs. 7.5 lakhs in 1966-67 to.
Rs. 60.18 lakhs during 1969-70. The set back in exports during 1970-
71 has been stated to be due to shoftfall in the production of a single
firm viz. M/s Simac Group producing Hand Knitting Machines which
had some difficulties 6f %heir own. As reported by the Develop-
ment Commissioner, Kandla Free Trade Zone, the firm was not able
to make any exports of its products after August, 1969 due to the
fact that earlier exports made by them were found defective. In
view of this, the firm was not in a position to secure fresh export
orders from fhe foreign buyers. It appears that the firm had sub-
sequently succeeded in getting orders on condition that pre-ship-
ment inspection of its hand knitting machines was made before ex-
port. The firm has reported to the Development Commissioner that
it has been able to secure orders on the basis of pre-shipment inspec-
tion and that it would be able to make exports from June, 1971.
From the data furnished by the Development Commissioner, it is
found that the firm has succéedsd in exporting goods worth Rs. 7.5
lakhs in the period April-June, 1971. It has been stated by the
Ministry of Foreign Trade that as the Zone gets more broad based
and more units come into operation, there would be less danger of
such sharp variation in performance depending on the fluctuations
of one or two units. Exports from the zone have, however, shown
improvement during the year 1971-72.
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5.4. The goods under production in the Zone are stainless steel
utensils, water-proof tarpaulins, art silk fabrics, hand knitting
machines, embroidered fabrics, pharmaceuticals and medicines, in
packed processed peanuts and polylined jute fabrics etc. Two units
manufacturing tin-packed processed peanuts and cashewnuts and
polylined jute fabrics and bags have recently gone into production.

Vith these two bigger units functioning, exports are expected to
exceed Rs. 1.5 crores in 1971-72. Another three to four units are
‘expected to commence their produtcion shortly.

5.5. It has been stated that there are about 50 parties on the
approved list at present. All the development works are now nearly
complete as works costing Rs. 80.40 lakhs have already been com-
pleted up to the end of 1970-71. Kandla is now linked with a broad
gauge railway line also. Out of the total 200 plots, 33 plots have
already been allofted besides 16 Government constructed industrial
sheds which are also all occupied by entrepreneurs. A sum of
Rs. 8.07 lakhs has been provided in the budget estimates for 1971-72
to meet the expenditure on the development of the Zone which
includes security arrangements, road, water supply and internal
distribution lines, drainage system etc. and cost of administration.
The provision made for works during 1971-72 is Rs. 3.66 lakhs as
compared to Rs. 3.50 lakhs for the year 1970-71.

5.6. Import licences issued during the year 1970-71 for raw
materials and components were worth Rs. 29,45,172. Similarly, in
respect of machinery import licences were issued during the year
for Rs. 426,868 thus bringing the total from the inception of the
zone to Rs. 96,11,360 as against the aggregate exports worth
Rs. 1,76,92,476 ending June, 1971.

5.7. The Ministry of Foreign Trade have added that while the
progress has been satisfactory considering the various odds and the
fact that this was the first free trade zone of its kind in India, the
Free Trade Zone at Kandla would have fared.

5.8. The various concessions|facilities available to entrepreneurs
in the Zone are indicated at Appendix V. With a view to attract-
ing investment from non-residents of Indian or non-Indian origin,
special facilities were announced in 1969 for stepping up export pro-
duction in the Zone such as 100 per cent foreign investment, liberal

re-patriation rules, practically unrestricted import of plant and
machinery etc.

59. In the written note furnished by the Ministry of Foreign
‘Trade it has been stated that representations have also been received
‘n the Ministry from time to time for further concessions to units
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in the zone. The Ministry has also been reviewing the position
constantly in order to see what further facilities are required. A
step that has recently been taken (in March, 1971) is to set up a
highpowered Committee called the Kandla Free Trade Zone Com-
mittee which will consider applications for the setting up of new
units in the Zone, import of capital goods and raw materials by
those units and various other connected matters. This high
powered committee consists of representatives of the Ministry
of Indusfrial Development, Department of Economic Affairs, Re-
venue & Insurance, Expenditure, Transport and Shipping, CCI&E
and State Government of Gujarat etc. under the chairmanship of
Additional Secretary, Ministry of Foreign Trade. Proposals in
regard to grant of soft loans, higher tax concessions etc. to the
entrepreneurs in Kandla Free Trade Zone are also being pursued.
It has also been decided that the units in the Kandla Free Trade
Zone from 30th March, 1971 onwards be treated as recognised Ex-
port Houses for the purpose of grants-in-aid under the code of
grants-in-aid for export efforts for assistance from Marketing
Development Fund provided the project/proposals get the prior
approval of the MDF Committee. It has further been decided to
engage the Indian Institute of Foreign Trade to enquire iuto the
difficulties and problems affecting the development of the Kandla
Free Trade Zone and to make realistic recommendations which
would lead to a quicker and significant development of the Zone.
The report of the Indian Institute of Foreign Trade is expected
shortly.

5.10. The Ministry of Foreign Trade have also added that while
the full potential of Kandla Free Trade Zone is yet to be realised,
the results achieved so far are not unsatisfactory and in coming
years, it is hoped, that the response Tfrom the entrepreneurs will be
more positive. On the success of Kandla Free Trade Zone would
also depend whether there should be more such Free Trade Zones
in other parts of the country as at Goa, Pondicherry and Haldia.

5.11. During the course of their on-the-spot study visit to
Ahmedabad, Kandla etc., the representatives of the trade and indus-
try located in the Kdndla Free Trade Zone stated before the Com-
mittee that the concessions and incentives prevailing today in Kandla
were not adequate and the basic objects to boost exports, to capture
international markets, and to provide employment to the people of
the region had not been achieved; and those would not be achieved
unless the Government put the Kandla Free Trade Zone at par with
similar other Zones in the world. Tt was further pointed out to the
Committee that when the Zone was established in the year 1965,
the Government offered to the entrepreneurs, liberalised imports,
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port facilities, easy financing, stock piling, diversion of certain per-
centage of production to the Tocal markeis etc. Considering the
facilities offéred by the Government, the scheme received a fairly
good response i.e. about 500 applications were received. Qut of
those applications, after scrutiny, the Govermment approved 50
licencees decided to take the plots in the zone, out of which at
present only 18 units had been set up. But as far as real function-
ing was concerned, it would be pointed out that actually only 2} to
33 units were functioning. Against the total investment of about
two crores in the zone, there had been export of only 18 crores
during six years ie. about Bs. 30 laes per year.

B. The shoxtcomings

5.12. The representatives of the trade and industry located in the
Kandla Free Trade Zone pointed out to the Committee the following
drawbacks which contributed the decay of the Zone:

(i) In the absence of the shipping facilities at the Kandla
Port, the units in the Zone had to use the Bombay Port
for importing their raw materials and for exporting their
consignments. Besides, there were many cumbersome
and costly formalities of executing various types of bonds
and guarantees required by the Free Trade Zone autho-
rities, Kandla Port authorities and the Bambay Port
authorities. All that resulted in extra expenditure of 10 to
15 per cent which made the units in the zone less compe-
titive in the world market.

(ii) Skilled labour was not available and, therefore, higher
wages were required to be offered, which added to the
cost of production

(iii) The Kandla Free Trade Zone being located in an under
developed area, machinery maintenance facilities were
absent and, therefore, the entrepreneurs had to depend on
facilities available in far off places like Ra’;kot of Ahmeda-
bad which also added to the cost and restilted in st'oppages
of the plant for long periods.

(iv) Exémption on certain items under local Sales Tax and
on all items against Central Sales Tix was not made
available to the Zone industries.

(v) Due to burdensome customs {armalities it took weeks or

sometimes months for impert mnsignments i
theaugh Bombay to reach the Zgne. Fhose «fbvmseg
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upset the shipping schedules of exports and finally result-
ed in Joss of the fufure tenders from overseas buyers.

(vi) Units in the Zone were 100 per cent export-oriented.
But it was always difficult and time consuming and ex-
pensive to develop overseas markets and it was natural
that the production capacity of the industries in the Zone
was always under-utilised, which™ added to the cost of
production. Hence, if there was a backing of internal
sales, the units in the Zone would be quite competitive
in their export markets.

{vii) The wrong interpretation put on the facilities offered to
the industries in the Zone, as stated in the booklet pub-
lished by the Kandla Free Trade Zone authorities, had
resulted in the provision of less incentives than those
available to the industries located outside the Zone. For
example, the pharmaceautical industry outside the Zone
was given 20 per cent cash incentives but the industry
located inside the Zone got only 15 per cent cash assist-
ance. That would make the units uncompetitive in the
international markets.

Suggestion for improvement

5.13 Asked what measures were necessary for improving the
functioning of the Kandla Free Trade Zone, the representatives of
trade and mdustrv located in the Zone made the following sugges-
tlons

(i) A minimum incentive of 10 per cent should be offered to
all units inside the Zone. Cash incentives to the Zone
units should be 100 per cent more than that given to units
outside.

(ii) At least 25 per cent of the production should be allowed
to be diverted to internal markets for fuller untilisation
for production capacity, which could hglp the industry
to more competmve in the mtematlonai market

(m) Until Kandla started functioning regularly, an agency
‘should be created which would deliver the imported con-
signments to the Zone from Bombay and also took export
consignments from the Zone by issuing a through bill of
lading. That should be considered as one of the infra-
stfucture facilities like electricity power, land etc. In the
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absence of that vital infra-structural facility, the industries
in the Zone had to spend at least 10 to 15 per cent extra
transhipment charges which always made the exports from
Zone expensive in international markets.

(iv) Regular shipping services, at least two times a month,

should also touch Kandla Port as it would help not only
the Zone but also importers and exporters of the hinter-
land.

(v) The industries in the zone had to suffer greatly due to in-

(vi)

(vii)

ordinate delays in the clearance of their proposals. There
should be a High Power authorityv consisting of top rank-
ing officials of the Central and State Governments who
should take decisions in respect of the industries of the
Zone. The authority should also include representatives
of the Zone industries. That type of authority was very
vital to the effective functioning and fulfilment of the
purpose for which the Zone was set up, namely, increase
in exports.

Exemptions from income-tax for at least 10 years should
be given. The units established in the zone should be
treated as separate entity and considered as priority in-
dustry for the purpose of development rebate.

Exemptions for a period of ten years should also be given
in Central and State Sales Tax duties, fees etc.

(viii) Facilities for easy loans and all advances whether

hypothecated, packing credit or pledges from commer-
cial Banks and financial institutions at concessional inte-
erest should be made available to the Zone industries.

(ix) All the cumbersome formalities like bank gurantees,

(x)

execution of bonds, Kandla Customs formalities and Port
formalities should be done away with. The post of Cus-
toms Appraiser should be filled forthwith. The demand
of bank guarantee on market value had proved a great
hindrance to the exporters of the Zone.

Feasibility of introducing scheme of drawback of excise and
import duty on raw materials secured from indigenous
sources should be evolved, as it was not possible to im-
port all the items and that too in a very small quantity
from abroad. In view of cumulative need for the use of
such indigenous raw materials, the units were put to un-

‘avoidable loss in the absence of such a scheme: The above

facility might, therefore, be introduced at the Kandla Free
Trade Zone.
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{xi) The Ministry of Foreign Trade should make lump sum
market devlopment fund grants to the Zone Administra-
tion for being given to the zone units on the basis of in-
dividual requirements and merits.

(xii) Recognised export houses and agencies often requested
for samples on behalf of their overseas customers. Pro-
visions should be made to allow clearance of such samples
without payment of duty in India.

qxiii) With a view to ensure expeditious disposal of scrap
and waste it was essential that Section 66 of the Customs
Act be made applicable to the Zone. Moreover, definite
policy for disposal of scrap and waste be evolved and
implemented for the Zone as early as possible.

(xiv) With a view to enocurage and assist organic growth and
development of industries in the Zone, it was essential that
adequate housing facilities should be provided in the
vacinity. Moreover, necessary provision for training of
labour and other welfare amenities should also be pro-
vided there. In addition to that, facility for internal trans-
port should be made available so as to ensure quick move-
ment of people to and from their work.

5.14. The Committee are unhappy to note that the Kandla Free
Trade Zone, which is the first of its kind in the country, has not been
able to achieve its objectives of promoting exports, making fuller
utilisation of the facilities developed at the Kandla Port and increas-
ing the employment potential in the Kandla—Gandhidham area.
Instead of expansion, the industrial activity in the Zone has slowed
down considerably during the past few years. As against 50 parties
on the approved list of the Government, only 18 industrial units,
have heen set up in the Zone so far. Out of those 18 units only
14 are actually working at present, as stated by the Ministry of
Foreign Trade. The industrialists in the Zone have, however, point-
ed out to the Committee that only 2-1/2 to 3-1/2 units are engaged in
actual production.

5.15. The Committee find that in the absence of adequate shipping
facilities at the Kandla Port, the industrial units in the Kandla Free
Trade Zone have to resort to Bombay port for import of raw materi-
als and export of finished goods. On this account they have to un-
dergo cumbersome and costly formalities and incur an additional
expenditure of 10 per cent to 15 per cent. The Committee desire
that the Govermment should consider the feasibility of setting up a
single unified agency under the Government which should undertake
all the responsibility for handling the import/export cargo between
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the Kadla Free Trade Zone and the Bombay Port and deliver the
goods to the parties at the Kandla Free ‘l'rade Zomee so that the par-
ties are not required to incur the additional expenditure to the tune
of 10 per cent to 15 per cent.

5.16. The Committee note that the industries in the Kandla Free
Trade Zone are not permitted to dispoese of their scrap/sub-standard
goods for utilisation within the country which has resulted in large
scale accumulation of such material in their premises, besides block-
ing up of their capital. The Committee suggest that the Government
should evolve a definite policy for the disposal of scrap/sub-standard
goods so that the above difficulties of the entrepreneures in the Zone
are removed. In this connection the Goveynment may examine
are removed. In this connection the Government may examine
plicable to the industries in the Zone.

5.17. The Committee have given their careful consideration to
the other problems faced by the industrialists in the Kandla Free
Trade Zome. The Committee recommend that the Government may
set up a study team consisting inter alia of the representatives of
industrialists in the Zone to undertake a comprehensive review of the
working of the Zone, in the light of the experience gained so far and
to make definite proposals to realise quickly the original objectives of
the Kandla Free Trade Zone. It is imperative to make a success of
this scheme so that the setting up of more free trade zones to boost
the exports from the country may be expedited as in other foreign
countries.



VI
OEVELOPMENT OF TUNA PORT
A. Htroductory

6.1. Tuna is situated in the Gulf of Kutch west of Kandla Port.
It is at a distance of'about 35 Kms. from Kandla.

6.2. Before 1955, Tuna was one of the minor ports in the erst-
while Kutch State. On 1st April, 1950 when Xandla was taken
over by the Government of India for the construction of a Major
Port, Tuna fall within the limits of the Port of Kandla controlled
by Kandla Port Organisation. The Administration of Tuna is with

the Kandla Port Trust.

6.3. Tuna is a tidal port and the channel in which the sailing
vessels are tied gets completely dried when the tide recedes. It has,
therefore, never been possible even in the past for the sailing vessels
to enter into or sail out of the port except on high waters. The
sailing vessels approaching Tuna normally drop their ancher
at south Tekra Light House awaiting favourable tide conditions.
Sailing vessels upto 100 DWT can navigate the channel.

B. Facilities available
6.4. Tuna port offers inter alia the following facilities:

(i) Tuna has been provided with a long wharf where about
20 sailing vessels can be conveniently tied at a time.

(ii) At one end of this wharf an open plot and a storage shed
of 200 tonnes capacity have been provided for the storage
of cargo.

(iii) A narrow-gauge trolley track runs along the entire length

of the wharf to facilitate transport of goods betwecn the
sailing vessels and storage places mentioned above.

(iv) Facilities are also available for beaching sailing vessels
for repair purposes as also for storage of large quantities

of timber.
C. Traffic handled

6.5. In a written note furnished to the Committee by the Min-
istry of Shipping and Transport, it has been stated that prior to
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the construction of Major Port of Kandla, the sailing vessel traffic
at the minor ports in Kutch was considerable. This was mainly due
to the fact that Kutch was not connected to the rest of the country
either by road or by rail and all the goods from rest of India had
to be brought to Kutch by sea. The first rail connection from Kutch
te Rajasthan and Gujarat via Palanpur was established in 1952
when the metre-gauge line was inaugurated. Since then movement
by railjroad is found to be more convenient and economical than
transport by sea.

6.6. The main commodities of traffic which were being handled at
Tuna prior to the taking over by Kandla Port Organisation were as
follows:

Imports

Timber, Cement, Jaggery, coir, coconuts, spices, ground-nuts,
groundnut oil and mineral oil in drums and tins.

Exports
Wool, cotton, -hides, etc.

The annual traffic, imports and exports separately, from 1950-51
till the first quarter of 1971-72 is given in Appendix VI. The Min-
istry of Shipping and Transport have stated that the traffic has
fallen considerably from 1956-57 when Kutch was connected by road
to the rest of country, and has reached the lowest figure of 2630
tonnes in 1970-71.

6.7. It has been stated that Kutch was connected by metre-gauge
railway in the year 1952. All wheather roads across the Rann of
Kutch came into use from about 1965. These two facilities, viz.,
the railways and the roadways took away quite a considerable
portion of the sailing vessel traffic handled at the minor ports in
Kutch. There are obvious advantages of the land transport as com-
pared to the sailing vessel transport, the main being that there is
less risk of the goods being damaged or lost in transit. Similarly,
the time taken in transit is much less and there could be a more or
less correct estimate as to the date on which the goods can reach
the destination. This is not possible in the case of sailing vessels
as their progress is governed by several factors like the weather, the
availability of stores the crew etc. The National Highway connect-
ing Kutch to Gujarat over the Rann of Kutch was completed in 1970.
Since that time again there has beén further decline in the sailing
vessel traffic as the road traffic is more advantageous since it moves
the goods from warehouse to warehouses minimising not only the
time in transit but also losses due to damage or pilferage on the way.
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6.8. In regard to the steps taken for the development of traffic at
the Tuna Port, it has been stated that the Minor Ports normally
cater to the traffic of the area in the immediate promimity of these
ports. The most important township near Tuna is Anjar which is
about 19 Kms. away from Tuna. The Anjar Merchants Chamber
of Commerce which has a representation from the sailing vessels
-owners, has approached the Kandla Port authorities on several
occasions suggesting steps to be taken for the development of
traffic at Tuna. Their suggestions have been considered and the
following steps have been taken from time to time to augment the
use of Tuna:—

(i) When the rules applicable at the Port of Kandla became
applicable to Tuna, it was eobserved that the working
hours at Tuna were from 7 AM. to 11 AM. and from
11.30 A.M. to 3.30 P.M. The trade operating at Tuna had,
therefore, to pay overtime beyond the above prescribed
working hours. The port working hours for sailing
vessels were therefore, amended to 8 A.M. to 12 noon and
1 PM. to 5 P.M. In addition to amending the above
working hours, it was also declared that the work done
during recess hours will be free of payment of overtime
charges. The sailing vessels are at present charged over-
time only for work performed on Sundays and holidays
and also for night which is a specified as 5.30 P.M. to
9.30 P.M. and 10.30 P.M. to 2.30 A.M.

(ii) Since the rates prescribed for various services at the
port of Kandla are higher than the rates prescribed by
the Gujarat State for services of the minor ports in the
State, the entire structure of the rates applicable at Tuna
was completely revised and the Scale of Rates was pres-
cribed for Tuna. The revision came into force with
effect from 3rd December, 1970.

(iii) The beaching for the entire length of the wharf at Tuna
has been improved and a number of bollards have been
provided for the safe mooring of the sailing vessels.

(iv) The channel at Tuna is dredged manually on several
occasions incurring; a substantiai expenditure to improve
the navigation facilities.

(v) A wireless set has been kept at Tekra light House which
is near to Tuna and this station is in constant touch with
wireless station at New Kandla so that in case any help is
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' required by any sailing vessel approaching Tuna, the same
can be brought to the notice of the Navigation authorities
at New Kandla.

(vi) In order to ensure supply of fresh water to the sailing
vessels at Tuna, the Kandla Port Authorities are subsidis-
ing the village Panchayat for engaging a Water Carrier to
transport sweet water from a well which is about 1 Km.
away from the port.

6.9 The Ministry have stated that despite the above facilities
provided at Tuna and the steps taken from time to time at the re-
quest of the trade using Tuna, the traffic at Tuna is registering a step
decline in recent years. As stated above, this is mainly due to the
fact that the sailing vessel traffic is now gradually being replaced by
road transport system which is quicker and safer and consequently
more economical. Siimlarly certain commodities which were being
imported at Tuna like Ground-nuts, spices, P.O.L. etc., are no more
required to be imported. Ground-nut and spices are now grown in
the district of Kutch to a sufficiet extent and as far as P.O.L is con-
cerned all the major Oil Companies have their storage installations
located at Kandla where oil is imported in large ocean-going vessels.
There is, therefore, no need for sailing vessels to bring this commo-
dity from other coastal port.

6.10. The Ministry of Shipping. and Transport have also added
that traffic by sailing vessels has been coming down during the
last 10 years all over Gujarat Ports and not only at Tuna. The per-
centage of traffic carried by sailing vessels to the total sea-borne tra-
fic of Gujarat was 31 percent in 1959-60 but this had decline to
13 percent in 1968-69. The figure is likely to have gone down still
further since then and this is a situation which cannot be helped.

6.11. The Committee note that despite various steps taken to aug-
ment the use of Tuna Port, the traffic handled at the Port has regis-
tered a steep decline in recent years. They also note that the traffic
by sailing vesesls has been coming down during the last ten years at
all the Gujarat Ports. The percentage of traffic carried by the sail-
ing vessels to the total sea-borne traffic of Gujarat which was 31 per-
cent in 1959-60, dechined to 13 percent in 1968-69. Since the adminis-
tration of Tuna Port rests with the Kandla Port Trust, the Kandla
Port authorities should take effective steps to arrest further decline
in the traffic handled by the Tuna Port.

ANANT PRASAD SHARMA,
NE; DELHI; Chairman
The 20th January, 1972. Committee on Petitions



APPENDIX H
(See para 4.14 of the Report)

Statement showing Income and Expenditure of Kandla Port from 1957-58
to 1970 71 and as anticipated from 1971-72 to 1973-74

Year Income Expenditure Surplus/
Deficit
1957-58 . 47,96,012 29,50,222 (+) 18,45,790
1958-59 . 68,c6,815 30,453,888 (+4) 37,60,927
1959-60 . 66,40,726 46,49,777 (+) 19,90,949
1960-61 . 86,903,078 77,50,897 (+) 9,42,181
1961-62 . 84,20,804 71,53,905 (+) 12,66,899
1962-63 . 1,12,83,593 89,91,812 (+) 22,91,581
1963-64 . 1,17,22,365 98,99,606 (+) 18,22,669
1964-65 . 1,24,89,762  1,70,64,295 (—) 45,74,532
1965-66 . 1,56,01,643 1,25,53,933 (+) 30,47,710
1966-67 . 1,84,86,004 1,48,79,289 (4) 36,06,715
1967-68 . 1,88,95,006 1,79,82,476 (+) 9,12,530
1968-69 . 2,10,97,549 1,88,84,586 (+) 22,12,963
1969-70 2,60,63,178  2,53,91,563 (+) 6,71,615
1970-71 . 2,41,48,558  2,59,55,891 (—) 18,07,423
I9712173?1d'get Es}imatés) #42:39,399 27713900 (=) 36:63,600
1972-73 . . . 2,33,64,0C0 2,48,00,000 (—) 17,64,000
(Anticipated)
1973-74 . 2,67,23,000 2,57,50,000 (+) 9,73,000

(Anticipated).




‘pPIuod

S€.g €€.z1 Sz.z1 6€z1 Log1 . . eygqBN S«
ib.9 69.91 19.01 z601 8081 . - euepn b,
60.8 ob.z1 z€.cI 343 0061 . ©1eyoqy ‘€4
L9.6 6z.21 12.2I Lozi 1981 mydeindwey 2,
¥g-8 €z.11 S1.11 Stz zSL1 epepupnyqg Iy
'd sd 'd sd d sy (uyup  (wyuy
O] 9 ) ) ® ) (1)
siseg
dUBISIP UO (duuof, 13d) .
g[puey 1B e[puey| Lequiog gjpusy Aequog
9[qead.eyd
sy Joj 01 d0ouesIq
areuontodorg padieyD 1ydra1g unsixy WoJIj UoTie1g 'ON ‘S

Djpuvd puv Koquiog 40f 10110 2 0 Pad.ivyd 1YSta4f ADmi4 pUv BIUDISIP Y1 Suimoys 1owaIv1s 2011040¢U0D

(130day ayy jo 1b¥ eied aog)
INT XIANAHddY



68 -9 bL.11 bL.11 SLix 1002 indydususay ‘o
LS.L SE.11 00.£I 6011 0681 " sueduBg 61
1z.L ¥S.11 €z.€1 oSI11I LS61 sedeueduedug g1
16.L ¥S.11 ¥6.21 6€11 €981 * EMAEPIpUBIN LI
0z.6 6z.z1 zo.b1 6ber €061 .aws_:.z ‘91
19.01 ¥6.11 SL.b1 2611 [4:3¢ nyyonygq St
82-6 11.2I IS.€1 6121 SLLY esus|y PI
2I.6 v6.11 v9.€1 00z<I Y6L1 . mBW C£I
LL.6 62.21 £6.V1 6tz1 €681 efewseg ‘zI
96.8 62.21 1€.€1 1€21 828I epuneyqg I
Lg.L 80.2I 00°ZI geel zl81 nofew -or,
19.9 €0.11 §6.01 €111 194:31 * nneyg -6,
gL.L 26.11 vg.11 6121 1473 nuel g,
68.L 1z°21 €r.21 Lizr olLg1 emdeyioy L,
6L.01 ct.z1 vz.z1 Lot1 1343 ‘ BUUBYY ‘O,



~

*(4) PayJBW 218 B[PUBY] JoJ d[qE[IEAE 318 SUOISSIOUOD YOIy WoIJ SUOHIBIS

- B[pusy] 03 WBYpIYpusnH wolyy suofe M\

9fmer) SIPW. pAyIYM ¥ aad ob1r sy @ sodieyo 33spney [eoads IpN[OUL BIPUBY] J0J s1y81313 ‘9 '[10D ‘1 AN

T HLONe -

So.8 zl 11 vo.11- zg8el 9S8l eqlepiny 62
ol.6 9I.£I 09.21 99£1 |74 YlgD) OOYPeS. ‘8%
¥S.8 6z.21 10. €1 (1441 €061 pssig. LT
ob.8 vL.11 z€. €1 6911 9581 uswey ‘9¢
¥9.§ 81.6 6811 gegl S7A femeused ‘ST
$g-S 96.01 oI.11 8901 8002 susy bz
5.9 11.0I §6.01 glel pvbvoz mdysuisfen €2
LE.-L v6.11 LE.2I L6611 €zoT ndusyepig TC
2S.L 63.2I 95 .2k ztel gfoz - edeuyBuey 1E
L 9 S 4 € 4 1




92

1201 uonowosd spesy, s1tod ayi £q uayel Supaq st
paedar siy1 ur uonde dn-mof[of Yy, -isni], 1IoJ e[puBd Y1
Jo sIdWjo IdYlo pue uBWIIRYD) 31 Aq PIpPuUIE SEM JBUIWDS
SIY], ‘-suodxs pue suodwir 12yl J0j *D'L'S Yl £q od
B[PUEY JO 3sn Pasea1dur Jo sanfiqissod 9yl urelsdd e ol os[e pue
*C 'S ayi o1 3utureirad swis[qold JYl pyv-.21u1 SSNOSIP 01
JeUIwos B pasiuedIo AJ3usda1 3d1WW0)) Jo Jdqurey)) 1ele(no) ay L,

B[pue) ydnompy swar Id3yio
Jo suodxa pue suodun Sursijouueyd jo Ljiqissod ay1 arojdxa
01 pue $1831921Uf 9peI1 J3Y10 pue D', S Y1 YIIM Uuoslel] ureiuiews
0} IO uonowosd dpel], e pawutodde aaey isni], 1lod Sy

‘0s Op 01 J[qIsesy
AJreorwouods pue 3[qednoeld sem 11 se IeJ se "D L'S Yl 4q
110d sIy1 JOo asn pasearoul Iyeuwr 01 uaAIZ aq [[IM UONIBIIPISUOD
Ile 1eyl painsse 3 ‘adJounuo)) jo JIaquiey) [edo] ay1 Jo
1USPIsaId Y2 Surpnjour s1saI3IUL dPeJ] SNOLIBA PUE dU0Z dpel],
931, ‘1auoissiwuo)) Judwdo[aA3( Sy ‘sniy, 1od e[pued] Yyl
Jo s130o pue uBUMIBYD SYl YIM SUOISSNOSIP PIielap pey
pue 1L6I-1-Lz uo eJpue) QSIA ‘D' I’S Jo usuurey) Y],

‘e[puey] e A[[edo] padnpoid ST Yyorym 1ies jo
11odxa Suisiuedio osje a1e pue 110d siy1 ydnoryr siuawaimbais
YO u.aqesos I3yl jo swos Junioduwr usaq aduls aaey D' L'S
oyy, °paiedaid sem efpued ySnoiyr payiodxs Jo parroduir
Afresru:ouodd 3q PINOd YdrIyM spood SYyi Jo 1IsI[ & SUOISSND
-SIp 359y} Jo IMsal e sy ‘11od sSiyl Jo pue[iaiuly 3yl ol pue
wolj surodxs pue suodwrr Jo 39dasar ur irod Syr Aq parapo

(@)




"90UdI3JU0d 3Y3 ul dpew suonsagsns
Y2 3ULISPISUOD ST JUSWIUIIA0D) 181G Y], ‘-uonde dn-mojjoj
A1essadsu ayy ayes 01 dnoin Sunjiox [[ewls & WI0J 03 3DUIYY
-U0D SIy 38 papioap osje sem 31 “1iod B[pued Jo dLPel Y3 Ul
9SE3I0UT 10J 20UIISFUOD Ples Y3 1 IPBW 219M sUonsadEns aurog

‘Suiddiys jo ssAneiuss
-a1dar yum Suofe sioniodxa pue s191i0dwl [BISA3S pue de1g
3Y1 3o 3dUBUL] 10J IAISIUIN Yl pue siiod pue QNUIAY J10J
I21SIUIAT 3yl Aq papuslie sem Suneaur ayJ, ‘1Iod SIYl asn 01
P3OBINE J1E Jele(nD) Ul $I3PBII JBY) 0§ SIIOLJO SIY PUE UsULITEYD)
Yl £q pawySyysiy a1om 110 e[pued £q palayo safeiueApe
PUE SIUIIOE] 3yl I9YMm 0L61-9-ZZ UO PEQEPIWYY Ul 0U31)
-UQD e paudAuod pey [epuey sye liedap ielelnn aya 4Aq ‘dn umeip Suq
Pa1sisse Jusunieda(] saISNPU] Y3 UL 3BIBMO) JO JUAWUIIA0L) Y], SIMPaYos Suiddrys 1en8a1 ainsud osfe pnom siy], owweid
-0xd e 01 3urpioode efpury ySnoiyl s3081ed JRYI 2IN0I 01
*PauIadU0d s19110dxd pue s1sutodwrr sy spensiad pue seale IOYl WolJ
NIWWOD Jo sidqWey) Yl pue 1elelnh Jo USWUISACLD dyjen JO JuSWIAOW 3yl Jo APNiS B IYeW PNOYS PIuladuod
341 Jo 20p0u Y1 01 WYAN0Iq UG SBY UOHEBPUSWIWODAI SIYT, ‘¥  3DISWIWOD) Jo SIIQUIBYD) Y3 pue Irle(no) Jo JusWUIdA0L) Y], ‘b

‘BalE 3y}

ur sSupfelIopun I9Y10 Yl YIM yonol ul os[e sI pue uonoe dn

Mo[joJ ATessadau Suryel st 110J 3Y1 JO IDYO UOHOWOIJ pei],

YL "ua1xd swos 03 110d syl jo asn Sunjewr Apeaife aie and

-lep()‘A10108 Sunppws dulz pue eipuy jo uonelodion) Iasn

=134 Y], -wod siy1 ySnotya sirodwi Iyl 3Inod 03 BULISPIS

-Uu0d 3Je L3yl pue isni], 1I0J eJPUBY PAIOLIUCD ApeAl[E dABY

(ueyiseley]) 139y “p1rT I3ddoD ueIsSNpUIY ‘SIY1 JO 1NSAT B Sy

'0S OP 03 [BOIUIOU0D3 S 11 J9A3ISYM e[pue)] ySnoays sitodxs pue ‘08 Op 01 [BJIWIOU0ID
surodwy 19Ul 1In0J 031 WAY3 Japun sSuryeltapu ) /sidoafold Yyl 03 SI 11 JoAaioym ejpued ySnolyz sirodxs pue suzodwir Iyl
SUOLIONIISUT 3[qRIINS SNSSI 01 PAUIIDUOD SILISIUTN Yl paisanb 9Inol e[pue) jJo pue[iauly Yyl ur s3uryersopun orqnd oy)
=31 ApeaJfe aaey wodsues], pue Suiddiyg jo Ansiurpy Syp "€  1eyl 2Insud 01 paisanbar 3q Aew paulsdUOd SAINSIUN YL ‘€



3

*SUOISS0u0d 3sayl JoJ Surssaid
u33q SsBYy Os[e uUolleMSIUIWPY 1Jod e[pued ‘B[pued WOl
paddiys aq 01 swall 9[qelsodxa 10 sAemyiey] Y3 £q saiel Srayy
Jeuorssaduod Sunueld 10 uoneIuasaidal v WIY 01 pPalIILUQnNs pue
oL-P-€1 U0 sAemJIey] JO JIJISIUIN 3yl 19W PIUISOUOD SUOHEBID
-0sSy pue siaqueyD 3yl Jo siaquriaw ay3 jo Suistzdwod uoned
-3[9p ulof Y ‘UOIIOB AIESSI03U JOJ ‘PIUIIdU0D DISWWOD) JO
‘sTaquieyD) Y1 se [jam se (pieog Aem[iey]) sAem[ley Jo ANSIUIN

ay1 Jo adn0u Y 03 YSNoIq UIQ Sey UOHBPUIWWO0IDL YL, S

-mdref 1e pasiueSio Sureq sI JBUIWAS JB[IWIS Y

‘apew 3q 01 ANUIIU0D
uorSal UIAYIION Y} WOJJ OWPeI1 108IIE 01 SIIOPd IdYung
*g[pued YSnolyl pIdusWWOod 3JUls ARy UOISI eueAJeH pue
gefung woij wng Jend pue ueiq-30ny jo suodxy ‘B3IE YL JO
s19110dxs pue sisrroduir 031 1IoJ e[pued] £q paiayo saSeiueape
a3 SunySi-ySry 2dusIsjuo) SIYl PaIssaIppe odsuel], pue
Suiddiyg jo Ansiuny “sastury Ainds@ uayd dyJ,  ‘ussaid
Jsom 3Isni], 1dod e[pue) ‘I98eus|y Olyel] Ppue ueulIey)
Y3 9I9YM IDIWWOD) Jo J2qWBY) BIPU] UJIYIION Pue qefund
“uaungeda(q semmsnpuy ay3 £q Apuiof ol6I ‘AeW UI Jesiury

18 PIU2AUOD SeM qefund 3Yi Ul $1s3I9IUI PRI} JO NUIJU0D Y

‘g[pued] YySnoiyl sao03Ied I3yl N0l 031 uod
e[puBy] JO PUB[IANUIY Y2 uryis Surjfey erenn ur siautodxa pue
s1oyzodurr ayi yim uonsanb ayi dn Supfer os[e st Jaqurey)
SYL ‘e[pued jo 1lod Jofew Yy Suipnpoul jereMmH jo ‘syrod
snotyea 38 Juneurwial pue Suneuidiio OSlJell JO JUSWAOW
oyl Apnis 01 pue jeie(nn jo siod jo uonezinn uo dnoin
Apmig & pawurodde sey A1snpuj pue 32I13WNWO) JO JIqUEYD

1[N Y1 ‘e Jo JUSWUIA0D Yl JO 1sanbar sy1 uQ

"B[pUB)] J0J dlje] JO Juawr
-dojaasp 10J pasu ay1 mara ut Surdaay Afjeonsyiedwds pasopls
-u0d 3q Aew pIeog Aemjiey 3yl 01 eW LBW SISIIAIUI [BIOIIW
-Wwod 3yl YOIYMm SUOISSDU0d Aemyiel 10J sisanbai oyioads 18y
SPUSWIWO0d3I INUIIO)) 3} ‘s10adse [[e paiapisuod SuraeH °S

(2)

(®




"g[pue ysnoxy 3ur
~AOUI PA1TLIS 134 pey
soNIpOWIod 38}
ur  Jlgen ou Inq
snIy, ilod eppued
Aq s1sarur  Surp
-BIl PauIaduod Y}
Suowe PpaiemoIn
AI9pIM  uddq  daey
SUOISSIOUOD asay ],

*1L-6-0t
0idn s1 uorssadu0d
S.L "ueyisefey
woly Sunuod 310 IoJ
suuol 1ad €1 sy
01 oI sy woljJ

SuiSues  uorssaduo) oL-b-I AIQuoIl 'z
‘BIEM[IYG
wolJ o31ed 10 Y ST
Jo uaxd oyl o1
pawue1d  uorssaduo) 69-I-I d1sep\ BIIW I
paweid st
UOTISSIOU0D
yomym ‘ON
syIeWaYy wolj aleq Aupouwrwio)) ‘1S

—:PpauIdUOd  §1$3IAIUT

apen ayr 4q apew Sureq sisanbar oyoads uo yoes surede
PAIBDIPUT 1UIXS Y1 01 SINIPOWWIOd Fuimoffoj 3yl uo yJraly
KABMJTBI UO SUOISS0U0D PAUBIS os[e aaey sAem[iey sy, ‘110d
e[pued ydnoryl 11odxs loJ passaid [[ny (me1) uoi0d jo juawr
-3A0WI JOJ SUOISS?OU0D el Y3121 UOIIBIS-01-UONIEIS Payiiou
Aey Aemiley uId1Sd\ dY1 ‘suoneiuasardal 3sayl Jo NSl e Sy



2oudruo) (JInD) eisy
189 4\/BIpul 3Ise0D 31sax\ Yyl yum pansind Juraq sr wonsanb
SIYL "Pauladu0d sidlodxa Yyl £q pannbar juaxs aq1 o1
S[qe[IeA. 10U S| 98219400 J3UI] SISED UIE1IAD UI ‘9A0qe Y3 Jo ids uf

*spoo8 SuprsauiSuyg
Jo 110dx> 10J Yuow B DUD ! s110{ JIND) uersidg 10,
‘wing-iens)
Jo 1odxs 10] yiuowr B 3DUQ :su10d SN 1od
("qiuow e sowy € 03
€ uoseag eaJ, Sunm(y) °ssuoq
paysni) pue  uelq-a01y§
Jo 110dx> 10J Yluowr e 2dUQ :S10d [EIUSUNUOD B ') 10

IMO[3q PaIBOIPUI SB $30;113s Jaul] Je[n a1 JoJ aduelis o} 3]qissod
u29q sey 11 ‘s3 ued uod Surddiys syl y: m s13110 IX3 343 Jo syUdW
-axmbar ay) Suneurpiood ur spew s110P3 sNONUNUOd 3yl 01 3N

*PI[[2oued 3q 01 PBY S[3sS3A Iaul] 3yl jo Surj[ed
1BYJ 1Nnsar 3yl yum odied drenbape I1sgo lou pip sIdnrodxd
3Yl SUOISBID0 JWO0S U0 “IAIMOH ‘e[pue) o1 udwdrys
10J spood 110dXa 119yl PU3s Pue S[3sS3A JaUI| Syl Jo Sul[[ed
9Y: jo a3eiusApe 3xel 031 WIYL S[qBUI 01 IIPIO Ul pue[IUlY
YL ur s1orodxa oyl 1s3uowWB A[IPIM UONBWIOJUI SIYL B[N
sanuoyine 1rod oyl ‘umouy st dwwerold IdUL se UOOS SE
I3y, *$30TAIaS Jaul] Jo Au[Iqe[ieAe Syl YuM sIaitod 13 ay3 Jo
sampayds Suiddiys 3y eUrpIo-0d 01 M3IA B YIm sidriodxa pue
s1oumodrys Jo SumPaW B PaUAAU0D IsnI], 1104 B[puey YL ‘9

‘s1umo-diys
3y pue s1a110dxa 3yl Jo sjudwralnbal oY1 AeUIpIo-0d 01 s110H3
II3°J1 SNUNuUOd pInoys saniioyine ulod e[pued] ayi ¢ 3uiddrys
ou-nd1ed-ou, ¢o0d1ed-ou-gurddiys-ou, jJo IO  sNODIA
S YBaIq 01 MIA B UMM\ "MOI3 A[[EDNEWOINE [[IM SIDIAISS
Surddrys ‘efpuey ySnony: Sumop 1reis suiodxs remdas duQ 9

(4




‘efpued y3noxyl sionpoird wnajoizad 13y10
Aue Jo siiodxd Aue ud2q 10U IABY 2I9Y) ‘ISAIMOH  °3Isealdul
oy uo udaaq dAey silodwnr yons pue lod e[pued YSnoiyl
pawoduwr Suraq A[jerauald are swnpoid JOJ -AIuyay 1edoy
sy1 ur eyideN snjdins jo AiIfIqe[ieAe-uou 01 anp AJqeISPISUOD
paonpas aaey suiodxs 3sayl AQauanbasqns ‘1aAamol "0L-6961
Jea£ a1 ur eyideN Jo sitodxa PaseaIdul ur pay[usal sey SIYL, *a1qissod ST uolONPal Aue JaYIaym 33s 01 Jenonled ur syiydeN
‘eqadeN Surpnpour syonpoid wmafoiiad Jo 1lodxo uo sadieyd uo pue [exauad ur s3onposd wmajonad uo (sa81eyd surpadig Sut
aSejleym oyl papuswe A[qeans JAey 1SN, 1dod B[pued syl ‘6 -pnjoul, sadreyo sBejreym ayi oul 0o[ PINOYS Isni], Mod Y], ‘6

*S2UUO0] UOI[IW I Inoge Jo JIpIo 3yl Jo 3aq 03
paradxa st a1eydsoyd ool pue snydins ‘sI9sI[I119) Ul dLjell Y3
yowym I1ayye bL-€L61 £q paiv[dwod oq o1 A[9YI] st A[IdE] Sy,
*1104 e[pued 3B SIISINI) Jo 3reyodsip jediusyoswr 10j 153foid
[eads e udyellapun <I19Aamoy sey aIMNOUZY Jo ANSWUIW YL

'syrod  asoyl 01 Jaieau sanudd uondwns
-u0d 10j 1uEdW sI 3} se mou sujod 3soyl 01 10IIP 1uds Sursq ‘Surpuey olrayy
st s110d 19y10 1e uonsaguod o1 anp ejpued 01 Surwod A[snola u23q pey Isniy, 1o SY1 YoIym SSNIPOW0d 3soyl Ul Jljjel
-a1d sem UOIYM Oujell Yl JOo SWOS pue UNYD0) pue Aequiog jyead ay1 2A0Qe pue ISA0 pamnsse s! Aypourwod Aue ui oy
1] sitod Jay1o 1B UOMNSIZU0D ou SI AIAYI eyl 108 Yl 01 NP -e11 yInq 1 f1e] A[qEISPISUOD JIAYM SISBD Ul PIdNPOIIUT 3q UBd
A[utew sf SIY], °'9SedIoUl AUB UMOYS 10U dAeY e[pued ysnoryi wa1sAs qefs Ie[iuaig  Imnoudy pue pood jo ANSIUIW syl
SI3SI[1119] Jo suiodurt syl ‘IJaaamoy ‘stya Jo duds uy InWUI0) YA SUOISSNOSIP I3 XY Aewr 1sni], 11od Y1 Yoiym Jo sjuf
oY1 AQ PIPUSWIWOIII sE ‘OL6I-1-TZ WIOI) SIISI11I3) JoF $31eyd 3y “qefs ¢ Suipasoxa dyjesd Jo 103dsal u SISZI[NIRY uo sddrey)
1101 JO w9isAs QB[S B PIdNpONUl dArY Isni] 1lod B[PUBY ‘8 1104 JO el 3yl Ul Uolonpal e MO[[e P[noys Isniy, Mod Y], ‘8

97

*ZL61 Jo pud 3yl Aq paivfdwiod aq 01 AP STIT "A'A
‘d'D 9yl 01 pAAsnNu? udzq sey JIom Yyl pue syye[ 60°'9 ‘s Jo
1509 B 1B qQNO-Wno-[31soYy SI' 1 JO UOIIONJIISUOd Yl 01 uordues
amypuadxs pue [eaoidde aAnBIISIUTWIPE PIPIOddE DUIS OS[E
3ABY BIPUJ JO JUSWIUISA0LD) 3YJ, ‘B[PUEY B QN[O USUIEds-WNd
-[91S0H JO UOTIONIISUOd 3y JoJ Jurddiyg jo [eIIUSLD) J0103II(T Y1
01 sansw *bs €bob Sunnseawpe puey jo 1o]d padofaadp Ay *pa3rpadxa st e[pued] 1B qN[D S, UdWEIS B JO UOIONIISU0d
€ JUd1 [RUIWIOU B UO 1IN0 PIsed] sey ISnI], Wod BIPUeY SYL "L Yl 1Byl I0SUS pInoys Suiddiyg Jo [ersusn Jowax( YJ, ‘L

RS A . .



‘pardnooo
-Aimy  Aqeonoerd surewar 1rod Yl £Aq papraold uonepow

-wodde uIsnoyalem Y], ‘PUB[IIUNY 3yl UT 81S3I91Ul SPBIL Y3
[I& 01 ‘Qures 3yl JoJ SIUAI JTWIOUO0dd Yl pue deds Jursnoyarem

Jo Aufiqe[reAe a3yl A[opIM Paie[ndId dAeY Isnij, 1od e[pued] €1

*sareyd 1iod jo uolsiA
-21 £q oyjen smy1 wexe o1 adods yonwr ou st 313Y3 pue od
-suBI} peol pue [Tet wolj uonnadwod o1 Inp Surul[ddP SI diyen
Te1se0D ‘sTyl wiolJ 1Jedy  "PIAIROAI U] IABY SUONSIZns yons
ON 081ed [eiseod se Suraow sonipowwod Aue Joj sadreyd
1iod jo uonerde Jo uononpal FuipieSdr puelIAuUNY Yl Ul
Q01oWwwo)) jJo sIdquiey) Yl wolj suonsad3ns pauaur AayJ,

‘1sni], 130J Y} AQ PIUTUEXd UJ3q SBY UOHBPUSWWOIAI SIYJ, “ZI

oyen
jo swswaimbar ay1 uodn Surpuadop AIessadau  IAdUIYM
apew 218 $38UBYD 3[qeIMs PUE Isni], 1o Y1 AQ M3IAI Ispun
1day Apiueisuod Suraq i sadleyd 1rod IYJ, -1}IBW [eUONEU
-131ut Jo yoe[ Jo asneddq paddois sey suoisdeos jo uodxs ayJ,
-paitels sey e[pus)] ySnoryl duszudq Jo 11odxd pue pasealout
2ABY S3U0Q PIYSNIO Jo s11odxd ‘SIYl JO INSAI B SY "9ANOEINIE
slow e[pued YSnolyl SSNIpowwWod 353yl ul suiodxd Junjew
01 J9p10 Ul A[qEIMS SINI; OWLI0D ISAY3 UO $33Ieyd 31 paonpal
pue suszu:q pue wnsdA8 ‘ouoisdeos ‘sauoq pIYsnId uo sAlel
afejieym 9yl POMIIA3I dAey 1sni], 11oJ E[pued 9yl ‘suon
-EpUSWIWIOdd]  S3WWO0D Y1 YIM dduBplodde uf “II pue oI

*PaUIdU0d
$1s2131u1 Tersdwwod oYy Suowre paswiqnd aq pinoys o8redo

[e3auad 1o} aoeds Sursnoyazem jenbape jo Aumiqefreae ayJ, ‘€1

*31eq31 pasodoid ay3 2A13 01
K1eSS309U PAJAPISUOD 10U ST 1T 2I9YM SIFPouNod paywads Lue
10§ 1da0xa ‘sa81eyd 110J Ul 91BQ3I JqEIMS B JO JURIS 3yl IIPIS
-uod pnoys IsniJ, 110J Y3 ‘OYjer3 [eIse0d 10e11le 01 J9pio uy ‘zI

. *o1pje13 a1ouwr Suneiaudd 10J 0s op 01 £1ESSIOAU
SI 11 9JoUM WOY} 9SIAII PUB MOIIA UI SUOHIBIIPISUOD Presaioje
ay31 Surdosy sa8ieyod 110d IWRYI MIIAJI PINOYs ISNLT, 11od 3YJ, “II

-a1q1ssod eypued] 01 91J811 JO UOISISATP el 03
13pJo Ul 3AROEINE A[1USDIPNS SPEW 3q 01 3AeY sagreyd 1Jod Y3
‘SanIpoOWod 383y} Jo 10adsal uy  *safieyo 110d ur suonoNpal
s1qeuns Supew Aq paessusd oq PInod 08Jed 2IYM SUWAN!
£Jnuap! ‘a10Ja1ay1 ‘pInoys 1sni], 11od e[pued] Y], “B[puB) 18
siyen; Jo dn Surpmgq Joj Teliudlod € ST 219y YoIya Ul sapipow
-wod Jo 10adsal ur Ajuo 2duedoyrudis [eal Jo aq pinom Aequiog
M e[puey] 18 Suofe sa8reyd 1od 3y Jo uostreduod [e1oudd v ‘o1




*3]qEBIISIP Jou 9103213y a1k pue diqnd Sulf[areal Yyl Jo uUondIs
Jop1m yonwr e 01 diyspiey asned pnom safueyds yons Jeyl pue
S3DIAIIS JUIT UlBW JO U] Youelq ayl jo sSurwm ay3 ur safueyd
Tedtpes spnpur [im induejed e Aepap 1uasaid syl Sumnpas
Jo suonediidwr ayi eyl paleis dAeYy AyJ, ‘(pieog Aemyiry)
sfemyiey] Jo Answrp oyl yusm dn uoyer sem Janewr siyj, ‘g1

*191J83I3Y1 uayeluapun aq [[im suopiesddo Suidpaip
pue ‘161 jo pud £q pa1a[dwod aq 01 A[3Y1] ST ylom Sururewaa
oyl ‘parrdwod usaq sey [[em wSeiyderp Jo  ylom
ay1 jo 9% zg 1y oS -Suidpaip pue [em wSeryderp
941 JO UOIIONIISU0D Jo YIoMm Ayl Jo uona[durod Y3 I2)Je pauors
-STWIWod 3q [[M pue ssa18o1d ur st Y119q YUY a3yl uo jIop\ ‘LI

'D’'0’] Wolj payeme
SI swes Y1 pue saalsojdxy Jo Jo1adsul JaryD jo jeacidde ayy
Sums8 1oj uerd Inofey paiersp Joj Sunsonbar *D'Q'1 ayi 01
Pa139Ja1 usaq sey Jontewr ayJ, ‘diys 1sylo Aue wolj DUBISIP
£19Jes a1nowl of e soAlesqo Surayunq Jopun diys Iyl papia
-0ad sy113q 031ed Sunsixa syl Jo Aue 1e s1ayuel [0 dUBUIN] JOo

Sunyiiaq oY1 01 paaide sey saaisofdxd Jo Joidadsuy JaryD Y], ‘9I

‘UONBIIPISUOD  JIpUN

dle 3s3y], °IL6I-9-F uo pauado pue paluAUIAI Iam e[pued

1e £133( [I0 PU0J3s 3Y3 01 UOIIEDYIPOW Yl J0oJ SI9pUd) Y, 'SI

‘asn ul 3Je pue
s19sI[1119) Jo a8elols ay3 Joj eIpu] jo uonieiodio) poo, 2yl 0l
JOA0 papuey U3q Apeai[e 2ABY SPays 9yl pue paisjdwod uaq

SBY SIOSINISJ JoJ spays aSelols 2211 Jo uononnsuod yJ, ‘b1

‘e[puey] Jo Judwr
-dofaaap ay3 jo 1sa191ut Jag1e Y1 ut anduefe  1e poriad Sunrem
91 30Npal Pue I31EW Y3 JSPISU0D-I PINOYS pIeog Aem[iey Y3
1BY1 SPUSWIWO03] PUE 3pe) PUE $SIUISNQ 10J B[pued Sunisia
ul pIIsaIAUL 3S0YL 10J JUSWSSEMOISIP B SIINILSUOD YIION
ay3 ur soe[d pue e[puey] udsmisq Suifsaen sioSuassed 10J
anduefed 1e potsad Sunrem Suof 3y1 1yl S[33] 3oIWWOY) 3y I, "8I

"4113q 03162 [eIouds yyy
31 Jo Suruolssiwiod Y3 1padxa pnoys sniy, 1od ayJ, ‘LI

"painsse 3q ued dyje11 wiIal Suof azenb
-ape J1 siy1 3urueale Jo Anjiqissod ay3 auIWEX PINOYS ISNI],
104 Ay ‘uonosuuod sulf-adid siqenns e Surpiaold £q ‘A119(
[1o mau a1 jo uonsdwod sy1 Surpuad Yi13q Jayio Aue 1e pIj
-puey 3q ued pue 1onpoid snoIrdSuep-uou e s1[10 dUBUINY Sy ‘9T

*Ae[9p oYM uolssTuuod olul Ind sI 41331 10 Mau
3Y1 1EYI AINSUS 03 SIIOYPD [[e Iew pnoys Isni], 1oJ sy, ‘SI

*AlqeInoAej isniy 130J
B[pURY Yl A4q P3IspIsuod 3q Aew 3[qIssod SE UOIIBPOWILLIOIDE
1u3sa1d 9y1 Jo yonw se panojfe 3q 03 aMINOLSY pPue pooy Jo
Ansturiy 3y3 jo 1sanbai ay3 ‘uononnsuod swyy Surpusg  “siseq
Anonrd e uo paloNIISUOd ST sI9s11IY Jo 3felols Joj paimbar
3oeds 28e101s Pa13A0D 33 1BYL INSUS PINOYS IsNI], 110 Y., b1



160

€51§3191u] [ELIISNPUI PUBR SPEJ1 YY) YuM 1de1u0d Jendal Sururel
-UrewW U33q OS[e IABY 1J0J Y3 JO SIIDYO I3YI0 pue UBULIIEYD Y ],

‘drysumon

ay1 pue 11od 3yi e papraoid sanIOB) Yl UIIS PuB B[pUBY

POMSIA ARy SIUSWIUIIAO0L) 21elS pue [eIIUd)) Yl Aq palosuods

sanged ssaid jo Joquinu Yy “sjuswasiliaApe ssald pue ssjonIe

‘syjuowrdjddns  Jodedsmou feidads £q opewr osfe st Auonqnd

§821J ‘syeorporrad pue siadedsmau a3en3ue| uerpu] pue ysijsuyg

ueutodunr ur Apaengax paysiiqnd aie ejpued o1 Sune[al smau

Suiddiyg priom a2yl 1aa0 [fe saul] Suiddiys iueisoduwr syl o1 *sJago 130d ay1 yoym
SE [[9M SB ‘PUE[IAUIY Y} UI S$ISII2UT IPEBI1 Y1 01 PAB[NOID  sdSeIuBAPE PUB SINUTIOR) Y1 JO SIBME JW0I3] 01 PUB[IAUIY Y3 uf
A19pim Juraq ST yoym ainydolq e ut paysijqnd st eJpusd] Jo 110 s19110dx2 pue sia110dsur ay3 3[qeus 01 sk os 110 Y31 Joj udred
aY3 1e d[qe[ieAe sanifoe] syl SurpleSal uonBWIOJUI PIfield( ‘oz -wed AoIqnd pauleisns g N0 A1Ied PINoys 1sni], 110 Y, ‘02

"UONEBIAY [IAID Jo Ansturiy syl yim dn uayer Suraq uiede st
1911wl 9Y) PuB J[qQBJ, SWI], 1s31B] Yl UI UMBIPYIIM U] sey
fqoey sy, sid8uassed e[pued-y[ag 10j Aequiog 3le Ifey
1yS81u e proae o3 IY[3Q WodJ sy3iy Y1 Jo SUO YIIM UOIIDIUUOD
e apraoid o1 paSueyd azom 1y3diy ejpued-Aequiog 9y Jo
sSurwmn syl ‘9anIwwo) 3yl wolj uollsassns B uo ‘IAIMOH
-saaoxdur uonisod 193y JIYI USYM JININJ SYI Ul UOIIBIIPISUOD
I0J peqepawlyy YilM SUOMEls enyselneS ayl jo awos Sunjulf
-Ite I0J Pasu oyl purwr ur daay 01 pastwoid ‘IAamoy ¢ aaey
SOUI[JTY UBIpUJ Y -Os[e WalsAS Aem[iey 38neH peolg Yl
YIm Paloduu0od uddq Mou sey 1oJ Yl se A[[erdadsd pauon UOISISAIP 9Y1 UOIRIIPISU0D olul Sunyel Inoym siseq lurod-ol

-uswr saoe[d 3yl UIIMIAQ SIDJAIIS ik Je[ndal Jo uondnponul -jurod uo pale[nofed aq PINOYs $3IN0J 9S3Y1 UO sUOLIBIS oMl Aue

ay1 £ynsn( 01 SIYell USOWYNS ou ST 1YL Jeyd Pajewnul ey usamiaq sale] Iyl pue  Aequog-peqepawyy-lojfey--nyg

A9y ] -uonoe £Iessadau 10J UONBIAY [IAID pue wWsSLNOJ, Jo pue fequiog-peqepauryy-JeSeulref-e[puedy UIIMIIQ SIDIA

AIISTUITA] 341 JO 20110U 9Y3 01 1ySN01q SeM UOLIBPUSWWOAI Y], "6 -13s e 1endar apraoid o1 paisanbal aq prnoys "D'y'] Y.L 61

‘peqepawyy 01




101

[BUOISS30U0d I0f £Jifenb o1 PA103[3s U33q sey JU0Z IPEI], 31
B[puzy] Surpnjoxs) ‘NSIF Yoy 1eyl uoissunuo)) Suruuelg
a1 £4q pawrguos U33q sey 31 -1ernonted ur eale weypmpues)
“EIPUBY 91 pue [e1susf ur VIS yand ay: o1 pqe[lese
9PEW 3q P[NOYS 2o1IUNW0Y) 00YdURA, Y1 AQ PIPUSUILOS)
SIANUDUI ay1 Jo auros 1eY1 SWNUEIW 3Yl Ul PIPUSIWIIOIIT
SONIWWOY) [3AFT 218G Y1 ‘Bale e[puedy oyl ul spew Apealfe
usunsaAul pue uonisod d13a1ens si1 ‘[elausd ur s Yoy
Ul JO ssaupiemyoeq a3 Sumniapisuo) AQIoys PaAIS3I 9q 01
pawadxa s sannwuro)) S) Jo wodar syl  -usiq 9yl jo
wawdo[aAap [ernsnpur pue Srurouods 10 ue[J Ialsely pales
-321u1 ue Mo ylom pue Lwouods Jo $101938 [[B Ul S30INOS3I JO
wawdoraasp pue Juruuerd 9ININJ 3JBUIPIOOD 01 MIIA B YlIM
Tepnonied ur uoray ureyprypuen-e[puey pur [e1ouad ur yony[
Jo uoniesirernsnpur 1oy sanienuslod pue s1adsord s30Inosal
3y Apnis 01 6961-9-zz uo (dnorn Apmig aarsusiur) sanrur

~wo) [3A>7 aieig e pautodde 1ereno jo Juswuanon) ayJ, ‘€z

“U0O0S PIALIdAT 3q 03 Paldadxa ST W] Syl Jo 110dax g,
‘uonsanb sy Jururuwrexs st ‘urayy Aq dn 13s U2aq sey yImym
“WLISI yamy ay1 jo WWdo[aA3( Y1 JOJ IINIUIWOY) [9A3]
S1e1§ 3 jeyl pIlBWRUL JABY A3Y], °1BIB(ND) JO IUSUIUIIAOCL)
943 JO dnou ay1 01 1YSnoiq UI3q SBY UOHEBPUIUILIOIIT SIY], ‘2T

*101938 1By} Ul KIauyal
[I0 UE 31850] 01 PIPIOAP ST 3F USYM pUE J1 M3TA Ul 1ddY 918 B[pUBY]
Jo sWiz[d a1 “eyl os ‘s[ediay) pue WNI0IIJ Jo ANSIUIN
341 Jo 3don0u Y3 01 1ySnoiq UIIq SeY UOIIBPUIWIWOIA SIY[, ‘Iz

1od ay3 £q papraold sanqoey Ayl yum sisasalur Junedoned
a1 jurenboe 01 Mara e yum 110d Y1 Jo SIdIO pue uBWIRYD)
3Yy1 4q papusne uadq aaey Surddiys pue open wodwir pue
1odx3 U0 SIBUILIAS JO JAqUNU ¥/ *239 s[OUned uonowod 1odxa

01 UOMNOE 1U3dIn 9yel PINOYS P3UIIDUOD SIUSWUIIACL A
‘anmuwo)) 1odxyg Y1 Jo SUONEPUILIW03X Y3 Jo 1d1dal uQ
"JONBW SIY1 UT SIUSWUIIA0L) 18IS 23 SB [[am Se [eNU)) 3yl £q
PIpIOge 3q PINoYs YdIym 3DUBISISSE PUEB SIATIUDUT [erdads ayi
Surpiedar suonepusurwodar oypads Iyewr 310§21ay1 ‘pInoys
18IB(ND Jo 1wdwWuUIIA0D Y1 £q pautodde sanrurwo)) rodxyg
SYL ‘seale premydeq ur ssrsnpul Sunrels 10J SIARIUDUL
[EIOUBUY pUB [BOSY PUIWWI0d31 01 ooydueM\ ‘N "N 1YS Jo
diysuewrirey) ay1 Jopun uossnuwo)) Juruuely ayi 4q dn 13s
dnoip Sunjlo 31 Jo 130d3y Y1 ur pa3sadSns saAnUdUT A JO
SaUI[ 3Y1 U0 ‘AIBSSI0AU 3q ABUI SIANUIDUI IIYIO PUE S[ELIDIBW
MBI 30IB3S JO JUSUIIO[[E ‘3OUBISISSE [BIOUBUY JO 431PUI Y3 Ul
1udWIes) [enuaIgyaid swos ‘edale Y1 Jo UONEZI[BIIISNpUl Y3
98eInodus 01 Jap1o U]  ‘uolSSI WEYPIYPUBD-B[PUBY] 01 0UI
-19J31 [erdads yamm Yoy jo *NSK Y1 JO UONBZI[ELIISNPUI YIM
uond3uu0d ut swsfqord Y1 Jo Apnis pa[reIsp e Juryeuwr st Jeleno)
Jo wwueD Y3 £q dn 13s MMUIWOD) [9AYT ABIS V ‘€T

‘wjqoad
sIy1 01 uonuaAle 1uddin fed o1 paisanbar aq Lewr jersno jJo
JUSWUIAA0D) Y], “Bdle Yl J0J AIessadau A[anjosqe SI spuny
a1enbape jo uoistaord yum suwsyds Suisnoy paleuIpIo-0d Y ‘zT

*pa1apIsuod
3q p[noys e[pue)| jo SWIe[d 3yl ‘3[qIseaJ punoj sI eale Y1 ur
£13uya1 [1o [euonippe ue Jo dn Suniss aya Joj resodoxd ayi J1 ‘1T



102

‘gale a1 Jo 1uawdolaaap Tetnsnpur oyl uvodn puadop jusixs

18218 € 01 pmom 1loJd efpued] 3yl Jo Suuonounj rewndo ayy

‘PUMIWOD) 0oYdUeN\ £Q PIPUWTWOII! S se ouelrodurr rerdads jJo se eale syl Jo swajqoid ay1 LopIsucd

‘SUOIIMINISUI [BIOURUY WOJJ ‘SALISNPUI Jo uonjowold 10§ adueuy Pinoys s1uawruiasod) 3yl yioq ‘os Sutop ul  ‘woy3 udwafdur

< I




APPENDIX V
(See para 5.8 of the Report)

Fucilities/concessions available to entrepreneuers in the Kandla Free
Trade Zone

The main substantive concession available in Kandla Free
Trade Zone is that the industrialists can import plant and machinery
‘without payment of customs duty. This is not admissible to industri-
alists outside the Zone,

2. In addition, there are other facilities which are available in
some shape or the other to industrialist outside the Zone, but the
procedure has been simplified for the industrialists in the Zone. For
example: —

(i) While the industrialists outside can pay duty on raw mate-
rials and get drawback later on, or can work ‘in bond’
under special arrangements, industrialists in the Zone can
straight away import raw materials etc. without paying

duty.
3. Some other concessions, apart from taxes, which are given to
the industrialists in the Zone are as under:—

(i) The policy for the import of raw materials in the Zone is
quite liberal. Only a few items such as Diamonds, Gold
and Silver, watches and narcotics etc. are not permitted for
import into the Zone.

(ii) Requests for import replenishment at a higher rate than
that permissible under the registered exporters podicy are
considered on merits.

(iii) Special facilities of blanket permits for foreign exchange
for visits abroad for export promotion, without any condi-
tion of export performance are available to entrepreneurs
in the Zone.

(iv) Approved industrialists in the Zone are treated as equi-
valent to recognise export houses for the purpose of assist-
ance from the MDF.

(v) Non-residents who wish to set up industries in the Zone
with their own foreign exchange resources are allowed the
following facilities: —
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(z) Investments can be made in any form or organisation that
they like, including partnership, proprietorship etc.

(b) Investments in purely trading or commercial activities can
be permitted in the Zone.

(c) The condition of progressively associating reside Indian
participation is not applicable.

(d) Repatriation of profits after taxes is freely allowed up to
half of the next export earnings in any one year.

{e) Plant and machinery import into the Zone is allowed
against the applicant’s own foreign exchange without
DGTD clearance.



APPENDIX VI
(See para 6,6 of the Report)

Statement showing the guartity of cargo imported and exported at Tuna Port from 1t April,
1950 to 30th Fume, 1972.

Year Imports exports  Total Remarks
in tons in tons
195051 e e . 15,448 835 16,282
1951-52 . . . 16,117  § 1,020 17,146
1952-53 . . . 11,613 930 12,548

1953-34 e 9,355 1,085 10,440
1934-35 . . . 13,456 3.513 15,974
1955-56 . e . 14,631 2,700 17,340
1956-57 e e . 7469 1,401 8,870 Tral¢ declined or acc-
1957-58 . e 7,357 8oy 8,344 3&’1‘:‘ °‘§‘L‘r‘ih°°“&‘;°a';_°.‘l
1958-59 e . 4,761 1,704 6,465 end North Weat India.
1959-60 e e . 4478 2,074 6,852
1960-61 . e 6,098 3777 9878
1961-62 . e 3,731 3427 7,188
1962-63 o e . 2,743 3,348 5,991
1963-64 . . . 3,383 1,076 4,358
1964-63 . e 3093 1,737 4,830
1965-66 ... 374 2,084 6,428
1966-67 ... 6446 2,624 9,070
1967-68 . . . 8,626 1,729  10.3s§
1968-69 . e 7,806 1,164 8,97¢

1969~70 . e . 4H474 90 4,564 Rurther decline in traffic
tollowing  openings of
1970-71 . . . 2,514 116 2,630 National Highway
1971-72 670 ith reat of 1 s&::.mhm
. . oo wi rest of In
April to June) 670
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